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PARLIAMENT OF INDIA

Tuesday, 19th December, 1950

The House met at a Quarter to Eleven
of the Clock.

[MR. SPEAKER in the Chair]
" ORAL ANSWERS TO QUESTIONS

RETRENCHMENT

*1038. Shri Kesava Rao: (a) Will the
Minister of Industry and Supply be
pleased to state whether it is a fact
that it has been decided to curtail the
staff of certain organisations under his
Ministry?

(b) If so, what are the organisations
affected and what is the extent of re-
trenchment contemplated?

The Minister of Industry and Supply
(Shri Mahtab): (a) As a measure of
economy and because of a reduction
in work on certain activities it has been
decided not to fill up some vacant
posts and also to retrench a number of
Gazetted and non-gazetted personnel.

(b) The following categories of
posts have been reduced or are pro-
posed to be reduced:

Name of pest No. already No. propos-d t0
redu~cd

be r.duecd
Gazetted 109 74
Non-gazstted 1,900 1,038
Class IV. 1,849 1,117
Total 3,858 2,229

-—

L ]

A detailed statement of the organisa-
tions affected and the extent of the
reductions already made and yet to
be carried out is laid on the Table.
[See Appendix IX, annexure No. 1.]

Shri Kesava Rao: Sir, may I know
whether it is a fact that in spite of
the retrenchment policy of Government,
recruitment is also going on simul-
taneously in the Industry and Supply
Ministry?
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Shri Mahtab: So far as I am aware,
no recruitment is taking place now,

Shri Kesava Rao: Sir, is. it a fact
that the Bhattacharya Committee has
recommended that people who have
been appointed during 1939-40 shoyld
not be retrenched?

Shri Mahtab: We are following cers
tain exact principles and rules lgid
down by the Home Ministry in thig
respect. That Ministry has laid down
in detail how retrenchment should be
effected, how the categories should be
fixed and how seniority and juniority
should be fixed; and all these have
been examined in detail and instruc-
tions given by the Home Ministry.

Shri Kesava Rao: Is it a fact that
people recruited after 1947 have been
given promotions whereas people who
had been appointed during 1939-40
were not given promotions?

Shri Mahtab: The cases may bg
different. There are, as I said detail-
ed instructions issued by the Home
Ministry governjng all these things
and if the hon. Member goes through
them—and I am prepared to lay a
copy of them on the Table of the
House, if necessary—he i see
that if these rules and instruc.
tions are followed, it is just possible
that some such cases, as he hgs
referred to, might happen.

Shri Sondhi: Is it a fact that person-
nel in the IV class, II class and I class
of government servants whom Govern-~
ment promised to retrench in early
1950 are still kept on? Sir, in reply
to a question by the Economy Com.
mittee certain commitments were made
by the Industry and Supply Ministry

-that about 100 IV class and about 150

II class and I class government servants
are to be retrenched. Are they still
kept on?

Shri Mahtab: I have already given
the numbers already retrenched and
those proposed to be retrenched. If
the hon. Member refers to any parti-
rular individual case, I shall look inty
that case.
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Mr. Speaker: I think I had better go
to the next question.

BicycLEs (IMPORT)

+1039. Shri Sidhva: (a) Will the
Minister of Commerce be pleased to
state the number of licences issued for
import of bicycles and bicycle acces-
sories during the period January-June,

(b) What is the total quantity of
these commodities for which licences
have been issued after the 1st July,
1950 up to date?

Minister of Commerce
(Shri Karmarkar): (a) The number
of licences issued for  import
of bicycles and bicycle accessories
during the first six months viz. Janu-
ary-June 1950 is 521 and 169
respectively.

The Depnty

(b) Licences are issued on the basis
of value and not quantity. The in-
formation about the total quantity of
bicycles and bicycle accessories licens-
ed from 1st July 1950 is not according-
ly available. The number of licences
issued for import of bicycles and bicy-
cle accessories during the period July
to 5th December 1950 are 71 and 27
respectively.

Sir, I may add, by way of supple-
menting the information given in the
written answer that the total value of
the 521 licences for January to June,
1950 was Rs. 1.38,48,086 and the total
value of the 169 licences for bicycle
accessories was Rs. 15,80.053. The
corresponding figures for the period
July to 5th December, in respect of
whole cycles is Rs. 14,08.580 and for
accessories Rs. 2,22,233 respectively.

Shri Sidhva: The reply mentions
something about 71 and 27, and I
could not follow it, Sir.

Karmarkar: 1 said, “The number
of llcences issued for import of bicycles
and bicycle accessories during the
period July to 5th December 1950 are
71 and 27 respectively.”

Shri Sidhva: Out of the 521 licences
issued for import of bicycles during
the first six months of 1950, what was
the highest amount of a licence that
was granted?

Shri Karmarkar: 1 do not have the
figures here with me, but I shall be
glad to supply the information to the
hon. Member if he wants it.

Shri Sidhva: What is the position
to-day as regards cycles'in the country,
is there scarcity or are cycles available?
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Shri Karmarkar: The total require-
ment, according to the Tariff Board,
during 1950-1951 was 3,75,000 as against
our production of roundabout 1,35,000.
To megt the scarcity we have had to
keep a policy of importing a minimum
of one lakh bicycles for every six
month period.

Shri Sidhva: What is the Govern-
ment’s decision for the ensuing period
January 1951 to June 1951 about the
import of cycles?

Shri Karmarkar: 1 think a similar
quantity will be fixed.

Shri Jhunjhunwala: Sir, under items
(a) and (b), what was the ceiling fixed
for the importation of bicycles?

Shri Karmarkar: Round about rupees
one crore.

Prof. Ranga: Sir. then is the ceiling
fixed irresvective of the number of
cycles that are to be imported? The
hon. Minister said that he had no
information about the number of
bicyrles imvorted. and he could give
only the total amount of money paid
for the bicycles.

Shri Karmarkar: We fix the ceiling
on the quantitv to be imported. e
ouestion was about the total money
eauivalent of the licences issued. The
licences are issued on the value and
not on the quantitv or number of
articles. When we fix the ceiling on
the ouantum reauired. we do take into
roncideratinn the number of bicycles
to be imoorted.

Shri Tvaei: Qir. what was the mini-
mum onrice nf a bicycle in Tndia before
these imnorts were pnermitted and has
the nriee here cone down as a result
of these imovorts?

Shri Karmarkar: I have not ot the
exact fienres with me here. But our
information is that before imvorts,
the orices were fairly high and after
:;umcient imports the prices have gone

own.

Shri Sidbva: Sir. what is the number
of available cycles to-day in the coun-
try? .

Shri Karmarkar: I am afraid it will
be imoossible to collect that informa-
tion with our present machinery.

JuTe DELIVERIES BY PAKISTAN

*1040. Shri Sidhva: (a) Will the
Minister of Commerce be pleased to
state whether the Pakistan Govern-
ment have released all the jute accord-
ing to the terms of the Trade Agree-
ment entered into with m?
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(b) If not, what are the reasons
stated for the delay?

The Minister of Commerce (Shri Sri
Prakasa): (a) Yes Sir.

(b) Does not arise.

Prof. Ranga: Sir, may 1 know if
negotiations are now being carried on
with the Government of Pakistan in
order to persuade them to export to
us a sufficient quantity of jute?

Shri Sri Prakasa: There are no

negotiations being carried on at present.
SALT

*1041. Dr. M. M. Das: (a) Will the
Minister of Industry and Supply be
pleased to state whether the attention
of Government has been drawn to a
statement made in a Press conference
by the President of the Calcutta Salt
Association, in which he pointed out
that the Salt Controller’s Department
is costing 60 lakhs of rupees per year
and if the same amount had been in-
vested in establishing new Salt manu-
facturing works, India would more
than outstrip its requirements in Salt?

(b) How far is the above statement
correct?

- The Minister of Industry and Supply
(Shri Mahtab): (a) Government are
aware of the statement in question.

(b) The statement is not _correct.
The present estimated expenditure on
the Salt Organization is about 40 lakhs
of rupees per annum. The necessity
of having a Salt Organization has al-
ready been explained in my reply to
Starred Question No. 163, answered
on the 20th November, 1950. ’

Dr. M. M. Das: Sir, what is the staff
employed by the Controller to destroy
the natural salt and is it a fact that
the cost of maintaining this staff has
increased the price of salt?

Shri Mahtab: This question is being
put to me time and again and I have
been requesting hon. Members to give
me a single instance where this kind
of destruction is taking place. There
is no duty on salt and I cannot under-
stand how this can take place. But
even then this question is being
persistently asked and so there may
be some truth in it or some misunder-
standing, and I will try to clear the
position, provided some specific ins-
tances are given to me.

Dr. M. M. Das: Am I to understand
that no staff under the Salt Controller
has been engaged in destroying salt
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produced by natural causes and prlvhte
individuals? i

Shri Mahktab: There is no staff for
that purpose.

Shri Hussain Imam: Has the <Salt
Controller any connection with the
production at Sambhar and distribution
of the salt produced?

Shri Mahtab: That -organization is
there for all salt production including
that of Sambhar.

Shri Gautam: What is the strength
of the Watch and Ward organization
and what are their functions?

Shri Mahtab: I don’t exactly remem-
ber the number but their duties are
to watch the Government stocks. I
have personally seen the Khargoda
Godowns where a number of people
are engaged to watch huge Govern-
ment stocks.

Shri A, C. Guha: Has Government
any idea of abolishing the Salt Con-
troler’s establishment? ’

Shri Mahtab: As I have already said,
we are now considering the question
how to reorganize the organisation for
the furtherance of that industry.

Shri A. C. Guha: What about the
Salt Control?

Shri Mahtab: There is no control
now on production.

Pandit Munishwar Datt Upadhyay:
May I know whether Government has
any scheme for salt production in
Saurashtra?

Shri Mahtab: We are considering a
proposal that the Government of India
and the Saurashtra Government should
combine to start several salt industries
and recently I have personally been
carrying on correspondence with the
Development Minister regarding that
matter.

BARTER AGREEMENTS

*1042. Dr. M. M. Das: (a) Will the
Minister of C erce be pl d to
state what are the countries with which
India has entered into Barter Agree-
ment in Trade?

(b) What are the commodities which
Government want to import and ex-
port through the Barter Agreement?

The Deputy Minister of Commerce
(Shri Karmarkar): (a) Two barter
agreements have been concluded in
1950—one with Argentina and the other
with Egypt.
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(b) These agreements cover import

. of wheat from Argentina and rice from

Egypt and export of jute manufactures
to these countries.

Dr. M. M. Das: May I know the total
value of trade in Indian currency that
has been or will be carried out during
this year by this barter system?

Shri Karmarkar: With regard to
Argentina the value of trade will be
about 18 crores apart from the freight
of 2% crores by the barter agreement
and by the barter agreement with
Egypt it will be about 2.5 crores apart
from the freight of 18 lakhs.

Dr. M. M. Das: May I know whether
any export or import duty has been
collected from this trade and if so, how
the amount is collected?

Shri Karmarkar: Subject to correc-
tion, there will be no import duty on
food articles and with regard to export,
I should like to have notice.

Dr. M. M. Das: May 1 know whether
Government is prepared to extend the
facilities of barter system of trade to
private business firms?

Shri Karmarkar: That could be consi-
dered but I am not sanguine.

ARAB-KI-SARAI TRAINING CENTRE

*1043. Dr. M. M. Das: (a) Will the
Minister of Rehabilitation be pleased
to state the total expenditure incurred
to date for the training centre of Arab-
ki-Sarai? :

(b) What has been the total cost of
the Japanese machineries installed at
the centre?

. (c) What is the total expenditure
incurred on Japanese technicians up to
date?

(d) What is the total amount realis-

ed from the sale of finished products
up to date?

The Minister of State for Rehabilita-
tion (Shri A. P. Jain): (a) Rs. 4.74
lakhs.

(b) Rs. 95,000,

(c) Rs. 59,000.

(d) Rs. 77,000,

Dr. M. M. Das: May I know whether
with the exception of mustard oil and
handloom cloth, any other article is
produced in this Centre?

Shri A. P. Jain: Yes, quite a number
of them—plastics, bamboos, tape etc.

Dr. M. M. Das: Are they sold in the
markets?
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Shri A. P. Jain: Some of them are
being sold in the markets.

Dr. M. M. Das: May I know whether
some people who have been trained in
these camps are employed under Gov-
ernment for giving training to others?

Shri A. P. Jain: Yes.
Dr. M. M. Das: What is the number?

Shri A. P, Jain: I want notice of
this question.

Pandit Munishwar Datt Upadhyay: Is
this training centre of Arab-ki-Sarai
likely to be self-supporting in course
of time?

Shri A. P. Jain: Efforts are being
made to make it self-supporting. In
fact some sections of it are already
self-supporting.

Shri S. C. Samanta: Is it a fact that
Japanese technicians are available
only when machineries are brought
from Japan and on the recommenda-
tions of the manufacturers?

Shri A. P. Jain: I am not aware of
it. Of course, we have Japanese
technicians.

Shri Dwivedi: Why the advantage of
training facilities has not been allowed
in the case of other part C States
except Pelhi?

Shri A. P. Jain: Because we had only
a limited number of machinery and
they are being set up in certain States.
Delhi is one of them and now we are
setting up similar centres in Bengal,
Assam and Bihar.

Shri Deshbandhn Gupta: May I know
whether any effort has been made to
§eg .sgmilar machines manufactured in
ndia?

Shri A. P. Jain: Yes, efforts are
being made. In fact some are being
manufactured.

Shri Munavallii May I know the
price of the machinery pertaining to
Garab Section?

Shri A, P. Jain: I have no separate
figures.

Shri A, C. Guha: What is the number
of trainees that have passed through
these Centres?

Shri A. P. Jain: The number has
been varying from month to month.
The0 lowest figure was 89 in September

50.

Shri A. C. Guha: I want the total
number,
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Shri A. P. Jain: I cannot give the
exact figure.

Sardar Hukam Singh: Have Govern-
ment any information as to whether
the people who have had these train-
ings get facilities to enter industries?
I want to know whether they have
been rehabilitated.

Shri A. P. Jain: Some of them have
been found jobs, some of them have set
up industries and about others, we
don't know.

INDUSTRIAL MUSEUMS

*1044. Shri S. C. Samanta: (a) Will
the Minister of Labour be pleased to
state how many Industrial Museums
there are in India and where they are
located?

(b) What are the things that are
meant to be exhibited and what are
the articles which are actually being
exhibited at present in those Museums?

(c) Are those Museums open to all
or are there some restrictions?

(d) How much money has been al-
lotted for the management of these
Museums in the year 1950-517

The Minister of Labour (Shri Jag-
Jivan Ram): (a) None at present.

(b) and (c). The Central Govern-
ment propose to set up in Delhi, as
soon as possible, an Industrial Safety,
Health and Welfare Museum. The
Museum is intended to serve as a
practical centre of demonstration and
a permanent exhibition of methods
and appliances for promoting the safe-
ty, health and welfare of workers. The
object is to explain and illustrate the
dangers to workers and the methods of
avoiding them, to act as a centre of
information for Factory Inspectors and
to illustrate the application of the
principles of industrial safety.

(d) None.

Shri §. C. Samanta: May I know
whether the proposed Central Museum
will contain a collection of machinery
used in small scale industries?

Shri Jagjivan Ram: It will hot be
exactly a collection of machinery but
some samples will be there to de-
monstrate the danger points and how
to avoid them.

Shri S. C. Samanta: Will the Museum
contain samples of tottage and small
scale industries in the World?

Shri Jagjivan Ram: Efforts will be
made to collect samples of important
eottage industry machinery as well with
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a view to educate the workers or the
factory staff to study the danger pomts
in the working of that machinery
methods as to how to provide satety
to workers.

Pandit Munishwar Datt Upadhyay:
May I know whether these proposed
Museums are to be directly under
Government or under the manage-
ment of Statutory bodies appointed by
Government?

Shri Jagjivan Ram: The present idea
is that it will be directly under Gov-
ernment.

DELEGATION TO JAPAN TO STUDY
COTTAGE INDUSTRIES

*16045. Shri S. C. Samanta: Will the
Minister of Industry and Supply be
pleased to state:

(a) the amount of expenditure in-
curred by the Government of India in
connection with the Delegation sent
to Japan in 1949 to study cottage and
small scale industries there;

(b) how many and what kinds of
machineries for cottage and small
scale industries were imported by Gov-
ernment from Japan as a result of the
recommendation of the Delegation or
otherwise;

(c) What was the amount spent for
the same since January, 1949; and

(d) whether Government have im-
ported sufficient machinery to meet the
demands of private concerns and in-
dividuals?

e Minister o dnstry and Supply
(Shri Mahtab): (a) . 12,536.

(b) The details of machinery
purchased from Japan for the Govern-
ment of India by the Delegation are
given in the Report of the Delegation,
a copy of which is available in the
Library of the House. A statement
giving the details of machinery that
has been purchased from Japan by
the Government of India subsequent to
the visit of the Delegation to Japan,
is laid on the Table of the House.

(c) Rs. 6,27,000.

(d) No, Sir. The machinery import-
ed by Government has been installed
at Harduaganj, near Aligarh and at the
various Trainirg-cum-Works Centres
of the Central and State Governments. |,
Experiments are being conducted to
manufacture in India machinery of the
Japanese pattern.
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STATEMENT
(1) Nisshoku Treadle looms. 50 sets.
(2) Sakurai Job Printing Press.
100 sets. -
(3) Kakuban Braiding machines.
sets.

(4) Garabo Plant. 6 sets.
(5) ‘YUKI' Oil Pressing machine.
sets.

(6) ‘HANDER’ Oil Pressing machine.
20 sets.

(7) ‘CHIBA’ Automatic Pin Making
machine. 12 sets.

(8) ‘CHIBA’ Gem Clip machine.
12 sets.

(9) ‘NAKANO’ Plating apparatus for
Gem Clips and Pins. 1 plant.

(10) ‘KIYA' Toy making plant. 1
plant.

Shri S. C. Samanta: How many in-
dustrial establishments did the dele-
gates visit during their tour?

Shri Mahtab: Sir, all these things
are mentioned in the report to which
1 have referred.

Shri S. C. Samanta: Have the dele-
gation recommended setting up of any
plants for bamboo industry?

Shri Mahtab: As I told you, Sir, the
report contains all the information
which is being asked for.

Shri S. C. Samanta: Is it a fact that
many of the industries recommended
by the delegation, if introduced in our
country, will stop imports in those
fields?

Shri Mahtab: I think so.

Kamath: Did the Indian dele-
gation, Sir, have free access to all in-
dustrial concerns in Japan or did the
S.C.AP. organisation impose any
restrictions upon their movement?

Shri Mahtab: As it appears from the
report, there was no restriction on
‘their movement.

Shri Tyagi: May I know which of
these cottage industries do the Govern-
ment propose to propagate in the rural
areas?

Shri Mahtab: At the last meeting of
the Cottage Industries Board it was
decided that three or four small in-
dustries should be taken up—paddy-
husking, oil-making and a few others
which I dopn’t remember exactly, but
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it has been decided to take up a small
number of industries and popularise
them.

Dr. M. M. Das: In answer to the
question, the hon. Minister said that
some machinery for cottage industries
is being attempted to be manufactured
in this country. May I know what
particular machineries they are?

Shri Mahtab: Printing press is the
only one which I have myself seen.
They are also attempting to manu-
facture the oil-making machinery.

Shri Munavalli: Will the Govern-
ment allow private individuals to im-
port machinery from Japan for cottage
industries?

Shri Mahtab: I think there should
not be any objection to that and that it
will be allowed.

Prof. Ranga: Has work been begun
on these imported machineries at
Harduaganj Centre, and, if not, how
soon will the work start?

Shri Mahtab: As the hon. Member
knows, as he is a member of the
Cottage Industries Board, we have ap-
pointed a small committee to run that
Training Centre. How that Training
Centre will be run has not yet been
decided. Details are now being examin-
ed and I think it will start functioning
from the next year.

JApaNESF MACRINERY FOR COTTAGE
INDUBTRIES

*1046. Shri 8. C. Samanta: (a) Will
the Minister of Rehabilitation be
pleased to state whether all the
machineries for the use of displaced
women, pavement shops and small
scale industries, recommended by the
Delegation sent to Japan in 1949 to
study cottage and small scale indus-
tries there, have been imported from
Japan and if so, what was the cost of
machineries?

(b) How many displaced men and
women have been trained to use those
machineries?

(c) How many amongst them were
East Bengal displaced persons?

The Minister of State for Rehabilita-
tion (Shri A. P. Jain): (a) The Dele-
gation selected machinery costing
Rs. 72,000 in all. This was purchased
dnd has been received.

(b) 117.

(c) None so far. Eight were ad-
mitted for training at Delhi but they
left after a few days.
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Sir, with your permission I may say
that the information which was being
asked for in supplementaries to
Question No. 1043, as to how many
persons have been trained, is given
in this answer. The number is 117.

Shri S. C. Samanta: May I know whe-
ther any agricultural machinery has
been imported from Japan on the re-
commendation of the delegation?

Shri A. P, Jain: Not by my Ministry.
GRANTS TO STATES

*1047. Prof. K. T. Shah: (a) Wil
the Prime Minister be pleased to state
what grants, if any, have been made
to the various States’ Governments,
following the recommendations of the
Planning Commission, for prosecution
of various Plans by those State Gov-
ernments?

(b) Which are the States that have
received such grants, and which are
the projects on whose account such
grants have been made? :

(c) What sums have been spent or
sanctioned on projects of the Planning
Commission directly under the Gov-
ernment of India?

(d) What is the amount estimated to
be spent in the current financial year
on that account?

The Prime Minister (Shri Jawaharlal
Nehru): (a) to (d). The Planning
Commission has not yet formulated its
plan. It has, therefore, made no
recommendations for grants to States
Governments or proposed expenditure
on any new Central projects.

Prof. K. T. Shah: May I enquire
whether, when the recommendations do
come, these grants will be made from
current revenues or from borrowed
funds, and whether............

Mr. Speaker: Order, order. I am
afraid it will be hypothetical at this
stage.

Prof. Ranga: Has the Planning
Commission sent round any instructions
to State Governments asking that they
should stop further expenditure on any
of their own developmental schemes
pending the finalisation of the plans of
the Commission?

Shri Jawaharlal Nehru: The Planning
Commission is a much more modest
organisation than some hon. Members
seem to imagine. It does not wish to
interfere in the work of the State
Governments or the Central Govern-~
ment. When a reference is made to it,
it gives its own opinion. In regard to
grants too, it is not for the Planning
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Commission to suggest grants. All
that they might suggest is priorities and
they might suggest to the State Gov-
ernments to concentrate on some thi

and not on others. But ultimately it

for the State Governments or for the
Central Government to decide how
much they can spend. The Planning
Commission has nothing to do with it.
They only indicate what is important,

Prof. K. T. Shah: Does the Planning
Commission not make any recommenda-
tion about integrating these things?

Shri Jawaharlal Nehru: Yes, Sir, that
is part of the plan. When the plan
comes it will be an integrated plan,
but in between, before the plan comes,
they don’t interfere much except that
they want to know, as far as possible,
that riothing is done which might
interfere with their future plan.

Shri Tyagi: Has the Planning Com-
mission prohibited prohibition?
Mr. Speaker: Order, order.

Shri Kamath: Has the Planning Com-
mission, Sir, set up any regional com-
missions, or have any steps been taken
in that direction?

Shri Jawaharlal Nehru: Not that I
am aware of. They have got, of course,
separate sections of the Planning Com-
mission at the Centre. For the rest
they deal with the State Governments,

Shri Kamath: Is it a fact that the
Planning Commission is in consultation
with the State Governments with a
view to launching a five-year plan in
March or April pext year? Is it under
consideration?

Shri Jawaharlal Nehru: Sir, the
Planning Commission is trying to draw
up a five-year plan. They are alsq
trying to draw up an intermediate
plan for the next year or two and they
are in consultation with the State Gov-
ernments as well as the Central Gov-
ernment.

Shri A. C. Guha: Has the Planning
Commission taken any attitude as re-
gards rehabilitation work forming part
of the general development?

Shri Jawaharlal Nehru: Only to the
extent that they want, as far as possi-
ble, rehabilitation to be attached to, or
be l;elped in, the process of develop-
ment.

PLANNING CoMMISSION AND CENSUS
OPERATIONS

*1048. Prof. K. T. Shah: (a) Will the
Prime Minister be pleased to state
whether any. contacts have been
established between the Planning
Commission and the Census Operge
tions?
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(b) Under its terms_ of reference,
has the Planning Commission any
eoncern with the demography of India,
and the problem of population?

The Prime Minister (Shri Jawaharlal

Nehru): (a) Yes. The Planning Com-.

tission is in touch with the progress
of work in connection with the Census
Operations.

(b) Yes. The Commission is consi-
dering the problem of population.

Prof. K. T. Shah: Under these ar-
rangements of keeping in touch with
the Census Operations, has the Plan-
ning Commission made any suggestions
with regard to the census of employ-
ment or occupation as well as of in-
dustry?

Shri Jawaharlal Nehru: I could not
give a precise answer to that question,
but I believe they are interested in it.
Our Statistical Department is also very
much interested in that and the Plan-
ning Commission is in touch with Prof.
‘Mahalanobis of the Central Statistical
Organisation as well as with the Census
Commissioner. But I could not exactly
say what suggestions they have made
in regard to that.

Prof. K. T. Shah: If I may draw the
Prime Minister's attention to it, in the
last census of 1941 the entire tables
about occupation were omitted. I am
interested. therefore, to know whether
in the coming census of 1951 this point
will be attended to.

Shri Jawaharlal Nehru: I could not
answer that question, but I shall draw
the Planning Commission’s attention to
this,

Shri Deshbandhu Gupta: The Prime
Minister said that the Planning Com-
mission is considering the problem of
population. Has the Commission
suggested any means of controlling
population?

Shri Jawaharlal Nehru: Most of the
means are well known.

INp1ans 1N CEVLON PUBLIC SERVICES

*1049. Prof. K. T. Shah: (a) Will
the Prime Minister be pleased to state
whether the attention of Government
has been drawn to the Ceylon Govern-
ment’s policy of nationalising their
Public Services?

(b) What has been the reaction on
Indians employed in Public Services in
Ceylon? .

(c) What steps have been taken by
the Government of India to safeguard
the rightsé of Indians in Ceylon
Bervices?
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The Deputy Minister of External
Affairs (Dr. Keskar): (a) Yes, the Gov-
ernment of India are aware that the
Ceylon Government are following, since
1939, the policy of employing Ceylonese
nationals in their public services. Non-
nationals are, however, employed from
time to time on a temporary or con-
tract basis where suitable Ceylonese
personnel are not available.

(b) Government have no informa-
tion. but presumably the reactions are
unfavourable. .

(¢) Non-Ceylonese persons, including
Indians, employed on a temporary basis,
are being asked whether they have
accepted Ceylon citizenship. Those who
do not intend taking up Ceylon citizen-
ship run the risk of losing their em-
ployment if the Ceylon Government
implement their policy to the fullest.
This policy would not, however, affect
those who were permanently apoointed
prior to 1939. The Government of India
are unable to take any action to safe-
guard the interests of Indians in Cey-
lon Public Service for two reasons,
firstly because every indeoendent Gov-
ernment have the right to determine
the constitution and character of their
public service and secondly. Indians
who accented emoloyment on temporary
or contract basis. entered service
knowing full well the implications of
such employment.

Prof. K. T. Shah: How many Indians
would be thrown out of employment
as a result of the nationalisation policy
of the Ceylon Government?

Dr. Keskar: I am afraid “I have not
got the fiecures with me. I would re-
quire notice.

Pandit Munishwar Datt Upadhyay:
May I know whether Indians in perma-
nent service are also being removed
or retrenched?

Dr. Keskar: Those who were perma-
nent prior to 1939 are not affected.

Shri Brajeshwar Prasad: Do Govern-
ment of India recognise those Indians
in Ceylon who have not accevted Cey-
lonese citizenshiv as Indian citizens?

Dr. Keskar: Those who have not
accented Ceylonese citizenship are
Indians.

LIAISON OFFICERS RETWEEN GOVERN-
MENT AND TRADESMEN

*1050. Prof. 8. N. Mishra: Will the
Minister of Commerce be pleased to
state:

(a) whether it is a fact that Govern-
ment have decided to appoint liaison
officers between Government and
tradesmen in important cities; and

»
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(b) if so, the exact nature of work-

they are expected to perform?

The Minister of Commerce (Shri Sri
Prakasa): (a) No Sir.

(b) Does not arise.

JAPANESE TRADE AGENCIES

+1051. Prof. S. N. Mishra: Will the
Minister of Commerce be pleased to
state:

(a) whether India has _allowed
Japan to open trade agencies in India;
and

(b) if so, in how many places?

The Minister of Commerce (Shri Sri
Prakasa): (a) Yes, Sir. :

(b) The Agencies have been estab-
lisned at New Delhi, Calcutta and
Bombay.

Prof. S. N. Mishra: May I know whe-
ther it is a reciprocal arrangement?

Shri Sri Prakasa: Yes, Sir.

Prof. S. N. Mishra: In how many
places in Japan have AGovernment
opened these trade agencies?

Shri Sri Prakasa: We have one in
Tokyo.

Prof. S. N. Mishra: What is the esti-
mated expenditure on it?

Shri Sri Prakasa: I fear I have not
got the information at hand.

Pandit Monishwar Datt Upadhyay:
Is this only the renewal of the old
agencies or have any fresh ones been
opened?

Shri Sri Prakasa: New agencies have
been established in New Delhi, Calcutta
and Bombay.

Pandit Munishwar Datt Upadhyay:
Were there any old agencies too?

Shri Sri Prakasa: No, Sir.

Shri A. C. Guha: What is the volume
of trade with Japan now—both export
and import—and what are the articles
generally imported from Japan?

Shri Sri Prakasa: This question
scarcely arises out of this. I should
like to have notice.

Shri Kamath: Does this Liaison
Mission in Tokyo deal directly with
the Japanese Government or only
through the S.C.A.P?

Shri Karmarkar: The Japanese Gov-
ernment is subject to the general
supervision of the S.C.AP. and it is
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only on that basis we have to deal with
the Japanese Government.

Prof. Ranga: Is it a fact that the
businessmen associated with one of
these agencies have offered to take an
exhibition train to exhibit small
machineries from Japan which would
be useful to cottage industries, and
have they asked the Commerce Minis-
try to give them certain privileges for
importing just those machineries which
are to be exhibited in this country?

Shri Sri Prakasa: I fear I have not
got that information before me.

GENERAL ELECTIONS

*1052. Prof. S. N. Mishra: (a) Will
the Minister of Law be pleased to state
the approximate expenditure to be
incurred by the Goverument in the
next general elections?

(b) How many representations have
been made to the Government for hold-
ing elections in April-May and how
many against it?

The Minister of Law (Dr. Ambedkar)
(a) Attention is invited to my reply
given on the 20th November, 1950, to
part (e) of starred question No. 134
asked by Shri Deshbandhu Gupta.

(b) According to information avail-
able. in all eleven representations have
been received, out of which ten are
against holding elections in April-May
1951, and one against the postpone-
ment of the elections to November-
December, 1951.

Prof. S. N. Mishra: May I know what ]
were the main reasons for postooning
thel’elections to November-December
19517

Dr. Ambedkar: I thought they were
very fully exoressed in the President’s
Address to the House.

Shri Dwivedi: Mav I know whether
Government are going to ban party
and religious flags during the elections?

Dr. Ambedkar: I suppose that every-
thing that is necessary to ensure fair
elections will be done.

Shri Joachim Alva: Is Government
devising any machinery of nropaganda
by which elections may be run on
prover lines and malpractices may be
avoided?

Dr. Ambedkar: I think that it had
better be left to the political parties:
themselves.

Shri Jainarain Vyas: Wil Govern-
ment impose any levy on the different
Strtes to meet the election expenditure?®
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Dr. Ambedkar: Yes. There has al-
-ready been an agreement between the
Centre and the various States as to the
proportion in which the election
-expenses would be borne.

Dr. M. M. Das: May I know whether
any State Government has sent any
deputation and if so, what is the result?

Dr. Ambedkar: Deputation for what?

Dr. M. M. Das: For postponing the
-elections.

Dr. Ambedkar: No. I do not remem-
ber to have received any deputation.

Shri R. Velayudhan: Which is the
single State which has protested against
the postponement of the elections?

Dr. Ambedkar: I did not say that the
representations were from the States.
They may have been from individuals
and not necessarily from the States. .1
have not got the name of the particular
representative who sent the representa-
tion against the postponement of
-elections.

Shri B. K. P. Sinha: Is it a fact that
<ertain parties which were nervous at
the approach of the elections are now
Dassing resolutions to the effect that
Government have done a great harm by
postponing the elections?

Dr. Ambedkar: I feel that my hon.
friend knows more than I do.

MONAZITE SAND

*1053. Shri Kesava Raeo: Will the
Prime Minister be pleased to state
what is the expected out-put of the
factory at Alwaye for the manufacture
-of thorium from Monazite Sand?

The Prime Minister (Shri Jawaharlal
Nehru): The expected annual out-put of
the tactory is approximately 207 tons
of thorium nitrate, 1500 tons of rare
earth chlorides and 1800 tons of
trisodium phosphates.

Dr. M. M. Das: May I know how
these products are going to be disposed
of?

Shri Jawaharlal Nehru: India re-
quires thorium nitrate for her gas plant
industry. The rare earth chlorides are
ased for metallurgical operations for
the manufactiure ot flints, aluminium
base alloys etc. Trisodium phosphates
.are used for pharmaceutical purposes
for kneading out yarn in Indian mills
as a cheap detergent. Up to now, these
products were imported and now that
we can get these produced here, the
‘mecessity- for import will not be there
4any more.
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Shri Kamath: Have these rare earths
been found anywhere else in India?

Shri Jawaharlal Nehru: Yes. They
are found in other places too.

Shri Kamath: What efforts have

been made so far to develop those
other regions?

Shri Jawaharlal Nehru: Surely, we
have to develop one place first before
we start with other places.

Mines WORKERS' DEMAND ¥OR Bovus

*1054. Shri Kamath: Will the Minis-
ter of Labour be pleased to state:

(a) whether it is a fact that the
Madhya Pradesh Provincial Rashtriya
Manganese Mine Workers’ Union,
Nagpur, recently requested Govern-
ment that their demand for bonus be
referred for adjudication under the
law; and

(b) if so, whether the demand is
under the consideration of Govern-
ment?

The Minister of Labour (Shri Jag-
jivan Ram): (a) Yes.

(b) In view of the settlement reach-
ed during conciliation proceedings, to
the effect that workers would give up
their demand for bonus if an adequate
welfare fund was created by the
management, Government did not
consider it necessary to refer the dis-
pute to an Industrial Tribunal for
adjudication. This  decision was
communicated to the Union.

Shri Kamath: What is the amount
that has been earmarked for the Wel-
fare Fund?

Shri Jaglivan Ram: £25,000.
Shri Kamath: For which year?

Shri Jagjivan Ram: It is not for each
year. For the present £25,000 have
been set apart. In future we will see
what amount can be safely set apart
for the purpose.

Shri Kamath: After the conclusion of
this settlement, were any fresh de-
mands put forward by the Union and
representation made to Government
in that connection?

Shri Jagjivan Bam: Not about bonus
Of Course, there is some division among
the office-bearers of the Union. One
set agrees with this settlement; the
other does not. Naturally, there has
been some further demands from
anntither set of office-bearers of the

on.
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Shri Kamath: Are those demands
under consideration of Government, or
they have been rejected?

Shri Jagjivan Ram: Most of the
reasonable demands were met by the
Management during the course of
conciliation.

Shri R. L. Malviya: Will Govern-
ment consider the advisability of setting
up a Committee like the one for coal-
mines for consideration of concessions
to labourers?

Shri Iagjivq.n Ram: The desirability
may be considered, but Government
feels that there is no necessity.

Houses FOR INDUSTRIAL LABOUR

*1055. Shri S. V. Naik: (a) Will the
Minister of Labour be pleased to state
whether .the attention of Government
has been drawn to the news published
in the Hyderabad Bulletin dated the
8th September, 1950 regarding housing
plan for Hyderabad and state whether
amounts have been set apart to aid
State Governments for housing the
industrial labour?

(b) What are the amounts allotted
to each State?

(c) How many houses are to be
constructed under this head?

The Minister of Labour (Shri Jagji-
van Ram): (a) The reply to the first
part of the question is in the affirma-
tive. As regards the second part, I
may mention that a total sum of
rupees one crore was set apart for the
purpose.

(b) Bombay ... Rs. 60 lacs.

Bihar, Orissa, Madhya
Pradesh and Punjnby } Res. 10 lazs cach,

Only these State Governments
accepted the Industrial Housing
Schema of the Central Government.

(c) In April 1948, the Government
of India announced as part of their-
Industrial policy their decision to cons-
truct one million workers’ houses in
ten years.

Shri 8. V. Naik: May I know, Sir,
whether any scheme regarding housing
for industrial labour was prepared by
the Hyderabad State and sent for the
approval of the Central Government?

Shri Jagjivan Ram: We have not as
yet heard anuything from the Hydera-
bad Government in this connection.

Prof. Ranga: How many out of the
proposed one million new houses have
S0 far been constructed, and how many
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more are proposed to be constructed
during the year 1951?

Shri Jagjivan Ram: The progress
has not been quite satisfactory, as my
hon. friend is aware, due to various
reasons, the main one being financial
stringency besides the scarcity of build-
ing materials. But all the same we
have constructed 526 houses, and 742
are under construction in the State of
Bombay under the Central Government
Industrial Housing Scheme. In this
we do not include the other houses
which are being constructed for in-
dustrial workers by the various Minis-
tries of the Central Government, or
even by the Labour Ministry. The
houses I have mentioned have been
constructed strictly under the Indus-
trial Housing Scheme.

Prof. Ranga: Is it a fact that sums
promised to the various State Gov-
ernments, particularly Bombay, have
not been paid, or rather promises made
by the Central Government have not
been fulfilled? Have Governmenti now
decided on any definite plan for mak-
ing these grants tn the State Govern-
ments and sticking to their promises?

Shri Jagjivan Ram: It is not correct
to say that we have not fulfilled our
promises to the Bombay Government.
At one stage the Bombay Government
itself could not utilise the loan which
was promised to it—I think on a pre-
vious occasion. I replied to a question
on this subject. Next year when they
demanded that amount we had no
provision in the budget for that. I
should. however, like to tell the House
that under the Industrial Housing
Scheme the Bombay State is the most
favoured State, because they are try-
ing to take full advantage of this
scheme.

Pandit Munishwar Datt Upadhyay:
Was no amount allotted to Uttar
Pradesh; if not, why not?

Shri Jagjivan Ram: U. P. did not
fall in line with this scheme; so mno
allotment was made to it.

Shri R. L. Malviya: May I know
what is the constribution of the Gov-
ernment in this housing scheme?

Shri Jagjivan Ram: The Government
of India advance loans interest-free at
2/3rd of the canital cost; the 1/3rd has
to be met by the State Government.

‘

Pricv OF TEXTILES

*1056. Shri Kishorimohan Tripathi:
(a) Will the Minister of Industry and
Supply be pleased to state the factors
which determine the prices of Indian
textilest
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(b) What is the percentage of profit
allowed? pe 28 P

(¢) Is any interest on capital
charged by the producer and if so, is
it for the block capital or current
working capital or for both?

(d) Has it come to the notice of
Government that many a mill charges
interest for block capital which has
been fully recovered by years of
depreciation allowed?

The Minister of Industry and Sup-
ply (Shri Mahtab): (a) Attention of
the hon Member is invited to reply.
given to part (a) of Starred Quer
?Igo 186 answered on lst December,

49.

(b) The profit is 6 per cent. on
gross block.

(c) Interest is allowed only on the
working capital.

(d) No such case has come to the
notice of Government; but I shall look
into it.

Shri Kishorimohan Tripathi: Has
any instance come to the notice of
Government where mills have charged
at a rate higher than the one allowed?

Shri Mahtab: It is not possible.
Prices are fixed according to a formula
laid down by the Tariff Board, which
is based on the price of cotton, manu-
facturing charges, including wages,
mill stores, fuel and power, overheads,
depreciation of machinery, working
capital, return on fixed capital etec.

Shri Kishorimohan Tripathi: Is it a
fact that at different centres of pro-
duction different prices have' been
fixed for the same variety and quality
of textiles, although they are manu-
factured from the same cotton?

Shri Mahtab: It is not possible. If
the hon. Member goes through the re-
port of the Tariff Board he will find
how prices have been recommended to
be fixed for each zone.

Shri Kishorimohan Tripathi: Is there
any special machinery to advise Gov-
ernment on the fixation of prices in
respect of textile goods?

Shri Mahtab: The entire Textile
Commissioner’s organisation is at the
disposal of Government to advise Gov-
ernment. Cases where prices are
wrongly fixed by mill-owners are
brought to our notice. These are
rectified-and the mill-owners asked to
refund the money.
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Shri Khandubhai Desai: Are Govern-
ment sure that the 6 per cent. profit.
at gross block, as stated by the hon.
Minister, is reflected in the balance
sheets for the year 1949, or are the

profits . much more than what is con-
templated.

Shri Mahtab: The Finance Ministry
examined the balance sheets of as
many as eleven mills for the year
1949 and they agreed to the 4 per

cent. cut on the basis of their exami-
nation.

Shri Khandubhai Desai: Is not Gov-
ernment aware that the 6 per cent.
profit on gross block that is permitted
has been very much exceeded by actual
prices that has been granted? Is there
not anything wrong in the calcuiation
of‘the price schedule?

Shri Mahtab: So far as I am aware,
we are exactly following the Tariff
Board formula. If there is any seri-
ous fluctuation. the matter will again
be referred to the Tariff Board. On
these matters Government as such can-
not come to a decision, because all the
materials are not before them. It is
only the Tariff Beard which can come
to certain conclusions and they can re-
commend formula for the acceptance
of Government.

Shri Dwivedi: Is it not a facl that
black-marketeering is being encourged
by forcing the dealers of coarse cloth
to nurchase a certain quantity of fine
cloth as well?

Shri Mahtab: I do not know how
that is possible unless the State no-
minees agree to that course. It is not
possible under the existing system; but
1b is quite possible if the State nomi-
nees, the whole-salers, and the retailers
are all agreed on committing mischief,

Shri Kishorimohan Tripathi: May
I know, Sir, whether the Textile Com-
missioner’s office calculates the cost of
production independently, or = merely
obtains reports from the mills?

Shri Mahtab: They themselves do it;

they have got specialised staff for
that.

Shrimati Renuka Ray: Does the
Government always follow the advice
of the Tariff Board in these matters
and may I know what happened in re-
gard to kapas control? -

Mr. Speaker: Order, order. That
would be beyond the scope the
question,
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Shri Gautam: Out of the eleven mills
the balance sheets of which were
serutinized by the Finance Department,
may I know in how many cases the
profits exceeded 6 per cent.?

Shri Mahtab: As I find from the
reports, the system of examination is
they take the sum total of all these
accounts and they come to a certain
decision. It is not that the Finance
Department went into the accounts of
each mill. They take standard mills
and come to certain conclusions.

Mr. Speaker: We will go to the next
question

Shri Gautam: Sir, my question was
not replied to. I asked in how many
cases the profits exceeded 6 per cent.

Mr. Speaker: His reply is, if the
hon. Member has caught it, that they
are not going through these things
individually in respect of each separate
concern but pool the figures together
agd g’ome to conclusions. Am I right
there?

5 ’Shrl Mahtab: Yes, Sir. May I read
t?

Mr. Speaker: It is not necessary.

CONSCRIPTION INTO HOME-GUARD IN
Maraya

*1057. Dr. R. S. Singh: Will the
Prime Minister be pleased to state:
(a) whether conscription in home-
guard has been introduced in Malaya
for Asian population; and

(b) if so, how many Indians have
been conscripted so far?

The Deputy Minister of External
Affairs (Dr. Keskar): (a) A scheme
for compulsory recruitment to the
Home Guards was introduced in
Malaya in September, 1950. Accord-
ing to this scheme, any male person
in Malaya, irrespective of race or com-
munity, who has attained the age of
18 years but has not attained the age
of 55 years, is liable to perform part-
time duties as a Home-Guard.

(b) There has been no conscription
as such. A few Indians may have
enrolled themselves as Home Guards,
but no estimate of their numbers is
available. The scheme is in the process
of being implemented.

Dr. R. S. Singh: May I know whether
this conscription order applies to
Indians who are residing there per-
manently or also to those who are
temporary residence?

Dr. Keskar: The Malayan Govern-
ment itself is not able to give us a
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rep]y to all these questions. As I said
in part (b) of the reply, the scheme
is only being introduced and imple-
mented. Within a few weeks w
the scheme will be implemented to a
certain extent it will be possible for
us to get more exact information from
the Malayan Government.

Shri Brajeshwar Prasad: May [
know if the authorities in Malaya
secured the consent of the Governe
ment of India before recruiting Indians,
our fellow citizens, in the Home
Guards?

Dr. Keskar: May I remind my hon.
friend that on the floor of this House
many times the question of Indians in
Malaya has been discussed, and
Indians who are in Malaya are just
in the position of deciding whether
they want to be Indian citizens or citie
zens of Malaya.

Shri Raj Bahadur: May 1 know whe=
ther the few Indians who have been
enrolled on the Home Guards have
done so out of their own free will op
whether they were compelled to do so?

Dr. Keskar: I think there has been
very little recruitment yet and those
who have been recruited up till now
are voluntarily recruited. -

Some Hon. Members rose —

Mr. Speakar: I think we will proceed
to the next question. After all it ree
fers to recruitment and more or less
relates to the internal affairs of the
other country.

Prof. Ranga: Sir, I want an assu-
rance from the Government that our
Government does not give an imprese
sion to the Malayan Government that
it is opposed to the Home Guards
movement which is meant to fight sub=
versive elements there.

Dr. Keskar: No reference has
been made by the Government of
India to the Malayan Government with
regard to this matter.

DISABILITIES OF INDIANS IN PERSIA

*1058. Sardar Hukam Singh: (a)
Will the Minister of Commerce be
pleased to state whether there have
been any negotiations, since the treaty
in 1950, between our Government and
the Government of Persia for the
removal of disabilities suffered by our
countrymen in that country?

(b) If so, what has been the result
of such negotiations?

' The Minister of Commerce (Shri Sri
Prakasa): (a) and (b). No formal
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negotiations have taken place, but the
matter is being pursued by our Ambas-

sador.
“INpiAN ESTABLISHMENTS” IN CEYLOR

+1059. Dr. R. S. Singh: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that fthe
Government of Ceylon want to employ
Ceylon nationals in all private estab-
lishments in Ceylon; and

(b) if so, how many Indian estab-
Jishments are going to be affected by
that policy?

The Deputy Minister of External
Affairs (Dr. Keskar): (a) The hon.

Member's attention is drawn to the
the 28th November,

reply given on
1950, to Starred QuestionANo‘ 430 asked

by Shri Kesava Rao.
(b) No statistics are available.

Dr. R. S. Singh: May I know whether
Indians who have become Ceylon
nationals by registration can enjoy the
same rights and privileges in regard
to future employment as the Ceylon
nationals by birth?

Dr. Keskar: If it is with regard to
private trade and commerce, I think
so. I am not able to reply with regal_'d
to certain government employments 1n
which there might be slight discrimi-
nation.

Dr. R. S. Singh: Is it a fact that the
Prime Minister of Ceylon gave an
assurance to the Government of India
sometime in June 1948 that Indians
who do not wish to acquire Ceylonese
citizenshtp would be given the right to
enjoy the rights and privileges which
thev are having in Ceylon at present?

The Prime Minister (Shri Jawaharlal
Nehru): A Ceylon national has pre-
sumably to be treated alike whether he
is such either by birth or in any other
way. In practice maybe this theory
may not be wholly followed. But that
is a cresumption.

INDIANS ARRESTED IN GERMANY BY

RUSSIANS

*1060. Shri Kamath: Will the Prime
Minister be pleased to state:

(a) the number of Indians who were
working in Berlin and other parts of
Germany in connection with the Free
India Centre during the war under
Netaji Subhas Chandra Bose and who
were arrested by the Russians after
the collapse of Germany;

efforts were made by the’

(b) what N y
Indian Military Missidn in Berlin to
get them released from Russian con-

eentration camps or prisons; and

(c) how many such Indians died
Russian concentration camps or m"lE
sons, how many have been re
and how many are still confined?

The Deputy Minister of External
Affairs (Dr. Keskar): (a) to (c). In-
formation is being collected and will
be laid on the Table of the House when
obtained.

Shri Kamath: Are there any grou
for the belief that the authorigei in !tlg:
Soviet Zone of Germany were reluc-
tant to supply the requisite informatjon
in this respect?

Dr. Keskar: It is not possible to say
whether the authorities were reluctant
but we have not been able to get the
reguisite information from them; the
information is being delayed. 1t is for
the hon. Member to draw conclusions.

Shri Kamath: Did not the Indian
Military Mission in Berlin soon after
its appointment in 1946 take necessary
steps in this connection?

The Prime Minister (Shri Jawaharlal
Nehru): The hon. Member is referring
to something which happened four
years ago when this Government was

not in power.

Shri Kamath: After it came to
power in 1947, or in 1946 September
when the Interim Government was in
power, was not the Indian Military
Mission instructed by Government to
get or try to get the information in
this connection from the Soviet autho-
rities in Germany?

Shri Jawaharlal Nehru: No, Sir.
What the Mission was instructed was
to get information about Indians in
Germany. And we got information at
that time because we were offering
them free passages to come back to
India. A number of people came back;
a number did not come back. But
we did not ask for the information
asked for by the hon. Member in this
question.

Shri Kamath: Am I to understand
that all the information from Germany
pertained to the tripartite or Three
Power Zone of Germany and not at all
to East Germany?

Shri Jawaharlal Nehru: As far as
we knew at the time there were no
Indians there—might be one or two—
but we had no precise information.

Shri Kamath: Are efforts being con-
tinued in this connection at all to get
information?

Shri Jawaharlal Nehru: The hon.
Member has been informed that we
are enquiring. But there is nothing
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much to enquire about. That is our
ulty.

TRAINING INSTITUTE FOR WOMEN

*1061. Prof. Ranga: (a) Will the
Minister of Labour be pleased to state
whether Government are running in
Delhi a Training Institute for women?

(b) What crafts are being taught
there and for how many students?

(c) How are the students recruited
and from how many States?

(d) How much is being spent on
this?

The Minister of Labour (Shri Jagji-
van Ram): (a) Yes.

(b) Training is given in seven trades
or crafts, namely: bleaching, dyeing and
calico printing, knitting with hand and
machines, cutting and tailoring, pre-
servation of fruits and vegetables and
manufacture of confectionery, embroi-
dery and needle work, stenography and
spinning and weaving. The number of
trainees is 160. '

(c) The recruitment is made after
advertisement through a Selection
Committee. The Institute is open to
girls and women of all States. In
actual practice, because of the situation
of the Institute and the medium of in-
struction, which is Hindi in most
trades, candidates from Delhi, Punjab
and U.P. predominate.

(d) About Rs. 6,000 per mensem.

Prof. Ranga: May I know whether
Government contemplate to make it a
permanent Institute and also provide
teaching, if necessary, in Engiish also
in order to make it possible for other
States to take advantage of it?

Shri Jagjivan Ram: We have got
some Training Centres in other States
as well for women. We have got one
in Madras. Of course the Ministry of
Labour is very anxious to put the
Institute on a permanent footing, but
the financial stringency comes in the
way.

Mr. Speaker: The question hour is
over.

WRITTEN ANSWERS TO QUESTIONS

PABNA SATSANGH ASHRAM PRESS

*1062. Dr. R. S. Singh: (a) Will the
Prime Minister be pleased to state
whether it is a fact that the Govern-
ment of East Bengal had agreed to pay
a compensation of Rs. 32,000 for the
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Press of the Pabna Satsangh Ashram
yvhilcsl; 8l‘}ad been requisitioned by them
in ?

(b) If so, has the payment of that
compensation been made to the Pabna
Satsangh Ashram by the Govern-
ment of East Bengal?

(c) If not, do the Government of
India propose to take up the matter
with the Government of Pakistap‘!

The Prime Minister (Shri Jawahar-
lal Nehru): (a) and (b). According
to a representation submitted to the
Government of West Bengal by the
Pabna Satsangh authorities, the
amount of compensation which the
Government of East Bengal had agreed
to pay for the press of the Ashram
requisitioned by that Government in
1948 is Rs. 1,32,450. This amount has
not so far been paid to the Ashram
authorities.

(c) Our Central Minister at Cal-
cutta has already taken up the matter
with the Pakistan Central Minister. In
a letter dated the 25th November, 1950,
the latter has promised that he would
take special interest to see that the
matter is settled as quickly as possible.

"CoAL DEPOSITS IN MADRAS

*1063. Prof. Ranga: Will the Minister
of Indusiry and Supply be pleased to
state:

(a) whether large deposits of coal
were discovered in South and North
Arcot and Salem districts of Madras
State;

(b) what steps are being taken to
exploit those coal deposits; and

(c) whether any eflort is being made
to pump up and utilise for irrigation
purposes through artesian wells the
sub-soil water that is supposed to make
the exploitation of these coal deposits
both difficult and costly?

The Minister of Industry and Sup-
ply (Shri Mahtab): (a) Yes, in South
Arcot District only.

(b) A statement is laid on the
Table of the House [See Appendix IX,.
annexure No. 2.]

(¢) The suggestion made has been
conveyed to the Government of Madras
who are concerned with the exploita-
tion of the deposits.

PRODUCTION OF FERTILIZERS
*1064. Prof. Ranga: Will the Minis-
ter of Industry and Supply be pleased
to state:
(a) whether it is a fact that at the
meeting of the representatives of ferti-
lisers industry held in October 1950
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-and attended by the Minister, it was
stated that while the rated capacity of
private sector is 80,000 tons per anaum,
-only 46,000 tons of fertilisers are being
produced; and

(b) what steps Government propose
to take in order to enable the existing
units to step up their production up to
their full capacity?

The Minister of Industry and Sup-
ply (Shri Mahtab): (a) Perhaps the
meeting referred to by the hon. Mem-
ber is the one convened by the Plan-
ning Commission on 23rd October 1950.
1 did not attend this meeting. The
figures given by the hon. Member are
correct and they relate to ammonium
- sulphate.

(b) (i) Al possible assistance is
being rendered in the procurement of
essential raw materials.

(ii) Transport facilities are provi-
ded, when necessary, for the move-
ment of raw materials and finished
products.

(iii) Government of India have ad-
vanced a sum of Rs. 20 lakhs to the
Fertilisers and Chemical Travancore,
1td., against future purchases of fer-
tilisers by Government. With this ad-
vance, the factory, which has a rated
eapacity of approximately 50,000 tons
per annum, will be able to step up
production to the maximum extent.

RUBBER INDUSTRY

*1065. Shri Ahammedunni: (a) Will
the Minister of Industry and Supply be
pleased to state if Government have
given any financial aid to Indian rubber
plantation industry for its develop-
‘ment?

(b) Is there any control on the
prices of rubber goods?

(c) If so, on what basis are such
controlled prices fixed from time to
time?

The Minister of Industry and Supply
(Shri Mahtab): (a) No, Sir.

(b). No. Sir.

(c) Does not arise.

GOVERNMENT MANAGED INDUSTRIES

*1066. Shri Abul Hasan: (a) Will the
Minister of Industry and Supply be
pleased to state whether Industries
whose management has been taken
over by Government from private com-
panies are working at a profit or loss?

(b) If they are working at a loss,
what loss has each Industry suffered
up till now? '

(c) What steps are Government con-

templating to adopt to save these in-

dustries from loss?
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The Minister of Industry and Supply
(Shri Mahtab): (a) The Hindustan
Aircraft Factory at Bangalore, the
only concern whose management was
taken over by the Central Government
from a private company, is working
at a profit.

(b) and (c). Do not arise.

ELEcTORAL RoOLLS

*1067. Shri Kannamwar: Will the
Minister of Law be pleased to state
how much the price of the Electoral
rolls per page has been reduced in
each State?

The Minister of Law (Dr. Ambed-
kar): A statement containing the in-
formation available is laid on the
Table of the House. [See Appendix IX,
annexure No. 3.]

FOWNSHIP FOR DISPLACED PERSONS
IN ASSAM

*1068. Shri R. K. Chaudhuri: Will the
Minister of Rehabilitation be pleased to
state why no township for rehabilita-
tion of displaced persons has
built in the State of Assam so far?

The Minister of State for Rehabili-
tation (Shri A. P. Jain): A scheme for
the construction of 500 houses and 400
stalls at Gauhati has been sanctioned.
Some work was started on the scheme
but, presumably because of the pre-
occupations of the Assam Government
with the consequences of the earth-
quake, further progress has been delay-
ed. It is hoped that the scheme will
be implemented soon. Another scheme
for the construction of a municipal
market in Nowgong, is under conside-
ration of the State Government.

‘In Cachar, where relief and rehabi-
litation are ‘under the direct charge of
the Central Government, two schemes
for the construction of stalls within
the municipal areas of Silchar and
Karimganj are under consideration.
There was also a scheme for the set-
ing up of a township at Ghungoor
(Cachar) with a population of 25,000,
but this had to be dropped on expert
advice.

MIiNTMUM WAGES FOR SWEEPERS

*1069. Shri Sonavane: (a) Will the
Minister of Labour be pleased to state
whether Government have given any
directions under the Minimum Wages
Act to the various States for fixing
minimum wages for sweepers in the
various States?

(b) If not, is there any proposal to
issue such directions? ..
(¢) Is there any information avail-
able as regards fixation of minimum
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wages for sweepers by the Govern-
ment of Bombay and other local autho-
rities in Bombay State?

(d) If so, whether Government pro-
pose to lay a statement containing
such information on the Table of the
House?

The Minister of Labour (Shri Jagji-
van Ram): (a) The fixation of mini-
mum rates of wages for sweepers,
employed in any of the scheduled em-
ployment under the Minimum Wages
Act is the concern of the State Gov-
ernments. All the State Governments
have been requested to discharge all
their obligations under this Act befcre
the expiry of the prescribed time limit
i.e. before the 15th March 1951.

(b) Does not arise.

(cy and (d). The Government of
Bombay have appointed a Committee
to study and enquire into the condi-
tions of sweepers and to suggest ways
and means of improving their present
conditions of work and to fix minimum
wages for them. As far as the G(~
ernment of India is aware, the Com-
mittee has not, so far, submitted its
report. I may mention that the Gov-
ernment of Bombay have also appoint-
ed a Committee under section 5 (i) (a)
of the Minimum Wages Act, 1948, to
held enquiries and to advise in regard
to the fixation of minimum rates of
wages in respect of ‘Employment under
any local authority’ under which the
sweepers fall. Other State Govern-
ments have also taken steps to appoint
similar Committees.

AFGHAN PRINCES IN INDIA

*1070. Shri Shiv Charan Lal: (a)
Will the Prime Minister be pleased to
state whether any Afghan Princes are
still detained in Allahabad or any
other place in the country?

(b) Are any pensions paid to these
Princes and if so, why and under
what treaties?

The Prime Minister ‘Shri Jawahar-
1al Nehru): (a) None, Sir.

(b) Yes. The Afghan refugees took
asylum in India. The responsibility
resting on the Government of India
for the safe keeping of such refugees,
although not an explicit treaty obli-
gation, was admitted to be implied in
the observance of neighbourly rela-
tions.. They were accordingly paid
maintenance allowances. It would
cause hardship and inconvenience to
the refugees if their allowances were
to be suddenly stopped.
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PrICE OF CoAL IN BENGAL AND
HYDERABAD

*1071. Shri K. Vaidya: (a) Will the
Minister of Industry and Supply be
pleased to state what is the price of
Coal on the pits in Bengal and also
at Singareni Colliery in Hyderabad
State?

. (b) If the prices at Singareni Col-
liery are higher, what is the reason
for the same?

(c) Is the management of Singareni
Colliery in the hands of Hyderabad
Government? :

The Minister of Industry and Sup-
ply (Shri Mahtab): (a). A statement

. is placed on the Table of the House
1.

[See Appendix IX, annexure No.

(b) The production cost per ton
at Singareni Colliery is higher.

(c) Yes.
HARIJAN DISPLACED PERSONS

*1072. Shri Balmiki: (a) Will the
Minister of Rehabilitation be pleased to
state how many Harijan displaced per-
sons have been allotted lands in each
State since 1949?

(b) What facilities are being given
to Harijan agriculturists who have
come from West Pakistan?

The Minister of State for Rehabili-
tation (Shri A. P. Jain): (a) A state-
ment showing the number of Harijan
families who have been allotted lands
in the various States through the dis-
placed Harijans Rehabilitation Board
is placed on the Table of the House.
No separate records are maintained
of the number of Harijan families
allotted lands under the general scheme
of allotment.

(b) The Harijan agriculturists are
given the same facilities as are given
to other displaced agriculturists namely
an area of land constituting an econo-
mic holding and loans for the purchase
of bullocks, agricultural implements,
seeds, fodder. repair or construction
of houses and wells and for mainte-
nance of the family till the first har-
vest is reaped.

’ {TAT MENT
Name of State. Number of displace
: families.
 Rejasthan 10,332
Bombay 795 .
Punjab 1,000 (Approximately)
Beangal 392
Madhya Bharat 2

Total 12,521




1051 Written Answers

BUDGET FOR 1951-52

*1073. Shri Kannamwar: Will the
Prime Minister be pleased to state:

(a) whether the ensuing year’s
budgets of both Centre and States are
to be framed on the basis of the re-
commendations of the Planning Com-
mission; and

(b) whether the State Governments
have been instructed to prepare their
budgets within their means and send
the plans of their own for the approval
of the Planning Commission?

The Prime Minister (Shri Jawahar-
lal Nehru): (a) and (b). The Plan-
ning Commission have not thus far
made any recommendations. They
hope to consider the development plans
for the next five years from the Cen-
tral and State Governments and make
their recommendations in regard to
them to the Governments concerned,
which no doubt will take them into
consideration before finalising their
budgets for the ensuing year.

INDUSTRIAL DISPUTES

*1074. Shri Balmiki: Will the Minis-
ter of Labour be pleased torstate:

(a) the industrial disputes report-
ed in the years 1949 and 1950, show-
ing the disputes in cotton, woollen and
silk mills respectively; and

(b) whether it is a fact that dis-
putes relating to wages and bonus
have slightly decreased?

The Minister of Labour (Shri Jagji-
van Ram): (a) During 1949, there were
185 industrial disputes in the cotton
mill industry and 63 in the grouo
“textiles other than cotton and jute”
which includes woollen mills, silk
mills, etc. During the first nine
months of 1950, the corresponding
figures were 135 and 58 respectively.

(b) Yes. The number of disputes re-
lating to wages and bonus during the
first 'nine months of 1950 was 220 as
against 268 during the corresponding
period of 1949.

These figures relate to all industries
and not merely to the textile industry.

MANUFACTURE OF Tuse WEeLL Pumps

*1075. Shri Jajoo: (a) Will the Minis-
ter of Industry and Supply be pleased
to state whether Government have
considered the question of installing a
plant to manufacture tube well pumps?

(b) If the answer to part (a) above
be in the affirmative, what progress
has been made so far in this direction?
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(c) If the answer to part (a) above
be in the negative, do Government
propose to consider this proposal now?

The Minister of Industry and Sup-
ply (Shri Mahtab): (a) No.

(b) Does not arise.

(c) No; private enterprise is interest-
ed in this industry.

FRENCH SETTLEMENTS IN INDIA

*1076. Shri Balmiki: Will the Prime
Minister be pleased to state:

(a) whether it is a fact that Dr. B.
V. Keskar, Deputy Minister for Ex-
ternal Affairs, had a talk with the
French Foreign Minister,” M. Robert
Schuman, in Paris regarding the future
of French Settlements; and

(b) if so, with what results?

The Prime Minister (Shri Jawahar-
lal Nehru): (a) Yes, Sir.

(b) It is not the usual practice to

reveal the nature of such informal con-
versations.

= W AR W oA
govu ot Ao gHo famry : (U)
a9 Al qg a@eH &7 FI7 FT
frear R ® am & 5 o=
F R AN GEl F A F awEw
e 919 & wowaEy et afrel
AN T QA E ;
(d) afx dar g a1, I grar
& fod #ar 39 fF 4 9% € ;

(W) afz #E faar @R N
% & A SuFY wET |y § qur

(#Y) afz ¢ Argar da T A
HiAaRERFA § fea a9
Wi ?

PANNA DiaMoNp MINES

[*1077. Shri R. 8. Tewari: (a) Will
the Minister of Labour be pleased to
state whether Government are aware
of the fact that many miners die as a
result of sudden collapse of the walls
in the diamond mines of Panna?
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(b) If so, what measures have been
adopted for their safety?

(c) If any plan has been prepared,
what is its outline?

(d) If no plan has been prepared,
how long will it take to prepare one?]

The Minister of Labour (Shri Jagiji-
van Ram): (a) A serious accident re-
sulting in the death of six miners took
place on the 8th July 1950. It was
due to faulty methods of mining.
Though the Indian Mines Act, 1923
became applicable to the mine on the
16th April 1950, it had not been pos-
sible for the Inspectors of the Mines
Department to inspect the mine before
the date of the accident. The question
of the prosecution of the owners is
under consideration,

(b) to (d). Steps are being taken to
enforce the provisions of the. Indian
Mines Act which are adequate to en-
sure safety.

KasHMIR LiBERATION PLEDGE

*1078. Shri Raj Kanwar: Will the
Prime Minister be pleased to state:

(a) whether Government have any
information with regard to Pakistan’s
“Kashmir Liberation Pledge”, a move-
ment about which it is believed that
there has been considerable publicity
in the Pakistan Press;

(b) if so, what are its details; and

(c) whether there has been any
correspondence about it between
India and Pakistan?

The Prime Minister (Shri Jawahar-
lal Nehru): (a) and (b): Government
have seen reports in the Pakistan
Press of a campaign organized by a
body called the Motameri-i-Alam-i-
Islami (World Muslim Conference)
which has been recently established in
Pakistan with some prominent Pakis-
tan nationals as its office bearers. It is
stated that the Muslim Conference has
been collecting signatures for a so-
called Kashmir Liberation Pledge.

Much publicity has been given in the
Pakistan press and radio to the signa-
ture campaign. It is claimed that the
pledge has been signed by large num-
her of Muslims in various countries.
Enauiries made by us, however. show
that the campaign for signatures did
not receive any public or general sup-
port in other countries. It appears that
many of the signatures were obtained
in Pakistan itself from foreign resi-
dents ‘or visitors,

(c) There has been no correspon-
dence with Pakistan on this subject
nor is any correspondence considered
necessary. We have, however, on more
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than one occasion drawn the Pakistan
Government's attention to the conti-
nuance of anti-Indian propaganda in
a large section of the Pakistan press.

STEEL (IMPORT)

*1079. Shri Jainarain Vyas: (a) Will
the Minister of Industry and Supply be
pleased to state what quantity of steel
was imported into India during the
current Budget year from France and
Belgium and what did India pay for
the quantities imported?

(b) Were there any offers from mer-
chants in this country or other count-
ries to supply the same material at
cheaper- prices and if so, why were
those offers rejected?

The Minister of Industry and Supply
(Shri Mahtab): (a) 123,623 tons at Rs.
382 lakhs.

(b) No, Sir.

Bidi INDUSTRY

*1080. Shri Kanmamwar: (a) Wil
the Minister of Industiry and Supply be
pleased to state to how many foreign
countries Bidis are exported?

(b) What help do Government pro-
pose to give to the Bidi trade in
India?

(¢) How many Bidi producing fac-
tories are there in India and how
many labourers are working therein?

(d) Have Government received any
representation from the Bidi leaves,
Tobacco and Bidi Merchants Associa-
tion of Gondia in Madhya Pradesh to
redress their grievances?

The Minister of Industry and Supply
(Shri Mahtab): (a) Bidis are export-
ed mainly to Pakistan and Celyon.

(b) The Bidi Trade in India has not
so far asked for any assistance.

(¢) The number of Bidi-producing
units is estimated to be 4.500 employ-
ing about 500,000 workers.

(d) A representation was received
in 1949 against the application of the
Industrial Statistics Act, 1942 to the
Bidi Industry. They were advised to
take up the matter with the State C ~
ernment.

CoaL

+1081. Shri R. L. Malviya: Will the
Minister of Industry amd Supply be
pleased to state:

(a) the cost per ton of coal in Gov-
ernment Railway Collieries for three
years before and after the abolition of
contract system;
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(b) the cost per ton of coal in the
Government Railway Kurosia Colliery
in the years 1945, 1946 and 1947 be-
fore the abolition of contract system
and in the years 1948, 1949 and 1950
month by month after the abolition of
the contract system; and

(c) the output of coal per head two
years hefore the abolition of raising
contract system and after it up to date?

The Minister of Industry and Sup-
ply (Shri Mahtab): (a) to (c). Two
statements are placed on the Table of
the House [See Appendix IX, annex-
ure No. 5.]

Figures are maintained by financial
years only. Cost per ton is calculated
yearly and*not month by month._

INDUSTRIES FOX DISPLACED PERSONS

*1082. Shri Balwant Sinha Mehta:
(a) Will the Minister of Rehabilitation
be pleased to state what sort of In-
dustries are proposed to be introduced
for the economic development of dis-
placed persons in Rajasthan?

(b) How will they be financed and
in what amount?

The Minister of State for Rehabili-
tation (8hri A. P. Jain): (a) A num-
ber of small-scale industries like wea-
ving, Iron and steel fabrication, Bis-
cuits and confectionery, Oil ills,
Printing Press, Dairy Farming, etc.
have been introduced and are being
introduced through State assistance.

(b) Industries mentioned in reply
to part (a) have been financed under

the Small Urban Loans Schemes. A -

sum of Rs. 39 lakhs has been sanction-
ed to the Rajasthan Government for
purposes of the scheme; but some of
this amount will be utilised for giving
loans to shopkeepers also. Under this
scheme loans up to Rs. 5,000 may be
given by the State Government to dis-
placed persons wishing to start an in-
dustry or business. The Rehabilita-
tion Finance Administration have
sanctioned loans aggregating
Rs. 10,98,000 to 114 parties of displaced
persons in Rajasthan. This Adminis-
tration gives loans exceeding Rs. 5,000
in amount for setting up business and
industry.

HEALTH SURVEY OF WORKERS

#1083. Shri Puli Ramaswamy: (a)
Will the Minister of Labour be pleas-
ed to state whether any health suruey
of- industrial workers has been under-
taken at any time? '

(b) Has such survey taken place in
Hyderabad and if sc when?
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edgc) Is there any such report publish-
The Minister of Labour (Shri Jagji-

‘van Ram): (a) No health survey of

the industrial workers has so far been
carried out.

The Chief Adviser Factories propo-
ses to carry out a preliminary survey
of the health hazards in certain spe-
cified industries in the country. The
object of the study is to obtain gene-
ral information concerning conditions
of environment associated with the
various occupations which potentially
may have an effect on the health of
the workers. Such facts are needed
to make an appraisal of the occupa-
tional disease problem.

To start with, a detailed survey has
been undertaken by the Chief Adviser
Factories in the Electrical Accumula-
tor manufacturing factories and in the
Bichromate industry. The experience
gained in conducting the survey in
these two industries would be of much
value in planning surveys in the other
industries.

(¢) and (d). No.
StAaLLs ON Lapy HARDINGE Roap

*1084. Shri Kishorimohan Tripathi:
(a) Will the Minister of Rehabflitation
be pleased to state whether the stalls
erected for the rehabilitation of dis-
placed persons on Lady Hardinge
Road in New Delhi and other places
are un.y cr a temoorary basis?

(b) What is the period for which
they have been given to displaced
persons?

(c) At whose cost have the stalls
been erected and to whom does the
land belong?

(d) Is it a fact that Government
propose to evict the displaced persons
from the stalls at the end of a speci-
fied period?

The Minister of State for Rehabili-
tation (Shri A. P. Jain): (a) Yes.

(b) No period has been specified.

(c) The stalls have been construct-
ed by the New Delhi Municipal Com-
mittee at their own cost.

These stalls except on Babar Road
and Baird Lane are situated on the
road berm which belong to the New
Delhi Municipal Committee. The site
at Babar Road has been taken on lease
from the Land and Development offi-
cer, and that on Baird Lane Old Mar-
ket belongs to the New Dethi Munici-
pal Committee.

(d) Does not arise at this stage.
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CorToN

*1085. Shri Dwivedi: (a) Will the
Minister of Commerce be pleased to
state what is the quantity of cotton
produced in India in 1949-50 crop, as
raw material for (i) inland consump-
tion; or (ii) export?

(b) What is the proportion of ;ts
internal consumption and export t®
other countries?

(c) Was export permitted?

(d) It so, what quantity has been
exported and to what country?

The Minister of Commerce (Shri Sri
Prakasa): (a) The figures of internal
consumption and exports out of the
1949-50 Indian cotton crop were
25,44,174 bales and 2,40,313 bales res-
pectively. The total production for
thal year was 29,71,000 bales.

(b) During 1949-50, the internal
consumption was 85 per cent. of total
production, and export to other coun-
tries 8 per cent. of total production.

(c) Yes.

(d) I lay on the Table of the House
a Statement showing the required in-
formation [See Appendix IX, annex-
ure No. 6.]

APPEALS DECIDED BY CUSTODIAN
GENERAL

*1086. Shri Hussain Imam: Will the
&inist:;etr of Rehabilitation be pleased
state:

(a) the number of appeals received
by the Custodian General before Act
XXXI of 1950 was passed on 17th
April 1950;

(b) the number of appeals decided
up to 17th April 1950 and the num-
ber of appeals rejected;

(c) the number of appeals decided
from 18th April 1950 to 30th Novem-
ber 1950 and how many of these were
rejected;

(d) the number of appeals received
between 18th April 1950 and 30th Nov-
ember 1950, the number decided, the
number rejected and the number
pending’

(e) the number of cases called up
from each State from 1st September
1949 to 30th November 1950 (under
his revisionary jurisdiction) and the
number of Judgments of lower autho-
rities upheld and reversed; and

() whether the decisions of Custo-
dian General are published in Law
Reports just as High Court Rulings are
published and if not. what arrange-
ment have Government made for their
publication?
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The Minister of State for Rehabili-
tation (Shri A. P. Jain): (a) 44

(b) Decided—14
Rejected—13

(c) Decided—83
Rejected—174

(d) Received—105
Decided—57
Rejected—48

Pending—52 (including pending
cases received before 18th April 1950).

(e) A statement is placed on the
table of the House [See Appendix IX,
annexure No. 7.]

(f) No. At present cobies of impor-
tant decisions of the Custodian Gene-
ral are circulated to all Custodians.

LoAN TO DISPLACED AGRICULTURISTS

*1087. Ch. Ranbir Singh: Will the
gu;xstatér of Rehabilitation be pleased

(a) the loan advanced by the Cen-
tral Government to displaced tenants
or agriculturists so far;

(b) the rate at which loan is ad-
vanced to them; and

(c) the conditions for the repay-
ment of loan?

The Minister of State for Rehabili-
tation (Shri A. P. Jain): (a) The total
amount of rural loans so far advanced
to the displaced persons from Western
Pakistan is Rs. 8.65,95,000/-. The in-
formation regarding amount of loans
advanced to Displaced persons from
Eastern Pakistan is being collected.

(b) Generally the rate of loan is
Rs. 1,162 per family, but where the re-
clamation of land and construction of
new houses for settlers is necessary the
amount of loan per family is suitably
increased.

(c) Information is being collected
and will be laid on the Table of the
House.

NatioNAL Coar CoOMMISSION

*1088. Shri R. L. Malviya: (a) Will
the Minister of Industry and Supply
be pleased to refer to the answer given
to my starred question No. 407 on the
14th August 1950 regarding recom-
mendations of Railway Collieries En-
quiry Committee and state whether
Government propose to establish a
National Coal Commission?

(b) If so, when is the proposed Coal
Commission likely to be formed?
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The Minister of Industry and Supply
(Shri Mahtab): (a) The proposal is
still under consideration.

(b) Does not arise.

SELF-RAISING FLOUR (ISMPORT)

+1089. Shri Kamath: Will the Minis-
ter of Commerce be pleased to state:

(a) whether it is a fact that licences
have been or are being issued to mer-
chants for the import of second quality
of wheat flour under the name of self-
raising flour;

(b) whether the flour has been test-
ed for its nutritive value;

(c) the landed cost of the flour per
1b.; and .

(d) the sale price per 1b. in the
Indian market?

The Deputy Minister of Commerce
(Shri Karmarkar): (a) Licences are
issued, for the import from Soft cur-
rency countries only of Self-raising
flour as distinct from Wheat flour. No
licences are issued for importing wheat
flour.

(b) As the imports of' Self-raising
Aour take place on commercial account
only there has been no occasion for the
Covernment to test its nutritive value.

(c¢) The landed cost inclusive of
Customs duty at the rate of 30 per
cent. ad valorem is Re. 0-5-9 per lb.
of Self-raising fiour from Australia.

(d) The Selling price of Self-raising
flour from Australia is Re. 0-7-7 per

1b.

pension 10 FAMILY OF Cou. UNNI
NAIR

+1090. Shri Jeachim Alva: Will the
Prime be pleased to refer to
the answer given to starred question
No. 447 on the 28th Nove.mber.’lsso,

The Prime Minister (Shri Jawahar-
1al Nehrn): The Government have pro-
visionally decided to pay the follow-
ing to the members of Col. Unni
Nayar’s family:

To the widow

Gratuity "Re. 4,800/ r presonting

thrae months’ pay of th:
lat: Col. Nayar.

A monthly pnsion of
Rs. 200/-with effzct from
the 13th August, 1950,
until ber dsath or, should
gha decids ' to remarry,
antil the date of such
marri whichever
takes place earlier.

Ponsion
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To the gi«mghler (2 years old) of Col. Nair:
Pension A monthly pension of
Rs. 25/-with effect from

13th August, 1950, till

her marriage or until she

attains the age of 21,

whichever occurs carlier.

WHEAT FLOUR FOR Bisculr FACTORIES

*1091. Shri Joachim Alva: (a) Will
the Minister of Industry and Supply
be pleased to state whether Govern-
ment are_aware that Biscuit factories
all over India have not been allotted
wheat flour for November and Decem-
ber, 1950, and that consequently they
are faced with a prolonged closure
which will throw over 10,000 workers
gut _?f employment in the next few
ays?

. (b) what action do Government
intend to take in this matter?

The Minister of Industry and Sup-
ply (Shri Mahtab): (a) It is correct
that no wheat flour has been allotted
to Biscuit factories anywhere in India
in December, 1950, but 500 tons of
Ya!}gat flour was allotted in November
950.

(b) Arrangements for the miing of
about 5.000 tons of flour per month
at Bombay are being finalised and the
;:{nssibi]ity for the milling of an addi-
tional quantity at Calcutta and other
places is being examined. It is hoped
that wheat flour will be available to
Biscuit factories as regularly as prac-
ticable with effect from January, 1951.

BriTise TexTiLE DELEGATION (VISIT
10 DELHI)

»1092. Shri Rathnaswamy: (a) Will
the Minister of Imdustry and Supply
be pleased to state whether it is a
fact that a British Textile Delegation
is visiting Delhi shortly?

(b) What are the objects of the
visit of this delegation?

The Minister of Industry and Sup-
ply (Shri Mahtab): (a) Yes. the Dele-
gation has already visited Detlhi,

{b) A British Cotton Textile Indus-
try Delegation was on a visit to India
at the invitation of the Bombay Mill-
owners’ Association and other repre-
sentative Cotton Textile Associations
in the Country. It was a purely un-
official delegation not sponsored by
Government. The main purpose of the
delegation was to exchange views on
subjects of common interest to the
textile industry in both the United
Kingdom and India. They have stated
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that their object is to foster closer co-
operation between the industries in
the two countries in all vital matters
including exports of their finished
products, ‘

DispPLACED LAND OWNERS FROM
BARAWALPUR

*1093. Babn Ramnarayan Singh:
(a) Will the Minister of Rehabilitation
be pleased to state whether the Baha-
walpuri land owners have been treat-
ed in regard to allotment of agricul-
tural lands at par with the displaced
persons from West Punjab and if not,
why not?

(b) Why have-they peen denied this
privilege 1n the (East) Punjab States?

(c) If sufficient land was not avail-
able in East Punjab, what are the
alternative proposals before Govern-
ment for those Bahawalpuri land
owners who have been deprived of
this privilege in Punjab (I) and
PEPSU?

(d) Is it 2 fact that Bahawalpuris
who have been allotted a few acres
of land in Delhi State (Chhatarpur)
have been served with surrender
notices on the ground that they are not
living on the site?

(e) If the answer to part (d) above
be in the affirmative, do Government
propose to ensure that full rural re-
habilitation benefits are given to them
before the execution of any such can-
cellation order?

The Minister of State for Rehabili-
tation (Shri A. P. Jain): (a) Agricul-
tural land in Punjab (I) and PEPSU
was reserved for allotment to land
owners of Punjab (P) and of Punjabi
extraction in other parts of West
Pakistan, and as such Bahawalpuri
land-owners of Punjabi extraction
alone have been treated at per with
the displaced land-owners of the West
Punjab.

(b) and (c). Because of the limita-
tion of the land available the Bahawal-
puris and displaced persons from
N.W.F.P., Baluchistan and Sind could
not be accommodated for land allot-
ment in Punjab (I) and PEPSU.
The Bahawalpuris have been permit-
ted to include their agricultural lands
in the claims recently invited under
the Displaced Persons (Claims) Act.
1950, and the question of allotting land
to them on a more permanent basis
will be decided after the assessment of
these claims. In the meantime, such of
them as are willing to accept allot-
ment of small areas of land on a tern:
porary basis have been allotted lands
in Rajasthan®and other States.
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.(d) It is a fact that Bahawalpuri
msplqced persons who were allotted
land in Chhatarpur (Delhi State) have
been served with notices of eviction as
they failed to comply with the condi-
tion of allotment, namely, that they
should go to settle in the village, al-
though they were offered evacuee hou-
ses available in the village. No loans
could be advanced to them unless they
fulfilled the conditions of allotment.

(e) As the displaced persons con-
cerned failed to fulfil the conditions of
allotment, it is not possible to allow
tt:f'm any facilities for rural rehabili-

ion. '

EvACUEE PROPERTIES

*1093-A. Shri Hussain Imam: Will
the Minister of Rehabilitation be pleas-
ed to lay on the Table of the House
a statement giving the details of the
income from and expenses on urban
evacuee properties of each of the Parts
A, B and C States in the first six
months of this year or six months
prior to that (whatever is available)?

The Minister of State for Rehabili-
tation (Shri A. P, Jain): The informa-
tion is being collected and a state-
ment will be placed on the Table of
the House.

EviIcTION FROM EVACUEE LaNDs

*1093-B. Ch. Ranbir Singh: (a) Will
the Minister of Rehabilitation be
pleased to state the number of pre-
partition tenants ejected from evacuee
lands. who were settling on those lands
since long ago?

(b) What were the reasons for their
ejectment?

(c) Is it also a fact that some of
these tenants, who even signed the
contract of Qabuliat Namas, are being
ejected from the evacuee lands?

(d) What is the number of acres
turned into fallow land, which were
under cultivation by these tenants
Prior to Partition of the country?

(e) Is it also a fact that most of
these who apply for ejectment of the
sitting tenants do not propose to bring
it under their own ploughs?

(f) If so., what steps do Govern-

.ment propose to take to see that the

pre-partition sitting tenants are not
harassed?

The Minister of State for Rehabili-
tation (Shri A, P. Jain): (a) No pre-
partition tenants have been ejected
from the evacuee lands.

(b) and. (¢). Do not arise.
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(d) Nil in the case of Tripura,
Orissa, Travancore-Cochin, Vindhya
Pradesh, Bombay, Manipur, Delhi and
Ajmer. Information from other states
is not available.

(e) and (f). Do not arise.

INTERVIEW OF APPLICANTS FOR
IMPORT LICENCES

63. Shri Himatsingka: Will the Minis-
ter of Commerce be pleased to state:

(a) whether the grant of interviews
by officials to applicants for import
licences has been completely stopped
in (i) the office of the Chief Control-
ler of Imports, and (ii) the offices of
the Deputy Chief Controllers of Im-
ports at the different ports;

(b) if so, the circumstances leading
to such a course of action;

(c) whether Government have re-
ceived any complaint against the stop-
page of interviews; and

(d) whether and when Government
propose to remove the restriction and
restere granting of interviews?

The Minister of Commerce (Shri Sri
Prakasa): (a) (i) No, Sir.

(ii) No, Sir.

(b) to (d). Do not arise.

I should like to add that interviews
had to be restricted for some time due
to large accumulation of work in the
office in the matter of disposal of ap-
plications. Interviews have now been
restored to the normal scale. '

TRADE WITH SPAIN

64. Shri Kamath: Will the Minister
of Ci ce be pl d to state:

(a) the volume of India’s trade with
Spain during the years 1947, 1948 and
1949; and

(b) the terms and conditions of the
recent Indo-Spanish trade agreement?

The Minister of Commerce (Shri
Sri Prakasa): (a) A statement giving
the required information is placed on
the Table of the House [See Appendix
IX, annexure No. 8.]

(b) No Trade Agreement has yet
been eniered into with Spain though
some talks were held last September.

MApHYA PRrADESH CoAL MINES DISPUTE

65. Shri Kamath: Will the Minister
of Labour be pleased to state:

(a) whether it is a fact that a
Fact-finding Committee was appointed
some months ago to inquire into the
Madhya Pradesh Coal Mines dispute;
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(b) whether the Committee has sub-
mitted its report; and

(c) if so, what are its main findings?

The Minister of Labour (Shri Jagji-
van Ram): (a) No. A Fact finding Com-
mittee was, however, appointed to re-
port on the grant of monetary beneflts
and other concessions to colliery wor-
kers in C.P. in May. 1947. Its report
%2‘157 published on the 10th October,

(b) and (c). Do not arise.
RUBBER BELTING

66. Shri Kamath: Will the Minister
of Commerce be pleased to state:

(a) how much rubber belting is
manufactured in India;

(b) whether it is a fact that pro-
duction of the belting here is sufficient
to meet Indian requirements; and

(c) the reasons for placing this item
on O.G.L.?

The Minister of Commerce (Shri Sri
Prakasa): (a) Rubber beltings such as
Balata belting and V-Belts are not
manufactured in India. Rubber Con-
veyor belting and Rubber ply trans-
mission beltings are also not manufac-
tured in India. But there is sufficient
capacity for the manufacture of solid
woven rubberised cotton beltings
which can be used as substitutes for
rubber ply transmission belting.

(b) Although sufficient capacity
exists in the country for the manufac-
ture of solid woven cotton and rubberis-
ed beltings, but the actual production
is less than the indigenous require-
ments.

(c) The item “Rubber Belting” as
such is not in Open General Licence.
The Open General Licence applies only
to “Conveyor Belting which includes
Rubber Conveyor Belting.” Conveyor
Belting has been placed on O.G.L. in
order to allow importers an opportu-
nity to lay in stocks in view of the
international situation.

ExpPLOSION OF Indian Enterprise
(COMPENSATION CLAIMS FROM DEPEN-
DANTS OF VICTIMS)

67, Shri Kamath: Will the Minister
of Commerce be pleased to state:

(a) whether any claims for compen-
sation have been received from the
dependants of those who perished in
the explosion of S. S. Indian enter-
prise in the Red Sea a few months ago;
an .
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(b) if so, whether the claims have
been settled? )

The Minister of Commerce (Shri Sri
Prakasa): (a) and (b). It is under-
stopd that the compensation payable
40 the dependants of the deceased
Seamen has been deposited by the
India Steamship Company, Calcutta,
with the Commissioner., Workmen's
€Compensation, West Bengal. and that
actual payments of compensation have
been made in two cases. The other
cases are under investigation.

DISPLACED PEIRSONS IN STATES

68. Prof. K. T. Shah: (a) Will the
Minister of Rehabilitation be pleased
10 state how many displaced persons
have been settled in the former Indian
States of Rajasthan, Saurashtra, Kutch
and Madhya Pradesh?

(b) What concessions in land and
other facilities have been given to
such settlers, and how far have they
been utilised up-to-date?

The Minister of State for Rehabili-
tation (Shri A. P. Jain): (a) Govern-
mental assistance towards resettlement
has been provided as follows:

Rajasthan.—

(i) 38.600 families have been resei-
tled on land. Generally 10 to 20 acres
have been allotted to each family
A sum of Rs. 1-67 crores has been
granted to them as Taccavi loans.

(ii) Loans have been granted lo
16.255 displaced families for urban re-
settlement. A sum of Rs. 84 lakhs has
been granted for the purpose.

Saurashtra.—

(i) 245 families have been settled on
aﬂ:icultural land, each family being
allotted approximately 20 acres. The
&tal of rural loans distribyted is

. 3 lakhs.

(ii) 7,130 families have been grant-
ed urban loans amounting to Rs. 31
lakhs.

Former Indian States
Madhya Pradesh.—

1380 families settled in urban aress.
Goverriment facilities for resettlemen:
have Been in the nature of loans, per-
mits and licences for controlled com-
modities and residential and business
accommodation onstructed by Gov-
ernment.

Kutch.—

310 families have been settled on
land and Rs. 1.4 lakh have been
advanced as taccavi loans to them.

included in
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1400 families have been resettled in
the new township which is being cons-
tructed at Gandhidham, Kandla.

(b) The facilities given have heen
detailed under (a) above.

CorToN (IMPORT)

69. Dr. R. S. Singh: Will the Minis~
ter of Commerce be pleased to state:

(a) the annual average number of
fottitio;n bales which are imported imto
bel H

(b) the names of countries from
w}gch cotton is imported inte India;
an

(¢) how do the import prices of
catton from various contries compare
with one another?

The Minister of Commerce (Shri Sri
Prakasa): (a) The arithmetical average
for the 2 years 1947-48 to 1949-50, is
8,26,000 bales (of 392 lbs. nett).

(b, Raw cotton is generally import-
ed into India from the following coun-
tries:

Egypt

East Africa (Uganda. Kenya ana
Tanganyika).

Angle-Egyptian Sudan.

United States of America. .

Brazil.

Peru.

Pakistan.

(¢) 1 lay on the Table of ;fp House
a statement showing the value pei
bale of cotton impo frem' various
sources during the 3 years 1948 29,
1959-50 and 1950-51, calcylated on the
‘basis of the total quantits and value
of the cotton imported [See Appendix
IX, annexure No. 9.1

INDIANS ARRESTED IN MALAYA

70. Dr. R. S. Singh: Will the Prime
Minister be pleased to state how many
Indians arrested in Malaya since
January. 1947 have been prosecuted
so far?

The Prime Ministzr (Shri Jawaharial
Nehru): About 1000 indians have been
arrested in Malaya since January 1947,
mainly under {the: Emergency Reggla—
tions which provide for preveative
detention. Out of these, about 200
have been released by Committees of
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HeView. Many others have elecfed “to’
be repatriated to India, as an altern¥-
tive to detention.

Some Indians have been tried in Cris
minal Courts for such offences as pos-
session of arms, explesives and com-
munist documents etc. Although »xact
figures are not known, their number
is

ik e e

MINE WORKERS (EARNINGS)

il
71. Shri Balmiki: Will the Minister
of Labour be pleased to state:

; “‘¢a) the average.snnual and monthly
earnings of workers in Gold, Mica and
Manganese Mines in the years 1947-
1948, 1948-1949 and 1949-1950;

"'(b) whether any boﬁus,qu given
to the workers in these peéridds; and

(c) if so, en what basis it'was given
to. them? - e
The Minister of Labour (Shri Jagiji-
van Ram): (a) to (c). A statement
giving the iaformation as far as it is
available s 1did -on -the Table of the
House. [See Appendix IX, annexure

No. 10.]

. LABOURERS FOR DEFENCE WORKS

72. Shri Balmiki: Will the” Miflster
of Labour be pleased to state: )

(a) how ‘many unskilled*~ labourers
were recruited through Employment
Exchanges for employment on defence
works located in each State in ‘the
years 1949 and 1950;

(b) bow 'ﬁ't: the consideration is
being given to*secheduled castes un-
lkil.legl,}nbuﬁrers; and- - s

27¢cy’what measures are tabn by Gov-
mithent to give impetus 40 the un-
skitéd labourers? ree

The Minister of Labour (Shri Jagii-
van Ram): (a) The information is not
available. L.

(b) Every endeavour is made by the
¥myloyment Exchanges to place in
employment” unskilléd -scheduled ecaté
-applicants who seek employment assis-
tance.

(c) Unskilled labourers are regis-
tered and placed by Employment Fx-
changes in the same way as other cate-
gories of employment seekers and are
shown all possible consideration. Large
employers of unskilled labour are be-
ing constantly persuaded to recruit
men through the Employment Exchange
Organisation. '

Tws

LT AL
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LETTER OF CREDIT FOR PURCHASE OF
annusg:gs

73. Shri Kamat#: "Will the Minister
otf“lendustry and Supply be pleased te
s H : )

(a) whether it is a fact that a letter
of credit was granted, in 1949 to a
British cjtizén in the United Kingdom
for the' purchase of : fertilisers’ to be
despatched to India;

__(b) the value of the letter of credit
u; million sterling, and the date there-
ob. L .

(c) whethersthe letter of credit was
subsequently withdrawn or cancelled;
if go. why and after how many months;
an

(d) the total amount paid by Gov-
erament by way of interest and bank
charges. till the- letter of. eredit was
cancelled? : -

The Minister of Industry and Sup-
ply (Sari Mahtab): (a) A letter of
credit. yvas granted in 1949 to a regis-
tered company not to a British citizen
in U. K. :jn, connectigpn ‘with a Gov-
ernment contract for the purchase of
fertilizers 1o be despatched to India.

(b) The letter of credit was for 9.25
million pounds sterling.and was open-
ed in favour of the JJX. firm on the
29th July 1949. | oo -

(c) The request to cancel the ,]e‘:r,
of credit was made on 21st December
1949 butthe U.K. firm refused to issue
the nisite letter of renunciation; as
the 1é¢té¥ of credit was irrevocable a#nd
was valid up to the 31st July 1950.

The reason for 1equesting cancella-
tion of the letter of credit was _ the
supplier’s inability to perform the’con-
tract according to the teyms and condi-
tions . specified therein,- afid "also their
demand for increased prite dn account
of devaluation.

(d) No interest, or bank charges were
paid by Governniént "as the letter .of
credit was opened in UK. by -“the-
Reserve Bank of india. R,

IMPORT LICENCES

-23.A, Shri ‘Himatsingka: (af gigl the
Minister, of Commerce be pledsed - 4o
state: .., O

(i) What is the total number of ap-
for whomi licences have been issued,
for the July—December 1950 shipping
period; and

(ii) the total number of applicants
for whom licences have been issued,
indicating the remainigg number to be
disposed of, together .with the bream-
up numbers for different ports?
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(b) What are the reasons for the
-delay in the disposal of the remaining
applications?

The Minister of Commerce (Shri Sri
. Prakasa): (a) (i) 1,03,865 applications
for licences for the July-December
1950 licensing period and in respect of
.advance licensing for January-June
1951 licensing period had been received
up to the 30th November 1950, for
which period precise statistics aie
available at present.

(ii) Against the applications referred
to in (i) above, licences have
been issued in 58,868 cases, 11.952
applications have heen reiected while
33.045 applications remained to be dis-
posed of as on the 1st December 1950.
A statement showing the break-up
figures for different ports is laid down

+on the Table [See Appendix IX, an-
nexure No. 11.]

(b) The delay in the disposal of the
remaining applications is mainly due
to the fact that almost all the applica-
tions now pending at Delhi, Calcutta
.and Madras were received in the latter
half of November 1950. The delay in
the disposal of applications at Bombay
is due to thé receipt of a large number
of applications than originally esti-
mated and to cope with which the
«existing staff was found to be inade-
quate. Additional assistance has been
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provided for the Bombay office to en-

able them to dispose of the main bulk

gf the pending cases as soon as possi-
e.

INDIAN ENVOY AT SINKIANG

73-B. Shri Kamath: Will the Prime
Minister be pleased to state:

(a) whether it is a fact that the
Chinese Government has refused accre-
ditation to the Indian envoy at
Sinkiang;

(b) if so, whether any reasons have
been given for that step by the Chinese
authorities; and

(c¢) when exactly India’s Consulate
at Kashgar was closed?

The Prime Minister (Shri Jawaharlal
Nehru): (a) to (¢). The Indian Consu-
late at Kashgar has not been closed.
A subordinate officer was left in charge
when the previous incumbent left on
the 11th September, 1950.

The Chinese Government are unwil!-
ing to accept the accreditation of the
new incumbent till the question of the
establishment of Consulates of other
Nations in that part of the country Las
been settled.
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‘PARLIAMENT OF INDIA
Tuesday, 19th December, 1950

The House met at a Quarter to Eleven
of the Cuock.

IMR. SPEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

11-42 AM.
BUSINESS OF THE HOUSE

The Prime Minister and Leader
of the House (Shri Jawaharlal Nahru):
Hon. Members must naturally be inter-
ested to know as to how long the
session is going to last. I am afraid,
I cannot.say precisely when this session
will end. Originally, the date fixed was
the 20th of this month, that is, to-
morrow. But it is manifestly impossi-
ble to end the session then leaving out
very important business which must be
concluded. At the present moment,
Government is prepared not to proceed
with Bills which can be postponed, but
there are some important Bills notably
the Representation of the People
(Amendment) Bill, which was post-
poned the other day and which I
hope will come tomorrow. I hope that
will not be too much. Then there is
another Bill, the Representation of the
People (No. 2) Bill, which is most im-
portant and it should be referred to a
Select Committee during this session.
Then there are one or two other
matters, but more especially there are
supplementary demands. It is very
difficult for me to say how long they
will take. ‘It is for you, Sir, and for the
House to determine how long they will
take. So far as we are concerned, we
would like all this business to be over
by day after tomorrow, the 21st but, if
it is not over, then, we must, I submit,
‘inevitably go on to the next day or even
beyond. It is because we must get
through the Supplemeéntary Demands,
as well as refer the two Bills which I
mentioned to Select Committees and
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pass that one measure which has
already been placed before the House.
So I hope, it may be possiblz for the
House to end this business on the 21st
and if not, we can go for another day
or two.

Mr. Speaker: That means the House
may have to sit even on the 22nd
which is a holiday. Let us be clear on
that point.

Shri Jawaharlal Nehru: If it is not
finished on the 21st, I submit that we
must have to sit on the 22nd even
though it is a holiday. -

ELECTION TO COMMITTEES

INpIAN COuUNcCIL OF AGRICULTURAL
RESEARCH

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao): I
beg to move:

“That in pursuance of rule 2(6)
of the revised rules of the Indian
Council of Agricultural Research,
the Members of this House do
proceed to elect, in such manner
as the hon. the Speaker may
direct, three  Members from
amongst themselves to be members
of the Indian Council of Agricul-
tural Research in- addition to the
three members already elected by
it, “viz. (1) Dr. B. Pattabhi
Sitaramayya, (2) Shri -B. Shiva
Rao and (3) Shri Devi Dutt Pant.”

Mr. Speaker: The question is:

“That in pursuance of rule 2(6)
of the revised rules of the Indian
Council of Agricultural Research
the Members of this House do
proceed to elect, in such manner
as the” hon. the Speaker may
direct, three Members from
amongst themselves to be members
of the Indian Council of Agricul-
tural Research in addition to the
three members already elected by
it, wiz. (1) Dr. B. Pattabb!
Sitaramayya, (2) Shri B. Shiva
Rao and (3) Shri Devi Dutt Pant.”

The motion was adopted
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STANDING FINANCE COMMITTEE

The Minister of Finance (Shri C. D.
Deshmukh): I beg to move:

“That this House do proceed fo
elect, in such manner as the hon.
the Speaker may direct, one mem-
ber from among themselves to
serve on the Standing Finance
Committee until the end of the
financial year 1950-51, vice Shri
Dattatraya Parashuram Karmarkar,
resigned.”

Mr. Speaker: The question is:

“That this House do proceed to
relect, in such manner as the hon.
the Speaker may direct, one mem-
‘ber from among themselves to
serve on the Standing Finance
Committee until the end of the
financial year 1950-51, vice Shri
Dattatraya Parashuram Karmarkar,
resigned.”

The motion was adopted.

Mr. Speaker: 1 have to inform hon.
Members that the following dates have
been fixed for receiving nominations
and holding elections, if necessary, in
connection with the following Com-
mittees, namely:

Date for Datcf‘:r‘
Nominations Election
(1) The Indian
Counoil  of
Agrioultural
Roesearch
¢2) The Stand-
ing Finance
Committee. |

20-12-60  21-12-50

The nominations for these Com-
mittees will be received in the Parlia-
mentary Notice Office upto 12 Noon
on the date mentioned for the purpose.
‘The elections, which will be conduc-
ted by means of the single transferable
vote, will be held in the Assistant
‘Secretary’s room (No. 21) in the Parlia-
ment House between the hour
10-30 AM. and 1 pM.

FORWARD CONTRACTS
(REGULATION) BILL

The Minister of Commerce (Shri
Sri Prakasa): I beg to move for leave
to introduce a Bill to provide for the
regulation of certain matters relating
to forward contracts, the prohibition
of options in goods and for matters
connected therewith.

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill tc provide for the
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regulation of certain matters re-
lating to forward contracts, the
prohibition of options in goods
a.q:ih ,for matters connected there-
with.”

The motion was adopted.
Shri Sri Prakasa: I introduce the
Bill.

TAX ON NEWSPAPERS (SALES
AND ADVERTISEMENTS)
REPEAL BILL

The Minister of Finance (Shri C. D.
Deqhmukh): I beg to move for leave
to introduce a Bill to provide for the
repeal of certain State Laws in so far
as they sanction the levy of taxes on
the sale or purchase of newspapers
and on advertisements published
therein.

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill to provide for the
repeal of certain State Laws in so
far as they sanction the levy of
taxes on the sale or purghase of
newspapers and on advertise-
ments published therein.”

The motion was adopted.

Shri C. D. Deshmukh: I
the Bill.

introduce

BUSINESS OF THE HOUSE

Shri Sivan Pillay (Travancore-
Cochin): On a point of privilege I
wish to . .

Mr. Speaker: Order, order. I have
not permitted the hon. Member. He
saw me and I said to him that, what-
ever he has to say he may say after
some time, after I had an opportunity
of seeing and knowing from the
Chairman presiding, the state of facts.
I have not yet considered it.

The House will now proceed to the
other Legislative Business.

I understand that the order in which
it is proposed by Government to take
the Legislative business has under-
gone some change, I mean, the order
of priority, and the following Bills
will be taken in the following order
and not according to the order given
in the Order Paper today. Hon. Mem-
bers should kindly make note of the
sequence.

No. 16 in the Order Paper which Is
the State Railways Provident Fund
(Temporary Provisions) Bill that wil
be taken first now.
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No. 18 in the combined list of busi-
ness for 18th and 19th December 1950
—The Indian Nursing Council (Amend-
ment) Bill. -

No. 30 in the combined list—The
‘Telegraph Wires (Unlawful Possession)
Bill.

No. 20 in the combined list—The
Khaddar (Protection of Name) Bill

No. 24 in the combined list—The
‘Coal Mines Provident Fund and Bonus
Schemes (Amendment) Bill.

If there is time today, then we shall
proceed to the other Bills. I trust
hon. Members have followed the
sequence now. The other Bills will of
<course be coming later on, if time per-
mits.

Shri Sidhva (Madhya Pradesh): Am
T to understand that fhese four Bills
will be necessarily passed in this
session? We understood from the
Prime Minister that only two Bills
and the Supplementary Demands...

Mr. Speaker: I have given the pro-
gramme for today. Whatever can be
put through has to be put through
making the best use of the time.

Shri J. R. Kapoor (Uttar Pradesh):
Do I take it, Sir, that the Representa-
tion of the People Bill (No. 2) will not
be taken up today?

Mr. Speaker: That is what the hon.
Prime Minister also said. He said
‘that it is not coming till tomorrow.

Shri J. R. Kapoor: He referred to
‘the previous Bill. I am referring to
the bigger Bill.

Mr. Speaker: I think there is a con-
fusion. The Bill which was post-
‘poned while the hon. Member was
speaking, would be coming up to-
morrow; it is not coming today. The
other Bill which has been introduced
will be coming in due course, for
which the hon. Prime Minister said
that he wanted to have a reference to
the Select Committee in this session.

STATE RAILWAY PROVIDENT
FUND (TEMPO%?ET}’ PROVISIONS)

‘The Minister of State for Transport
and Railways (Shri Santhanam); I
beg to move:

“That the Bill to make tem-
porary provisions for the pay-
ment of moneys in the State Rail-
way Provident Fund to depend-
ants of deceased displaced persons,
be taken into consideration.”

This is a very simple Bill. I m
say that it is a measure of merca{
Some of the displaced Railway em-
ployees are dead; but their records

porary Provisions) Bill

have not been received from Pakistan.
According to the Provident Fund Act.
the money lying in the Provident Fund
has to be paid to the person who has
been nominated by the deceasea
person. It is only when there is no
nomination that the money could be
paid to the other dependents. In these
cases, without the reécords, we do not
know whether the displaced persons
have made any nominations. This
matter came up at the end of 1948.
Then, we came to an agreement with
Pakistan that the records should be
exchanged on both sides. Some of
the records were received and the
Provident Fund amounts were dis-
posed of in accordance with those
records. Unfortunately, we have not
received all the records and the
dependents of those displaced persons
whose records have not been received,
have been in very great difficulty for
the last two years. In fact, we wanted
to bring in this Bill earlier; but hoping
that the records will be received, it
was delayed. For example, the pre-
sent position on the E.P. Railway is
this. There are 102 cases of deceased
employees whose nominations have
not been received from the North
Western Railway. The entire content
of the Bill is that in the case of the
deceased displaced persons whose
records have not been received from
Pakistan, they will be treated as if
they had made no nomination. The
law will be the same. That is to
say, we cannot hope to receive the
nominations and therefore those
dependents who would have received
the Provident Fund amounts if there
had been no nomination, will receive.
That is the simple Bill. In fact, it
would have been sufficient tc say that
in the case of these displaced Railway
employees whose records have not
been received, they will be treated as
if they had made no nominations. But,
unfortunately, some of the provisions
are in the Provident Fund Act and
other provisions are in the State Pro-
vident Fund Rules. Therefore, as we
could not refer in an Act to the Rules
which are ‘liable to be changed by
Executive orders, those rules had to
be incorporated in the Bill. What we
are doing is this. We are putting
the dependents of the displaced
persons on the same footing as the
dependents of other displaced persons
whose records have been received,
‘l:).ut who have not made any nomina-
ion.

12 Noon

All the amendments which have
been tabled have proceeded on the
wrong impression that we are making
a new law and they want to bring in
some change in the provisions. That
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[Shri Santnanam]‘

would mean that they would make a
differentiation betweenn the depend-
ents of displaced employees whose
records- have not been received and
the dependents of displaced employees
whose records have been received,
but who have not made any nomina-
‘tion. We are putting the dependents
on the same footing as if no nomina-
tion had been made. That is the sum
and substance of this Bill and I hope
that my hon. friends who have tabled
‘amendments will not press them and
that this measure will be passed with-
out any speeches.

Mr. Speaker: Motion moved:

“That the Bill to make temvorary
provisions for the payment of
moneys in the State Railway Pro-
vident Fund to dependants of
deceased displaced persons, be
taken into consideration.”

Shri J. R. Kapoor (Uttar Pradesh):
welcome this Bill however belated it
be, for it will bring relief to the poor
widows and orphans and other dis-
tressed dependents of the deceased
displaced persons who were Railway
employees. But, I cannot help expres-
sing my vregret that the Railway
Ministry should have woke up to realise-
the necessity of this legislation after
such a long period, more than three
years after Partition and two years
after the agreement which was arrived
at hetween India and Pakistan, which
was some time in November or
December 1948. During all this period,
many displaced persons who were
Railway employees must have died and
their poor dependents been without any
relief to which they were entitled. The
reason given for this delay is that the
Railway Ministry was expecting that
the Pakistan Government would, in
accordance with the agreement arrived
at between the Government of India
and the Pakistan Government, ex-
change records relating to the Provid-
ent Fund of the displaced persons.

-

Sir, I wonder whether the Railway
Ministry was really thinking that the
Pakistan Government would act accord-
ing to the agreement. Agreements and
settlements which have been arrived
at between the Government of India
and the Pakistan Government have
almost invariably been violated by the
Pakistan Government, and I wonder
that the Railway Minister the hon.
Mr. Gopalaswami Avyangar, with all
his knowledge and experience of -deal-
fngs with the Pakistan Government,
_should have taken so long to come to
the conclusion that the Pakistan Gov-
ernment will not play the game. I
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therefore regret that this legislation
had not been brought before this House
much earlier so that the poor orphans
and poor dependents of the deceased
Railway displaced employees could
have got the relief earlier which they
so badly needed. But even now, let
us proceed with this work with as much
promptitude as possible. I however,
find that this Bill is intended to be en-
forced upto the 31st of December, 1952,
and that means that the scheme is that
all those cases will be disposed of by
the end of Decemover, 1952. I very
much wish, Sir, that attempt should be
made to dispose of all these cases
within a few months, for it may be
that some of the displaced persons had
migrated into India and .died as early
as September to November of 1947 and
if their cases are to be kept hanging
on up to the end of December, 1952,
that will be adding to the great hard-
ship which they are already undergo-
ing. I would, therefore, submit that
steps should be taken to so frame the
rules as to make it possible to have a
summary sort of procedure, to have
enquiries made promptly, into these
cases so that the final decision may be
arrived at quickly and promptly.

Sir, I do not-know exactly the num-
ber of such cases. According to the
agreement which was arrived at
between our Government and the Gov-
ernment of Pakistan into which I have
looked, I find that in. December 1948,
there were about one lakh of such
cases, the records of which had to be
brought over to India. I do not know
the number as it exists now.

Shri Santhanam: This relates on!
to the displaced persons who are dead.
The number of one lakh includes all
the persons who have come away.

Shri J. R. Kapoeor: True, and I would
very much like to be enlightened by
the Minister of State as to what is the
number of displaced persons who had
migrated to India and have since died.
If their number is not very large, I
think it should be possible to dispose
of those cases before long. _

I would also like to know why it
was not possible for the Railway
Ministry to have asked these displaced
persons who had come over from
Pakistan to give fresh declarations
about their nominees. These persons
died subsequent to their migration and
it would have been very easy, since
their records had not been obtained
from Pakistan, to have asked them—
of course, when they were actually
living—to make a fresh declaration as



1935 State Railway 19 DECEMBER 1950 Provident Fund (Tem- 1936

to who should be entitled to reccive
their provident fund amounts. If that
had been done, all these present diffi-
cuities could: have been avoided. Even
now, when there are one lakh of cases
of displaced persons whose records
have not been received, I would like
to know whether the Railway Ministrv
is asking the persons concerned who
are still alive, to make their fresh
declarations and state who among their
dependents would be entitled to receive
their provident fund amounts? Other-
wise the dependents of these persons
will also be subjected to the same kind
of difficulties as the dependents of
those who are now dead. They will
have this difficulty between now and
" the end of December 1952 or even
thereafter. I would like to know what
‘steps are now being taken by the Rail-
‘way Ministry in this direction.

There is another point on which I
would request to be enlightened. This

Bill covers the cases of those displaced -

persons who died subsequent to their
migration. But I presume that there
must be quite a considerable number
of cases of persons who died just be-
. fore partition and their dependents
migrated to India after partition. Does
this Bill cover them also?

Shri Santhamam: This Bill includes
both these cases.

Shri J. R. Kapoor: But how? This
Bill relates only to cases of those dis-
placed persons who died after migra-
tion, because before migration they
were not displaced persons at all. There
were many railway employees who died
before partition, but their dependents
migrated after partition. These dis-
placed dependents, in many cases,
would not have . been paid the pro-
vident funds due to the deceased rail-
way employees who died before parti-
tion, and such dependents are not being
taken into consideration now, I
presume. I would.be happy if it is
pointed out to me by the Minister of
State that their cases also are covered
by this legislation. But so far as I
have been able to scrutinise this Bill
their cases are not covered by it. I
would. however, submit that if their
cases are not covered by this legisla-
tion. immediate attempt should be
made either to make some prowsmns
in this Bill itself or to bring in a
separate Bill on the subject so that
the dependents who have migrated to
India of persons who were railway
employees and who died immediately
‘before partition and who have not been
paid their provident funds, may also
be given what is due to them.

Sir, this is all I have to submit. I
would only add that our Government
need not place too much reliance on
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agreements or settlements arrived at
between them and the Government of
Pakistan. The Government ol Paiistan
treats those agrecements and settle-
ments merely as scraps of paper. They
have no sanctity for them, unless of
course, if the agreements are to the
gdvantage of Pakistan. Sir, 1 have
one. -

Shri T. Husain (Bihar): Under Sec-
tion 5 of the Provident Fund Act,
1925, the money accumulated in this
fund would be paid to the subscriber
on his retirement from service, and
in case of his death. and if he had
nominated any persons, these persons
would be paid the money. If no such
persons had been nominated by the
government servant, then it went to
all the members of his family in
equal shares. After the partition of
the country into Pakistan and -India.
some records, we have just heard
from the hon. Minister, were left in
Pakistan and there is some difficulty
in getting. these records in the near
future. Therefore. this Bill has been
brought in this House. So far. it is
very good and I suport the Bill
entively.

My objection is not to the Bill but ~
to the rules—the State Railway Pro-
vident Fund Rules. There “family”
has been defined as the wife of the
deceased employee, the children, the
widowed daughter-in-law and -her
children, and the money, if there is no
nomination, has to go to these people
in equal shares. Sir, I submit that
this is wrong. It should go to the legal
heirs. I would suggest to the hon.
Minister that the rules should be
amended in this manner, that is to say,
if there is no nomination, then the
accumulated fund of the deceased
employee should go to his heirs accord-
ing to the law by which he was gov-
erned at the time of his death. If he
ha® not died and if he had retired,
the money would have gone to him,
and then if he died after receiving the.
money, then it would not go to the
family in the manner the family has
been defined here, but to people accord- .
ing to the law by which he was gov-
erned at the time of his death. Sup-
posing he was a Christian, it will go
according to the Crkristian law. If
he was a Hindu, it will be divided
among the heirs according to the Hindu
Law and if he was a Muslim, it will
be divided according to Islamic law of
this country. This is the only sug-*
gestion I have to bring to the notice of
the hon. Minister. This opportunity of
amen-ling the rules in this way may
be taken so that the accumulated fund
may go according to the provision of
the law relating to the intestate suc-
cession governing the deceased.
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Shri Sidhva (Madhya Pradesh): This
Bill as the hon. Minister stated, is a
simple Bill but this will give great
relief to persons who have come away
from Pakistan. This matter has been
considerably delayed. This was brought
to the notice of Dr. Mathai when he
was {:linister for Railways. 1 put be-
fore him several cases in which relief
was needed and somhow this relief
was not given on the ground Pakistan
had not sent papers. It will be seen
that nearly two years have been taken
by Government to give relief to really
needy dependents who have nothing
to feed their own children.

The hon. Minister has not stated
how he is going now to pay. I under-
stand that even after this Bill is
passed, some cumbersome procedure is
to be followed. I would therefore sug-
gest that after the bill is passed, the
payment should be made as early as
possible and if there is any difficulty
in getting the proper nominations even
as to the definition in the Bill, half
the amount should be paid straight-
away.

This Bill relates to persons who have
come away or who are dead. But what
about the large number of people
whose provident funds have not been
paid and who have actually come
away from Pakistan? This does not
give relief to them. It is germane to
the present discussion. I would like
to know from the Minister as to what
steps he has taken for paying provident
funds. They have so far paid half or
twenty-five per cent. I see no reason
why they cannot pay in full if there is
a security forthcoming; I know in
many cases very well known persons
are prepared to stand sureties and
yet Government are not prepared to
accept them. As my friend Mr. Kapoor
said, Pakistan is not going to send
papers as the hon. Minister may be
thinking. Today I read in the pavers
that there is a Committee sitting of
both Pakistan and India to consider
the question of payment of pensions
and provident fund other than to rail-
way employees and that matter also
has been pending for three years. I
have been in communication with both
the Finance Minister and the Rehabili-
tation Minister and nothing is decided.

e only reply is papers have been
collected, the claims received and sent
to Pakistan and they are helpless be-
cause Pakistan has not sent the papers.
Those people who are to depend
actually on provident fund which is
their own money, pensions which they
felt that after their retirement they
would get, not even half the amount
has yet been paid Government have
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not considered that. I would suggest to
the hon. Minister that he might con-
sider that. In other cases there were-
provincial servants but Railways are
their own, whether they come under
partition system or not—they were
Railway employees. I would request.
Government to pay straightaway all
provident funds that these people are
entitled to. That is one of the reasons.
which cause discontent among displaced
persons, I can cite a number of
instances. One of the great discon-
tents is the non-payment of provident
funds which are due to them and which
have been withheld. Railway servants
are servants of the Centre. They were
not State Servants. I therefore submit
that while I entirely and whole-
heartedly support this measure although
it is late, I would only submit that the-
payment should be made to the
nominees of the deceased persons with-
out delay and without adopting any
cumbersome procedure even now Lte-
cause the information I have got is
that it will again come under some
procedure which will take long to pay.

Secondly, I would like to have a
statement made by the hon. Minister
as to what he is going to do with those
persons who are still living but have
nothing to eat and those who are
entitled to get provident _funds, if
Pakistan is not prepared to send their
papers. Pakistan is giving false
excuses. I can cite to them from my
experience that they want to evade this
matter as they have to pay large
amounts under the Agreement. I sub-
mit therefore that some kind of state-
ment should be made to give some
satisfaction to those persons who are
in need of money.

Pandit Munishwar Datt Upadhyay
(Uttar Pradesh): Sir, the Bill as it has
been introduced is really a very
desirable Bill. As my hon. friends have
already submitted, the introduction of
this Bill has been very much delayed
but it is better late than never. So
now it has come and I think it will
provide relief to the people who have
been suffering op account of not receiv-
ing their dues, that they should have
received long ago. But the greatest
difficulty that I have been feeling
about it is that the question of deciding
as to who should get that amount shalt
be left to a certain sort of enquiry. In
that enquiry it is likely that sometimes
the most deserving dependents may
not get that amount. Because in the
enquiries there are so many factors
that count. There might be a deserving
dependent. He must be entitled to it
but then if he is inactive, if he can-
not prove his case, if he cannot satisfy
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the officer who is in charge of the
enquiry, it is very likely that he may
not get his dues and it has also been
provided in this Bill that all the
dependents should share equally. I
think that in determining the depend-
ents who are entitled to get the amount,
there would be considerable difficulty
and I can go to the extent of saying
that there_might be some favouritism
or corruption also. Therefore the right
course in such case would be to give
that amount to the persons who are
entitled under the personal law of the
deceased. In that case’ no enquirp
would be necessary. The law is there
and according to the law if the amount
is given to the person who is entitled,
I think we shall be helping the persons
who are really entitled to get that
money. Otherwise there would be a
number of applications or claims and
the questions as to who is entitled to
it or not, who was dependent on him
or not, etc., will crop up. Therefore
my suggestion in this case is that
instead of giving it to dependents and
ignoring the personal law, the personal
law should be followed in the cases of
persons who have left some money as
provident funds. Then again I find
that certain classes of people have been
ignored. It is likely that the person
deceased may have certain dependents
and after the death of the person em-
ployed that dependent might have
died. Then there might be dependents
of that dependent. Really, they should
be entitled to get that money but
according to this Bill they will not
get any share in it. Therefore my
suggestion is that if the application of
personal law is adopted in such cases,
it will preclude all these objections and
difficulties that I have just expressed.

Finally, I think that unless proper
care is taken and unless matters are
expedited, the framing of rules, making
of enquiries and paying the dues to
the entitled persons might take a very
long time. It should be expedited as
far as possible.

Shri A. C. Guha (West Bengal): I
must congratulate the Government on
having brought this Bill forward though
it is overdelayed. I know how these
poor people who had been rendered
destitute due to some political factors,
have been suffering because their pro-
vident fund or pension money was
not available to them. This Bill only
provides for the Railway staff, but I
hope that Government would imme-
gately take uo the case of the other

overnment officers entitled to get
pensions but not getting them on
account of the partition of India. In
their case too, they and their dependents
have been suffering so much. In their
case too, I would only expect that Gov-
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ernment would take up the question
at an early date.

As regards the provisions of this
Bill, I find that the word “dependant”
has been defined to mean only “wife,
husband, child and a deceased son’s
widow and child”. Sir, I do not under-
stand why old parents should have
been excluded.

[MR. DEPUTY-SPEAKER in the Chair]

Old parents, particularly in our coun-
try. depend upon the income of the
sons and as such I do not know why
they should have been excluded from
the definition of “dependant”. I would
expect even now that the hon. Minister
would agree to include “parents” also
in the definition. Then it includes “a
deceased son’s widow and child”. If
the deceased had only a daughter and

.no son? Why not the daughter’s child

also be entitled to the claim? I do
not understand it. Therefore, I should
like the hon. Minister to include in
the definition parents and also
daughter’s children provided :he
deceased had no son.

The Bill says that the Central Gov-
ernment may make rules for the pur-
poses of this legislation. I can only
hope that the rules may not be a kind
of delaying machinery. These people
have been suffering so much for over
two years, and when the Government
have now agreed to make some pro-
vision for them, there should be no
further delay on account of the work-
ing of these rules.

With these few remarks, Sir. I sup~
port this Bill. I hope Government wilt
expand the term “dependant” to include

parents and daughter’s children if the
deceased has no son.

s wfaa ™ A fed)
e, & ™ fao ¥ yofees %
FFAT T AG ATEAT | § WEAT
it N ¥ fad o @@ guAT ST
grag sty T Ffsag N
F 1% AT A FIF R NE AT
FT FAGT A F@r | F yowar g 7
T 7o § fF I o, g a1
Aag w9 a@ § fF o=@ W e
WH F @ | AW 38 foiw w7
#9T (Relief measure) s@ & I
fegdee g (Displaced
persons) ¥ T s f& =@E MR
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[Zren stfaa o]
M ar st affam  (Partition) &
oz fedt a9z ¥ ag A MW@
F guaar g f5 agag@ o I
21 ¥fer AT gmd @ &7 (Cases)
g ff———

TLala Achint Ram (Punjab): I do
not want to make any speech about
this Bill. I only want to enquire
about one point from the hon. Minis-
ter. It has been stated about the Bill
that ‘it has been brought after a con-
siderable delay; I do not 'w1sh to ex-
press any regret about it. . I know

_there is a proverb, “better late than

.

‘never”; it is very good that this Bill

has been moved. This Bill is a mea-
sure of relief for those displaced per-
sons who were either killed or died
there for other reasons before the

partition. I think this is a very good
measure. But I know of such cases
toco, that......... ]

Pandit Thakur Das Bhargava (Pun-
jab): The Bill does not relate to per-
sons whom you are mentioning. It
only refers to those displaced rdilway
servants coming within the definition
of “displaced persons” as given in the
Bill. * You were speaking of persons
who died before partition—it does not
apply to them.

wten e Tw ;. ar fee AT Al
qAed g A TN § T @re &

TR FEAT ATEAT 97 |
[Lala Achint Ram: Then it has

served my purpose. I was to speak
about this very point.]

Shri Santhanam: Sir, let me explain
the scope of the Bill. The definition

.of “displaced person” in clause 2(c:

of the Bill says:

“a person...... who (i) was dis-
placed from, or left his place of
residence in, such area after the
1st day of March. 1947, or (ii)

- opted for employment in any area
now forming part of India, or (iii)
did not opt for employment in any
area now forming part of Pakis-
tan”.

Even before August 1947, if a rail-

way servant had opted for India and.
after option. had died between the

date of opting and August 15. 1947

"he will come under this Bill. We are
now providing for all cases of railway
servants who would have been the
rajlway servants of.India but for the
accident of death. That is the posi-
tion. If non-railway provident funds

Provident Fund (Tem- 1942
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had accrued before option, such cases
come under the categories of many
other debts which have to be settled
with Pakistan. for example, savings
accounts. Here we are providing for
railway servants only.

Shri J. R. Kapoor: What was
date for option?

Shri Santhanam: I cannot say it off-
hand.

Dr. Tek Chand (Punjab): So far as
I rg]member, it was the 1st of August,
1947, .

the

Shri Santhanam: That was the last
date? .

Dr. Tek Chand: Yes.

Shri Santhanam: Therefore many
people could have opted long -before
that dale, and they had become the
railway servants of India. We are
providing for those who died after
option. Also, those who did not opt
for Pakistan. In the second case,
supposing some railway servant of the
G.I.P. Railway had been lent to the"
N.W. Railway but he had not opted.
then his name would be in the G.IP.
Railway and if he died his dependants
would be entitled to the claim. At
present we are legally prevented from
paying anything to the dependants
of these deceased railway servants and
by this Bill we are only removing that
disqualification. Other categories of
peoble do not come under our juris-
diction. My hon. friend, Mr. A. C.
Guha. said that there are other provi-
dent fund accounts like this and he
asked that they also should be dealt
with. In fact. it was considered at
one stage whether a general bill co-
vering all such provident fund
accounts should be brought forward.
But in the case of employees of other
Departments it was thought that the
cases were few and could be dealt
with in the normal course by the ex-
change of records, but in the Rail-
ways there were a comparatively large
number and we did not want to wait
any more. In fact. complaint .was
made about the delay that has occur-
red so far. In my opening speech I did
admit the delay, and my friend Mr.
‘Kapoor was wrong in saying that
these two years we were doing noth-
ing. I may say. Sir. that a large num-
ber of records were obtained and pro-
vident fund accounts were paid in
accordance with the nominations. It
was because we did not want to trans-
gress the law that we waited in these
cases. If we had prematurely paid. as
soon as we got the records we might
have found that payment might have
been made to the wrong persan instead
of to the nominee.
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shri J. R. Kapoor: 1 wanted to know
what was the difficulty in obtaining
fresh nominations from the displaced
persons.

Shri Santhanam: According to the
Provident Fund Act, any person who
had come here was absolutely free to
make a fresh nomination. Persons
who are living can now cancel their
old nominations and make fresh nomi-
nations. I think many after coming
here have done so.

Shri J. R. Kapoor: But was the sug-
gestion made to these people? Many
of them may not know it. If a specific
suggestion was thrown out to them
saying that this is the difficulty in
their case. then they could easily have
made fresh nominations.

__Shri Santhanam: I shall enquire and
if it has not been done_I shall certain-
ly have it done. .

My hon. friend Mr. Sidhva pointed
out that there are cases of those peo-
ple who are not dead but whose pre~
vident fund accounts have not been
settled. It is quite true. In their case
there is no legal difficulty; the only
difficulty is that of ascertaining the
balance in the provident fund account.
In their case we-have made provision-
al payments to the extent of 50 per
cent. of the balance in the employee’s
account as on 31st March 1946. or if
this information is not available, pay-
ment of an amount up to six months’
pay has been authorised as immediate
relief pending full settlement. There-
fore, their cases are being dealt wi
administratively. g

Shri Sidhva: How many still remain?
Can you give us an idea?

Shri Santhanam: Many thousands
of people have come over. and I have
not got statistics regarding persons
who have quitted the service. If the
shon. Member wants it he may put a
question ‘and I will collect the facts
and give him all the information. But
this particular Bill is only to give legal
power to settle some accounts for
which we cannot do anything until we
get the legal power.

Sir, my hon. friend, Mr. Upadhyay
spoke about the enquiry officers and
their vagaries. If he will look at clause
4, he will find that the word ‘“depen-
dent” has been exactly defined and pro-
vision has been made as to how the

Fund .is to be  distributed.
All this has been taken bodily
from the Railway Provident
Fund Rules. I do not think that

the House will want me to make a
separate rule for this small number of
persons apart from the ten lakhs of
railway workers who are governed by
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the Railway Provident Fund Rules.
Whether those Rules should be altered
in some way or not is entirely a differ-
ent question. We are not on that
question now. Whatever Rules are.
applicable to the ten lakhs of railway
workers -will be applicable to these
people who are dead and their depen-
dents will get the benefit.
-

Shri T. Husain: Why not change
the whole Rules so that they may-
apply to all?

Shri Santhanam: We cannot change
the Rules in this Bill. That is a matter
which has to be taken into considera-
tion separately. -

Shri A. C. Guba: Do the Railway
Provident Fund Rules include only
these categories or the parents also?

Shri Santhanam: These are taken

. verbatim from the Railway Provident

Fund Rules. In fact. it will be absurd
for us to take a few hundred railwav
servants and make Rules for them
which are different from the Rules
which are applicable to ten lakhs of
workers. We have simply put those
same Rules here, because we do nut
want to refer to thé Provident Fund
Rules in an Act. So, in order to make
the Bill self-contained. we have bodily
incorporated the Rules. Of course, so
far as parents are concerned, I think
hon. Members will look at-the clause
in the Provident Fund Rules. It is
given there that the Accounts Officer
will give the benefit to the most
deserving dependent after those who.
have been prescribed have been dealt
with. Naturally. if there are no sons.
daughters or other such peoole who
have been prescribed under the defi-
nition of “dependent”. the parents
will come in as the most deserving
people. But in the case of the Provi-
dent Fund as well as the Insurance -
Law. it is not the personal law of in-
heritance that is applicable, but con- ~
siderations such as liability to main-
tenance and others are taken into
account. We are not here to discuss
the auestion whether those Rules are
reasonable or not. All that will be
considered in due course. Here. we
are giving tn these railwav servaris
the same privileges as ~ thev  would
have had if they had died without no-
mination. We do nct know whether
they made any ngmination or not. }t
is difficult to ascertain. No prodf i
available todav. Therefore. we way
that we shall treat them as if they had
made no nomination and the Rules
which are aoplicable to the other rail-
way servants wil] aooly to them. This
is a simple pronosition to which there
can be no objection. The other points
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[Shri Santhanam]

are more or less ancillary and they do
gqltl affect the scope of this particular
ill.

Shri Sidhva: After the passing of
this Bill, may I know within what
period the amounts are likely to be
waid to the dependents?

Shri Santhanam: I shall try to do it
within a month if possible, but it is
not a one-sided transaction, because
these people will have to satisfy cer-
tain conditions. For instance, we have
to be certain about their identity,
about the security and about
their  application. So far as the
Railway Administrations are con-
cerned, they are anxious to
dispose‘ of these amounts as quickly
as possible and we shall issue the most
drastic instructions to see that these
cases are given top priority in the
settlement of accounts.

Shri Sidhva: That means that the
Rules will also be made within a
month.

Shri Santhanam: There is going to
be no difficulty in regard to making
the Rules. We shall do it as soon as
‘tihe tAct gets the assent of the Presi-

ent.

. Pandit Thakur Das Bhargava (Pun-
jab): With regard to the definition of
“dependent”, it covers only certain
categories at present. Of course, 1
have heard the hon. Minister saying
that the main rules do not provide for
other categories of people. But 1
would like to know why parents have
been excluded from the definition and
why the benefit of this Fund should
not be extended to them also. After
all, parents are also as important as
the others stated in the clause here.
Besides, I would like to know whether
in a case where the deceased has no
son and his daughter is also dead, the
daughter’s children will be entitled to
get the benefit. If the main Rules do
not provide for this. I would like to
ask the hon. Minister whether he
would be prepared to extend the bene-
fit to these classes also.

Shri_ T. Husain: Wait for the Hindu
Code Bill to be passed.

Shri Santhanam: I have already said
that that would be considered in con-
nection with the Railway Provident
Fund Rules. It will not be proper for
me to deal with it here because it will
amount to isolating a few hundreds
of railway servants from the large
body of railway servants who number
ten lakhs. Whatever Rules apply to
them, we are applying them to these
people. -
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Pandit Thakur Das Bhargava: May
I know from my hon. friend what
objection he has got to include the

* aged parents and daughter’s children.

Why is he no prepared to discriminate
in their favour? When you are making
as absolutely new provision, which is
not the same provision as for the
others, there is absolutely no reason
why the claims of such important de-
pendents as these shculd be ignored.
When you are bringing forward a new
statute and making an absolutely new
provision, why not include the parents
also? So far as the actual nominations
are concerned, we are assuming what
those nominations were. If we can
assume that, we can certainly include
these people also. I do not see how
there will be any departure from es-
taktlished custom or convention if we
include these names, especially when
we are making a new law.

Shri A. C. Guha: There is no sanc-
tity about the custom or convention.

Shri Santhamam: I shall give you
one illustration. There may be two
railway servants who are displaced
and deceased. In the case of one per-
son, it may be that we have got his
record and there is no nomination.
And in the case of the other, there is
no record. Now, in the case of the
person whose record is available, he
will be governed by the Railway Provi-
dent Fund Rules, and in the case of the
other person who has no record, he
will be governed by this Act. Daoes
my hon. friend want that the two
persons should be governed hy two
different sets of Rules when their
cases are identical? My piont is that
the Railway Provident Fund Rules
apply to all persons—even the .dis-
placed persons who are dead—so long
as their records and accounts are with
us. It is only in the case of those
persons whose records have been lost |
or have not been obtained from Pak-
istan that this Bill applies. We do not
want to distinguish and make for
those people who fall in the latter
category a special provision different
from the general body of railway-
servants. If we do that, it will create
anomalies. Not that I have any objec-
tion to include aged parents or any-
body else. Whatever Rules are appli-
cable to the railway servants in gene-
ral will apply to these people. That is
the simple proposition. If we depart
from it. there will be anomalies which
we have not thought of. For instnce,
there may be two railway servants in
the same familv. Both »>f them
might be dead. In the case of one,
the records may be available. In the
other case, they may not be available.
To distribute one man’s Provident



1947 State Railway 19 DECEMBER 1950 Provident Fund (Tem- 1948-

Fund in a particular way and another
man’s in a different way will look
rather anomalous and so I think the
hon. Members should waive their ob-
jections and let the Bill go through. I
have already given the undertaking
that it will be implemented as quickly
as possible.

Shri T. Husain: I want to be clear
on one point. We are suporting the
Bill in its entirety. There is no doubt
about it. It is a simple Bill—a good
Bill—and is going to be passed. But
I have made one suggestion, namely,
that I do not want two Rules. I want
one rule. We have got the Rules. Why
not amend them now, so that the
accumulated Provident Fund may be
inherited by the people concerned
according to the law of inheritance by
which the deceased is governed. 1
shall give you an example. The pre-
present rule is that if an employee is
dead without any nomination and if he
leaves a wife behind, she will get
whatever money he has left. It may
be that apart from her, there may be
the deceased’s aged father, aged mother
and young brother. They will not get
anything. If the wife re-marries, the
whole money goes somewhere else.
Why not give it to the father, the
mother and the brother also? All
that I say is: give it according to the
lay of inheritance to which the deceas-
ed belongs.

Shri Santhanam: If the Provident
Fund Rules were under consideration
now, I would have accepted the sug-
gestion. But this Bill has nothing to
do with the Railway Provident Fund
Rules. As I have already said, we
glﬁ consider it independently of this

ill.

Shri A. C. Guha: The hon. Minister
stated a while ago that even according
to the rules if other dependents are
not alive, the parents or the daughter’s
children will not be debarred from
having the benefits of the amount in-
volved in the fund. I would like to
have a clear indication from the Minis-
ter that even if other dependents are
not available, if the parents are alive,
they should be entitled to have it.

Shri Santhanam: Whatever will
happen to the dependents of other
railway servants, will happen to the
dependents of these displaced persons
whose records have been lost.
seems to be too elementary a point for
me to repeat it again and again. These
railway servants will be treated just
like any other railway employees. We
are not now making a rule for all rail-
way workers. The hon. Member
knows that we have to be governed by
the Provident Fund Act, which defines
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dependants in a particular manner. So,
unless that Act is amended, we cannot.
change the definition of dependants.
Therefore, it is a matter for separate:
legislation. This is only a Bill to en-
able payments to be made to a small
section of railway servants. We can-
not alter the general law for this pur-
pose.

Before I sit down, I would like to:
clarify one more point. We have put.
in “1952” only as a measure of abun-
dant caution. I hope that this Bill.
will lapse within a few months, by’
when we hope to dispose of all cases..
We have put in 1952 only as a mea-
sure of caution, so that we may avoid
again coming up before Parliament.

An Hon. Member: How many cases:
are pending?

Shri Santhanam: In the E. P. Rail--
way alone there are 102 such cases.
There must be a considerable num-
ber of cases in the East Indian Rail-
way, because many railway servants.
opted to India from East Pakistan also.
In the other railways there may be a
few hundreds at the most.

Shri Sonavane (Bombay): Sir, on a'
matter of clarification. The word
“dependent” is defined in sub-clause’
(b) of clause 2. But that does not ex-
clude married daughters.

Mr. Deputy-Speaker: That is cover--
ed by the proviso to clause 4 which.
says that no share shall be payable:
to married daughters whose husbands.
are alive.

This Bill is restricted in its scope-
and I do not think we should try to-
enlarge it. The question is:

“That the Bill to make tempo-
rary provisions for the payment
of moneys in the State Railway
Provident Fund to dependants of
deceased displaced persons,
taken into consideration.”

The motion was adopted.

Mr. Deputy-Speaker: Does the hon:
Member. Shri K. Vaidya propose
to move his amendment to clause 2
after the elaborate reply given by the-
hon. Minister, because i{ will create-
an invidious distinction between
persons who get the benefit under this
Bill and those whom this Bill does:
not touch.

Shri Santhanam: It will also delay
the operation of this Bill, because the
investigating officers will have to make-
elaborate enquiries which will prevent:
the wife and child getting anything:
now.
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Shri K. Vaidya (Hyderabad): Sir,
this Bill relates to displaced railway
servants. Among the displaced per-
sons it is the aged who have'suffered
the most and it is but just and fair
that such aged parents who have no
means of subsistence should be given
a share of the“provident fund amount
of the deceased.

Shri Santhanam: I am prepared to
-accommodate the hon. Member in this
way. Under clause 4(2) we are pre-
pared to make rules suggesting that
these parents should be given privrity
in case there are no dependants.

Shri K. Vaidya: In view of this assu-
rance. I do not wish to pursue my
point ‘ -

Pandit Thakur Das Bhargava: But
can the Government make a rule
‘which is in derogation of a specific

provision or an Act passed by the
House?

Mr. Deputy-Speaker: It will not be in
any way derogatory, because only
when there are no other dependants
will a share go to the parents. The
question is:

F‘]‘]That clause 2 stand part of the
ill”,

The motion was adopted.
Clause 2 was added to the Bill.
Clause 3 was added to the Bill.

Clause 4.—(Repayment of State Rail-
way Provident Fund moneys in certain
- cases).

Shri K. Vaidya: I beg to move:

‘In part (a) of sub-clause (2) of

clause 4. add the following at the
-end’

“according to the provisions of
the law relating to intestate suc-
cession governing the deceased”.

Shri Santhanam: This amendment.
is. I think. out of order, because it
goes against the provisions of the
Provident Fund Act. ;

Mr. Deputy-Speaker: As it is already
provided for in the Provident Fund
Act. it is unnecessary. If it is not. it
is improper.

Shri K. Vaidya: My submission is
that it is neither unneressary nor im-
proper. It is merelv a supplementary
provision. Nor is there anythirg in-
\consistgnt with the existing rules.

All that this amendment suggests is
that the Accounts Officer. should use

his discretion and decide cases in the

light of the "~w.
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Shri Santhanam: Clause -2 reprodu-
ces the present provisions in the Rail-
way Provident Fund Rules. The pro-
vision is if there are no dependants
as defined, then if the sum does not
exceed Rs. 5,000 the accounts officer
will make enquiry as to the _person
dependent on the man who is the
fittest to receive it. If the sum is more
than Rs. 5,000, then-agybody claiming
that will have to take probate, letters
of administration or succession certi-
ficate and then automatically the per-
son. if he has taken the succession
certificate. will be entitled under the
ordinary law to receive it. But where
there is only a small amount, all the
process of ascertaining who are the
heirs according to the succession and
all that may be difficult and also it
may not be even fair. Suppose for
some reason he has the daughter’s
child whom he_is bringing up and tk}at
child is deeerdent on him. That child
does not legally come under ‘depen-
dants’. But naturally it will have to
be given the first vreference. This is
a provision which is already there and
which is being avplied to other rafil-
way servants. We are dealing with a
handful of railway servants. Why
should these be treated differently
from other railway servants whose
number is abuot 10 lakhs? Hon. Mem-
bers should not isolate a bandful of
workers from other railway servants

.and make a different rule for them.

Shri J. R. Kapoor: What the hon.
Minister now said was that the exist-
ing rules provide that if the sum in-
volved is Rs. 5,000 or less, then the
accounts officer will make enquiry to
whom this should be paid, provided of
course there are no dependants. This
sub-clause (2) relates to cases where
there are no dependants. I would like
to know what is the existing rule with
regard to such cases. If the deven-
dants are there the accounts officer
need not make enquiry as to which
particular dependant is entitled to get
that sum which is Rs. 5.000 or less.
They get it in the order mentioned in
the rules. But if there are no depend-
ants what are the nresent rules that
will govern such cases?

Shri Santhanam: The position is like
this. If there are denendants the rules
provide for distribution direct without
going to the accounts officer. Depen-
dants are defined as wife, husband,
child and a deceased son’s widow and
child. Al the others are not treated
as depbendants even though they may
be actually devendants. But legally
they are not dependants. Aged father,
etc. will not therefore come under that
definition. They will come under sub-
clause (2) of clause 4. That is, if the
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sum is less than Rs. 5,000 the accounts
officer can give directly to the father
ot the person......

Shri J. R. Kapoor: Is that the exist-
ing procedure?

Shri Santhanam: That is exactly the
existing procedure.

Mr. Deputy-Speaker: Can the
accounts officer without any direction
give it to whomsoever he likes?

-Shri Santhanam: It is always sub-
ject to rules made.

Mr. Deputy-Speaker: That is, in the
absence of these dependants, the per-
sons legally entitled to receive it, he
may come to any prima facic conclu-
sion and those persons need not give
any succession certificate, Even Rs.
5,000 may be a large sum in the case
of small officers. Why not go by in-
testate succession?

Shri Santhanam: Those are the pro-
visions of the Railway Provident Fund
Rules. How far the Rules deserve to
be changed we will consider separate-
ly

Mr. Deputy-Speaker: Very good.

Shri J. R. Kapoor: Sir, the hon.
Minister suggests that there are al-
ready existing Rules on the Subject.
But there is no mention of these Rules
in this Bill

Shri Santhanam: They have been
incorporated to the extent necessary.

Shri J. R. Kapoor: It does not pro-
vide that. The clause says:

“if the sum does not exceed five
thousand rupees, to any person
appearing to the Accounts Officer,
after such inquiry as may be pres-
cribed...... ”

So the inquiry may be prescribed.
But to whom is the money to be paid?
No mention is made here that the per-
son to whom the money will be paid
will be prescribed by rules. If some
such thing is incorporated here, that
will serve the purpose. According to
the clause, as it stands, the accounts
officer can in his discretion pay the
amount to anybody, to whomsoever
he likes. There are no rules govern-
ing his conduct in this respect.

Mr. Deputy-Speaker: Clause 8(a)
provides for that.

Shri J. R. Kapoor: That is “regulat-
ing the manner in which any inquiry
may be made by the Accounts Officer”.
I do not think this provides that the
rule can be framed laying down as to
which are the persons to whom the
money should be paid. The manner of
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inquiry is something entirely different
from the substantive subject as to-
which persons are entitled to receive
it.

Shri Santhanam: For the information
of the hon. Member I shall read rule-
No. 1336 in the Railway Provident
Fund Rules.

Shri J. R. Kapoor: Those rules are
there.. But how will they be operative
}l;entah'thﬁ?’ C'f‘ses which are covered

y this Bill? Therefore some ision -
must be made here. provision

Shri Santhanam: They will be ope-
rated exactly as they are operated‘pim
Z;’he czgle ofRot}ller people who come un-

er e ailwa, Provi
der ! ' y ovident Fund

Shri Sondhi (Punjab): Those rules
apply to all .persons including these-
people. It is all right.

Shri Santhanam: Whatever happens
to the other railway servants willml:gp-
pen to these people also.

Mr. Deputy-Speaker: Clause 3 makes
the Provident Funds Act applicable -
except where it is derogatory to the
provisions of the present Bill.

The question is:

“That clause 4 stand part of the
Bill”.

The motion was adopted.
Clause 4 was added to the Bill.

Clauses 5 to 8 were added to the Bill..

Clause 1 was added to the Bill.

The Title and.the Enacting Formula“

were added to the Bill.

Shri Santhanam: Sir, I move:

“That the Bill be passed”.
iS'ML Deputy-Speaker: The question.

‘That the Bill be passed.”

The motion was adopted.

The House then adjourned for Lunch
till Half Past Two of the Clock.

The House re-assembled after Lunch.-
at Half Past Two of the Clock.

[MR. SPEAKER in the Chair]

INDIAN NURSING COUNCIL
AMENDMENT BILL)

The Minister of Health (Rajkumari:
Amrit Kaur): I beg to mov::"k

“"I“hat the Bill to amend the In-
dian Nursing Council Act, 1947. he
takerr -into. cousideration.”
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{Rajkumari Amrit Kaur]

There is no need for me to say any-
thing at all about it. It is purely a
formal measure that is brought in
.owing to the constitutional changes
.and 1t caters for the proper registra-
tion of nurses in Part B States

Mr. Speaker: Motion moved:

“That the Bill to amend the In-
dian Nursing Council Act, 1947, be
taken into consideration.”

Shri Rathnaswamy (Madras): I
.thank you for the opportunity you
have given me to speak on this Bill.
The scope of the Bill is very much
‘limited and therefore, I have not very
-much to say on this Bill, but I should
‘like to say just a word or two before
I sit down. There is a deep-rooted
apathy against the profession of nur-
.sing in our country. I am sorry to
find, that this nursing profession is
not made attractive to draw wamen
from the upper classes in our coun-
try. I may tell you, Sir, that in Wes-
‘tern countries like the U. K. for every
300 patients there is a nurse
whereas in our country there are
hardly over 5,000 nurses and a few
thousands of midwives. I need not
say that these nurses and midwives
are hardly adequate to meet the
rising demands in our country. The
qualifications insisted upon are rather
-a little higher and under these present
circumstances it is very difficult for
our Government to get an adequate
number of nurses and midwives in our
-country. I therefore venture to sug-
gest that some honorary workers who
can be given certificates by conducting

. refresher courses must be employed
in most nf the centres, particularly in
the rural parts in our country. This
system would very much facilitate and
would certainly ease the situation
which is already very deplorable in
our country. There are a lot of indus-
trial areas in most of the urban parts
in our country and in those parts, 1
find that most of the children are not
getting enough facilities, not merely in
the matter of anti-natal treatment but
also during the post-natal treatment
and I find that a lot of mothers and

- babies do not gel enough and adequate
treatment in our country and there-
fore. Sir. if an adequate number of
women are trained by being given
this refresher service in the rural
parts. I am sure, it would go a very
long way in easing the situation in our
-country.

Sir, as I said earlier, there is a deep-
rooted antipathy and deep-rooted pre-
judice against this nursing profession
-in our country. After -all, when we

L4

compare the great humanitarian work
and the great and laudable work that
these nurses turn out, the emoluments
that they get, are not at all in pro-
portion to the meritorious service they
render to this profession. I may tell
you, that our Government should show
a little more sympathetic consideration
towards this profession. I plead
that this health problem should
be made a Central subject instead of...

Mr. Speaker: The hon. Member is now
going into too many details about it.
The object of this Bill is a simple one.
It only speaks about the qualifications
for the purpose of registration and [
do not think I should permit him to go
into the details to survey the entire
field of nursing. That, I think, would
be irrelevant. -

Shri Rathnaswamy: I would like to
say just a word, before I sit down.

There are only a very few nusing
colleges and schools in the various
states in our country and I would urge
upon the Central Government to give
a little more aid and assistance to these
various States to start their own nurs-
ing colleges and schools and I am sure
by doing this they would be very help-
ful in creating an army of nurses and
midwives and also health visitors in
our country. After all, when we take
into consideration the amount of en-
couragement and assistance given by
the Centre to the various States in the
starting of these nursing colleges and
schools and also in the matter of creat-
ing an army of nurses in our country,
I feel that it is not adequate. They are
far from satisfactory and therefore I
would venture to suggest that the
Centre may devote a little more
attention and a little more sympathetic
consideration in the matter of States
in the laudable work that they are
doing.

Rajkumari Amrit Kaur: Sir, the re-
marks made by the hon. Member have
really no relevancy so far as this
measure is concerned, but I would like
to assure him that no one is more alive
than I am to the needs of the profes-
sion of nursing. We are doing every-
thing possible and the States are co-
operating with the Centre. The num-
ber of nurses has gone up considerably
in the last three years and the Nursing
Council is also drawing up a curricu-
lum for lesser trained nurses, which
will be a two year course. In every
possible way we are trying to do all
we can to make the profession of
nursing not only more attractive by
raising their pay but also to extend
the service to the ryral areas.
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Mr. Speaker: The question is:
“That the Bill to amend the
Indian Nursing Council Act, 1947,
be taken into consideration.”
The motion was adopted.
Clause 2 was added to the Bill.
Clause 1 was added to the Bill.

The Title and the Enacting Formula
were added to the Bill

Rajkumari Amrit Kaur: I beg to
move:

“That the Bill be passed.”
Mr. Speaker: The question is:
“That the Bill be passed.”

The motion was adopted.

TELEGRAPH WIRES (UNLAWFUL
POSSESSION) BILL.

“The Deputy Minister of Communica-
tions (Shri Khurshed Lal): I beg to
move:

“That the Bill to regulate the
possession of telegraph wires and
to provide for the punishment of
the offence of unlawful possession
thereof, be taken into considera-
tion”.

This is a very simple measure. The
necessity for this has arisen on ac-
count of the fact that in recent years
the price of copper has gone very high
with the result that we have got an
alarming increase in the theft of cop-
per wire from the telegraph lines. The
evil has grown to such a magnitude
that in onec province Bihar alone, we

had in one year 633 miles of wire
stolen, and in another 348.
Shri Hussain Imam (Bihar): Why

this special mention of Bihar?
Shri Khurshed Lal: Because it leads.

Shri Sondhi (Punjab): Which are
the other provinces?

Mr. Speaker: Order, order.

Shri Khurshed Lal: Orissa, West
Bengal and Madras follow very closely.

Shri Tyagi (Uttar Pradesh): From
the stores or from the lines?

Shri Khurshed Lal: The position is
that in the telegraph department, only
three kinds of wires are used, namely,
150 lbs., 200 1bs. and 300 lbs. per mile.
Before the war, these wires were not
used by anybody except by the tele-
graph department. After the war, un-
fortunately, the Disposals department
sold a large quantity of these wires to
the public. Our difficulty now is that
whenever we catch anybody as having

stolen these wires, and when we go to"

court, it becomes impossible to prove
the identity of these wires and to
prove that these wires have been
stolen from the telegraph department.
The Bill now before the House pro-

poses in the first instance that all per-
sons having stocks of these three kinds
of wires, exceeding ten pounds, shall
declare them within six months and
shall convert them into ingots within
one year, that thereafter nobody will
have these kinds of wires, and that
anybody who is discovered with wires
of these three particular descriptions
will be presumed to have stolen the
wires, and he will have to prove his
innocence. If this is not done, it be-
comes impossible to prove theft of wire
because identity of a particular wire
otherwise cannot be proved. I there-
fore move that the Bill be taken into
consideration.

Mr. Speaker: Motion moved:

“That the Bill to regulate the
possession of telegraph wires and
to provide for the punishment of
the offence of unlawful possession
thereof, be taken into considera-

s ”

tion.

Shri Sondhi: I would like to know
which are the other provinces involved
in this offence, because you mentioned
Bihar only.

Mr. Speaker: Order, order. 'I“he
hon. Member must address the Chair.

Sir.

Shri Khurshed Lal: As I said, Orissa,
West Bengal and Madras follow very
closely. When I say Madras, 1 say
Madras Circle, including Mysore and
other States also.

Shri B. K. P. Sinha (Bihar): I con-
gratulate the hon. Deputy Minister in
charge for bringing forth this Bill. An
abnormal situation was created by the
rise in the price of copper and conse-
quent thefts.

Shri Tyagi: As the justification is
seen in Bihar.

Shri B. K. P. Sinha: He has socught
to meet this situation by this measure.

In meeting this situation, I must say
to his credit that he has sought to
temper the necessities of the situation
by moderation. In the first place, he
has given the people an opportunity to
declare the copper wires that are in
their possession. And then, if the
Stock exceeds a certain quantity and
if the wires of a certain specification,
by clause 4, an opportunity is given to
sell them regardless of the fact whether
they have been stolen or not. In clause
5, it may be said that an abnormal
procedure is sought to be introduced.
People who are finicky about funda-
mental principles of jurisprudence
would assert that by introducing
this provision, he has sought to
take away and subvert one of the
fundamental principles of British juris-
prudence, and thereby of Indian Juris-
prudence. I however feel that it is in

Shri Sondhi: Which he mentioned, .

.
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this provision that the hon. Minister

has been very fair to the people who

are sought to be roped in. The Hon'ble
Deputy Minister has suggested that if
people fail to declare possession of
telegraph wires, and if a case goes to
court, at once the presumption will
arise that the wire has boen stolen. I
think in this respect, the Bill is rather
fairer than what the hon. Minister
makes it out to be.

Clause 5 says that when a man is in
possession. and if the court believes in
view of that possession that the wire is
stolen. only in that case. the man will
have to prove that he has not stolen
this wire. The initial onus is on the
prosecution and it has to adduce evi-
dence to raise a slight presumption that
the wire did not lawfully come into the
possession of the person who is in pos-
session of that. It is only then that the

resumption will arise that the wire
% stolen and in that case, the person

who is in possession will have to prove.

that he obtained it lawfully. In this
respect also, 1 feel that the Bill is
rather moderate. While trying to meet
the situation, it is also solicitous of the
rights of the people and the hon. Mini-
ster is always conscious of the funda-
mental principles of jurisprudence.

But, I feel, Sir, that to the extent
that this Bill deviates from certain
procedures laid down by the normal
law, this Bill is, in my opinion, defec-
tive. I would refer in this connection
to clause 7 of the Bill. Clause 7 (1)

says that all prosecutions shall have to.

be sanctioned either by the Central
Government or by an officer specially
empowered in_this behalf by that
Government. In reeent legislations, I
have found a tendency to Lave such a
clause. The intention is rather ad-
mirable, that is, to protect the citizens
affected. But. in spite of this intention,
I feel that such a clause progeeds on
a distrust of the regular machinery for
law and order in this country. If Gov-
ernment themselves base their legisla-
tions on a mistrust of normal machi-
nery, it would be difficult for the people
in charge of the normal machinery for
. law and order to help in the mainten-
ance of administration at a good level
of efficiency. Moreover, sutlicient for
tire ‘day is the evil thereof and the
officers to whom this power would be
delegated are already over-worked.
There is hardly one officer from top to
bottom, who is not over-worked. While
the work after Independence has in-
creased about five to six fold, the num-
ber of officers has hardly. doubled. At
least that is my experience In my
State. I therefore, feel that all the
officers are over-worked. In  these
circumstances. to transfer this function
also to the executive or to the Telegraph

or Postal officers would be - making
matters more complicated. I think
that the normal machinery provided in
the Criminal Procedure Code would be
quite adequate to deal with the matter.
There are adequate safeguards pro-
vided there for the rights of the peo-
ple. Why then this extra precaution
which not only brings the normal
machinery—I will not say contempt—
into distrust and at the same time in-
creases the burden of those who have
already got much more im.portant work:
to do. There is also the fear in my
mind that under this Bill Government
may transfer the power of sanctioning
prosecution to the officers of the Postal
and Telegraph Department. Sir, that
department is based on the spirit™ of
service, and I must say to the credit of
the people working in that department
that so far, they have always worked in
that spirit of service and have tried to
do their duty in an admirable way. But
if this Bill transfers the power of sanc-
tioning prosecution to them,—if it is
not transferred well and good—but if
it is transferred, then I am afraid that
in addition to their service mentality,
they are likely to develop something
like the executive mentality, and that
will, I fear, to some extent, affect their
normal day to day work. I would,
therefore, urge here that = instead of
providing this special procedure for
sanctioning prosecution, the Minister
had better satisfy himself with the
normal procedure prescribed by the
normal law of the land.

Next I come to the second part of
this clause. That clause says:

“(2) No court inferior to that of
a presidency magistrate or a magis-
trate of the first class shall try
an)tr"oﬁence punishable under this

There are two types of offences
under this Act. One is prescribed by
clause 5 where a man is punishable
by a sentence of imprisonment for 5
years or with fine or both. And the
second type of offence is provided in
clause 6 and that relates to people who
fail to declare possession or who. do
not sell the wires in.their possession
according to the orders of the prescrib-
ed authorities. I consider that so far
as the first type of offences are con-
cerned, the punishment provided is
rather serious and I feel that they
should be tried by a first class magis-
trate or a presidency magistrate. More-
over very complicated and difficult
questions of law and facts would arise
to be decided in such cases. But so
far as the second type’ of cases are con-
cered,—those provided for in clause
6—they are rather simple in nature.
Questions of a simple character would
arise for decision in those cases. Why
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then prescribe that even those simple
cases should be tried by a first class or
presidency magistrate? Already there
is enough work in their courts. We
also read of congestion in the courts,
in the Session Courts and in the High
Courts and in courts with superior
powers. In view of all this, would it
not be sufficient to have these cases
dealt with by the narmal machinery
prescribed by the Criminal Procedure?
These cases which are likely to be of a
simple character can well be tried by a
second class or third class magistrate,
and in my opinion such a provision
would be quite sufficient. Moreover,
in view of the fact that these cases
would be triable only by first class or
Presidency magistrates, the appeal from
them would only lie with the Sessions
Court and the result will be that there
will be still greater congestion in these
already over-crowded Session Courts.
Recently, the Government of India—I
think it was the Government of India—
had set up a committee to enquire into
the congestion of work in the High
Courts. It alse appears that they have
recommended some rmeasures to remove
congestion in the2 courts. When the
session courts are over-crowded, conse-
quently the High Courts also would be
over-crowded. On the one hand this
Government in the Ministry of Law
or in the Ministry of Home is making
an attempt to remove congestion from
the superior courts and on the other
hand with clauses of this nature, they
are making the superior courts still
more overcrowded. Therefore, I urge
that this sub-clause (2) of clause 7
should not be there; for thé normal
machinery which is already there is
sufficient to meet all our needs. I feel
that the offences triable by them would
not be of a serious nature. Why then
prescribe this machinery and burden
the superior courts? That is all I
have to say, Sir. In general, I wel-
come this measure and I congratulate
the Minister for the sense of modera-
tion that he has shown in dealing with
the situation.

Shri Krishnanand Rai (Uttar Pra-
deshr): Sir, on a point of clarification.
in the Statement of Objects and
Reasons it is stated:

“3. The present Bill seeks to make
unlawful- possession of telegraph
wires an offence punishable with
imprisonment for five years or with
fine or with both and placing the
burden of proving lawfulness of
possession on the accused.”

But the onus of proving the innocen-
ce is being shifted to the accused and
that is against the standing laws of the
country as in the Indian Evidence Act,
and there is no clause in this Bill that
seeks to change that law and so this
}:w may be challenged in the courts of

W,
262 P.S.

Mr. Speaker: The hon. Membe} may
refer to clause 5.

Shri Krishnanand Rai: But there the

Mr. Speaker: Clause 5 makes the
position clear. It leaves the onus dis-
tinctly on the man to prove that the
wires came into his possession lawfully.

Shri Krishnanand Rai: But it should
be on the prosecution.

Mr. Speaker: As the point was raised,
I invited the attention of the hon.
Member to this clause 5 which says:

“Whoever is found or is proved
to have been in possession of any
quantity of telegraph wires which
the court has reason to believe to
be or to have been, the property of
the Posts and Telegraphs Depart-
ment of the Central Government
shall, unless he proves that the -
telegraph wires came into his pos-
session lawfully, be punishable...
ete.”. -
So the onus of proof is on the accused

and that is quite clearly stated here.

Shri Krishnanand Rai: Should not the
Telegraphs Department prove that the
wires ever belonged to them?

Mf. Speaker: The point is sufficient-
ly clear. The hon. Member may study
the clause further.

Shri Raj Bahadur (Rajasthan): The
onus of proof is shifted to the accused.
But the prosecution shall have to prove
that the wires belonged to the Govern-
ment of India.

Mr. Speaker: The wording in the
clause is a guarded one.

Shri T. N. Singh (Uttar Pradesh): I
want one point to be cleared, Sir. The
first paragraph of clause 5 states:

RO which the court has
reason to believe to be, or to have
been, the property of the Posts and
Telegraphs Department ...”

'So the court has to satisfy itself that
it is stolen wire. And under the pro-
viso to this clause the burden of pro-
ving is laid on the accused only where
the quantity has been so declared. In
cases where the quantity has not been
so declared, I want to know on whom
will be the burden of proof? Will it
be on the accused or will it be on the
prosecution? But according to the pro-
viso to this clause the person who does
not declare the quantity gets into g
more favourable position than the one
who has declared.

Mr. Speaker: The hon. Member's
interpretation does not seem to be in
accord with the wording here,

3 PM.

Shri T. Husain (Bihar): In my
opinion this Bill is a very simple one.
I am unable to understand why my

LS 7
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hon. friend Mr. B. K. P. Sinha is ol
posing this Bill. Myself and he, bog;
are from Bihar and we know the
number of thefts of telegraph wires
there. The cases are sent to Court,
The Prosecutions under the Criminal
Procedure Code and under the Indian
Penal Code Section 379 are unable to
prove the identity of the wire. It is
Practically impossible and the result is
that the accused in many cases have
been acquitted. The only remedy is—
the one provided in this Bill—that the
burden of proof should be shifted from
the prosecution to the accused. There
are many laws in India even under
the Indian Penal Code where if a per-
son is foungl in possession of stolen pro-
perty for instance under Section 411
of the Indian Penal Code, it is for the
accused to prove how he came in pos-
session of it. The objection to ‘this
Bill is only with respect to putting the
burden of proof on the accused. My
contention is, if the Penal Code is left
as it is, the result will be that thefts of
Tglegraph. wires which are going on
will continue to go on in the pro-
vince of Bihar, Bengal and other
places. In order to protect Govern-
ment property, I think we should sup-
port this Bill as it is put forward.

Shri R. K. Chaudhuri (Assam): [
consider that this Bill is a perfectly
useless Bill and at the same time
highly objectionable from the point of
view of a jurist or the lawyer. I say
it is useless because the position is
this. You have to prove even after
this measure that the property at one
time or the other belonged to the
Postal Department, and I have found
from my experience in Assam where a
number of prosecutions were instituted
under Section 411 for possession of
telegraph wires that all those prose-
cutions have failed because the Postal
'authorltles could not give even any
satisfactory evidence to show that
those wires had at one time or other
belonged to them. That Department
does not possess any book of inven-
tory or any evidence to show that such
and such wire can be identified as
theirs. What was true three years ago
would be still more true to-day be-
cause in those years the prosecution
had tried to make out a case of recent
possession. If it is a case of recent
possession, then the burden falls on the
accused to prove that the property be-
longed to him. But now as it appears
from the Statement of Objects and
Reasons, a large quantity of disposal
material were particularly sold in
Assam. If those wires were now found
and they claim that they got them
from the Disposals Department or from
the person who had it from the Dis-
posals Department, how is Government
Roing to prove that the property really

belongs to the Postal Department? How
can we presume that any wire that is
found in possession of a person belongs
to the Postal Department? By this
legislation Government is trying to
escape the duty of proving that a parti-
cular property belongs to them. They
have proved themselves very careless
and negligent about it. They do not
have any inventory of the properties
which they possess. They are unable
to prove that a particular wire belongs
to them and therefore they want to
punish by virtue of this law those who
are in possession of any copper wire
and those copper wires will be pre-
sumed to be belonging to Government
unless the accused proves otherwise.
The ordinary man may have purcha-
sed copper wires even from the ori-
ginal purchaser or Military Department.
Now these copper wires have not been
purchased for any available purpose.
They have been purchased just for
binding something in houses etc. Now
all those ordinary innocent people will
be victimised by this law. The best
course I would suggest for Govern-
ment is to invite all those persons who
have these in possession and purchase
them. In a village people do not know
what to do with these wires and they
use it in any way they like and if the
Government is really anxious about
seeing that these wires should not be
in possession of anybody, they ought
to offer a higher price or a reasonable
price and purchase them. Otherwise
this will be a hardship on innocent
people.

Pandit Munishwar Datt Upadhyay:
(Uttar Pradesh): This measure is an
extraordinary measure in the sense
that by this we are trying to place the
burden of proving innocence on the
accused. The presumption would be
that he is guilty as soon as he is found
in possession of telegraph wires. This
is an extraordinary rule. The most
essential rule of Criminal Law is that
the burden of proving innocence should
not lie on the accused. The burden of
proving the guilt should be on the pro-
secution. In this case the only fact
that he possesses telegraph wires is
enough to raise the presumption that
he is guilty and he is guilty of beingin
possession of stolen property. My
friend said that there are other such
sections in the Indian Penal Code in
which the possession of certain articles
is enough to raise the presumption
that the person who is in possession of
it is guilty. 1 submit that that analogy
drawn from the Indian Penal Code is
inconsistent. If my friend looks into
that section and also the provision of
law, he will find that there the posses-
sion of stolen property comes in as
property which was a subject-matter of
another offence—offence of stealing.
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So here the telegraph wires simply be-
cause they are in possession of a cer-
tain person, if he is considered to be
guilty and if he is required to prove
his innocence, that would be contraven-
ing that most essential rule of Criminal
law that we have been following in
this country, the rule of jurisprudence
as my friend suggested.

Besides this, I would consider that
the other provisions of this Bill are
very necessary. I think the hon.
Minister was conscious of the fact that
he was going to place a measure before
the House which was an extraordinary
measure, and that is why I think he
has been so cautious. He has tried to
see that there would be no misuse of
this law, by providing that the trial
will be by a first class magistrate, that
sanction for prosecution will be neces-
sary, and also that prosecution will be
conducted by a responsible officer. All
these provisions that he has incorpora-
ted in this Bill go to show that he was
conscious of the fact that the law as he
was going to have it was extraordinary
and, therefore, these precautions were
necessary.

A remark was made by my hon.
friend, Mr. Chaudhuri that this meas-
ure is useless. I do not really agree
with him. It is useful because the hon.
Minister probably did not find any
other way to bring the culprits to book
and recover the telegraph wires which
have been stolen in such large quanti-
ties by some people living near those
telegraph lines. In that respect it is
really a very useful measure. On the
other hand, although the hon. Minister
did not see his way to prevent large
quantities of these wire§ being stolen—
and there is great difficulty in proving
the identity of Government telegraph
wires—still, on that account to bring
in a measure which should so seriously
alter the most essential rule of criminal
law is not very desirable. It is only on
that account that this measure is ob-
Jectionable, Otherwise the provisions
contained in this Bill are very neces-
sary. Probably, as I heard from the
hon. Minister himself, he could not
find any other alternative and had to
resort to this sort of measure.

Shri Hussain Imam: I do not wish to
take the time of the House for more
than three minutes. My only submis-
sion to the House is, that I think the
hon._Mmister has taken sufficient pre-
caution, that this law will not be used
as an engine of oppression, by provid-
Ing that the prosecution will have to

e sanctioned by the Central Govern-
ment and also by the other provisions
contained therein.

The only thing which he did not tell
Us was that no prosecution under
clause 5 will be allowed till the lapse of

six months from the date that this law
comes into operation. We have given
the possessors six months time
register their possession, and, therefore,
it is right and proper that for the first
six months after the Act comes into
effect no prosecution under clause 5
should be allowed. Up to that time a
man has got the chance of getting him-
self registered as a declared possessor
of the wires, and if he is a dgclared
possessor he will not be subject to
punishment.

Secondly, even in clause 6 where
ordinary punishment is provided for
being unlawfully in possession of the
wires, even there the six months must
elapse for any prosecution to be laun-
ched. What I wish to contend is that
while there is no need for any amend-
ment, there is an urgent need of an
assurance from the Government that
the people will be given the opportunity
for full six months to get themselves
registered, after which those who have
not registered themselves as being in
possession of the wires will even under
the ordinary law be presumed to be in
unlawful possession because they had
not got themselves registered.

This is all that I have to submit.

Pandit Thakur Das Bhargava
(Punjab): After reading through the
Bill I have got some doubts about the
validity of this Bill as also the neces-
sity for it. In the first place, we have
not been given any information to show
how much of the wires have been
stolen and what is the extent of the
evil which this Bill seeks to remedy.
Secondly, we are told that there is
another source from which the people
in general have been able to get these
wires, that is from the disposals. And
if any honest person has got it from
the disposals, there is no reason why
he should be obliged to make a declara-
tion under clause 3.

In regard to clause 5, I have got
very great doubts. In the first place,
under the ordinary law of the land it
is not the possession of any particular
article which makes a man guilty.
Under Section 411 the offence consists
in receiving stolen property or in re-
taining stolen property krowing it to
be stolen or having reason to believe
that it is stolen. These are the ele-
ments for proving that offence. The
meye possession of stolen property will
not be criminal according to the pro-
visions of Section 411. Supposing a
person put something in my pocket
which is a stolen property and I am
not conscious of the ract that some-
thing has been put in my pocket, I will
not be guilty of the offence. Therefore,
if a person is in possession of these"
wires, having acquired them in a law-
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ful manner, the ordinary law of the
land requires that if he is put in court
he will not be called upon to explain
the possession. According to clause 5
of this Bill, it is not the receiving of
the wires or the retention of the wires
knowing them to be stolen or having
reason to believe that they are stolen,
but the mere fact of possession has
been made an offence.

The other thing which I do not
understand in clause 5 is the proviso
attached to it. Clause 5 says that the
accused shall be called upon to prove
“that the telegraph wires came into
his possession lawfully”, whereas in the
case of a person who has made a
declaration under clause 3 the burden
of proving that it came into his posses-
sion lawfully shall not be on such a
person. The burden may not be there,
but if the court comes to the conclusion
that the property was found in the
possession of such person and the court
also had reason to believe that the pro-
perty once belonged to the Posts and
Telegraphs Department, in what pre-
dicament will this person, who has
made a declaration, be? He may not
have the burden of proving, but the
court has framed a charge and I think
he will be in a worse position than the
other person who has got to prove that
he is not guilty and who produces evi-
dence. According to the ordinary can-
ons of law nobody is found guilty un-
less it is proved that he has committed
an offence. These words:

‘“unless he proves that the tele-
graph wires came into his posses-
sion lawtully”,

are redundant. In all criminal cases
the court itself presumes certain things
when the law lays it down. If the law
does not say anything then in that case
when a charge is framed it is usually
presumed that the accused has to dis-
prove the charge. Therefore these
words, “unless he proves...... ” become
unnecessary. If, however, my hon.
friend means that in every case the
accused shall Liave to prove that he is
in lawful possession, my submission
then is that the burden of proof is far
in excess of what the ordinary person
has to discharge. In the other case
where the burden is not there, I do not
understand the full implications of the
proviso. Either the court shall not
frame a charge, or, if the charge is
framed then I do not understand how
the case of a person who has made a
declaration will be different from that
of one who has nct done so. The
burden of proof mayv not be there but
if the charge is framed in accordance
with the provisions of the law then
unless and until that charge is dis-
proved I do not know how he can get

the acquittal. Therefore, this proviso
is in the nature of a sort of a palliative,
a sleeping dose, so that that person wilt
not be able to fully understand the im-
plications of the charge. He will sleep
over it, he will not produce any defence
or evidence and if he does not do that
I do not know how he will escape from
the clutches of the ordinary law when
the charge has been framed.

Therefore, in clause 5 there is some
confusion—either in my mind or in
the minds of the framers of this clause.
Under this clause in a particular case
some burden is thrown upon the ac-
cused while in another case the burden
is not thrown upon the accused. But
when a charge is framed against a
person, ' irrespective of whether the
burden of proof is on him or not, he
has to face it. He will either be con-
victed or not convicted. It will not be
that the person who has declared will
be convicted and the one who has not
declared will not be convicted. Sec-
tion 5 requires some revision, so that
the position may be made quite clear.

At the same time, I am opposed to
making certain things into offences
whereby even innocent persons may
be enmeshed. In a case like the pre-
sent one, a person who has got these
wires from the Disposals, although he
may be quite innocent, will not be
given any protection. 1 agree that
under the proviso protection is given
to him to prove that he got the wires
by buying. But that protection ex-
tends to everybody. Even a dishonest
man can prove that he got the wires
from the open market or from a
friend. Therefore, unless the property
is proved to be stolen, no case for re-
ceiving or ing in possession of it
should be made out. The first lacuna
is that in spite of the property being
asked to be proved to be stolen, the
law shall presume in future that all
wires which are found in the posses-
sion of a person are stolen property.
This is too much. This is not a kind
of property which can only belong to
the Posts and Telegraphs Department,
and therefore, it is not fair to assume
in every case that it is stolen property.

I remember a case which is report-
ed, in which there were some logs of
wood that were produced in Kashmir
and bore the stamp of some Govern-
ment contractor from which it could
be concluded that they were produced
by that Government eontractor. Some
logs were found w0 be I1n the posses-
sion of a person after several years
and the court ultimately came to the
conclusion that it was not stolen pro-
perty. this case, it can happen that
a person got the property from the
Disposals and then disposed of it him-
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self. A person who is found in posses-
sion of such property will be brought to
book. We are making offences cheap.
We should not make offences cheap.
Unless the property bears some mark
from which we can conclude that it
belongs to the Posts and Telegraphs
Department, how can we say that it is
stolen property?

Then again, in regard to possession
too. this is only recent possession which
the law takes cognizance of. In the
case of possession for a very long time,
no presumption of theft arises. My
humble opinion is that these canons of
the law and safeguards which are open
to an ordinary case should not be taken
away from a person because twenty-
five years ago these wires belonged to
the Posts and Telegraphs Department.

I do not know, Sir, whether the
Posts and Telegraphs Department sell
these wires when they become old.
They may sell them by auction or other-
wise. And then there was this Dis-
posals Department, from which many
people would have got the wires and
would be in honest possession of them.
It is enough mischief if even in a single
case an honest person is brought to
book. In this manner, we should not
prostitute the good provisions of law
for the possible catching of an accused
person. In our attempt to see that re-
fractions of law do not happen, I think
we are really tampering with the
sacredness of the laws of this land. We
should take care to see that we make
only such things as penal offences
which come strictly within them.
Otherwise, we shall be making offences
too cheap. I therefore humbly 'sul:gmlt
that section 5 should be looked into
again. I do not know what is the
amount of money that is involved by
the loss of these wires. Had I known
that, and the amount involved was in-
considerable I would have appealed to
the hon. Minister to kindly take away
this Bill. -

Some Hon. Members rose—

Mr. Speaker: I think there has been
sufficient discussion. I call upon the
hon. Minister.

Shri Khurshed Lal: My hon. friend
Pandit Bhargava wanted to know the
extent of the loss. I can tell him that
in Bihar in one year, 433 miles of wire
were stolen. In another year 448 miles
were stolen. In Bengal in one year we
lost 552 miles -and in another year 518
miles. In Madras we lost 116 miles
In one year and 66 miles in another.
The two years are 1948-49 and 1949-50.
The loss, I submit, is a great one.
Apart from the value of the telegraph
Wires stolen, this offence causes a
tremendous amount of dislocation in

the tele-communication service of the
country and it may become a very great
menace in times of emergency.

The other criticism which has been
levelled against this Bill ‘is that it
seeks to change the ordinary rule of
law and that it shift3 the burden of
proving innocence to the shoulders of
the accused. The lawyer in me would
have also revolted against such a pro-
vision, if things had been really as they
have been painted to be. The peculiar
circumstances of this case must be
taken into account. It is only the
Postal Department and the Postal
Department alone that uses these three
kinds of wires—150 lbs. ta a mile, 200
lbs. to a mile and 300 lbs. to a mile.
They are not available in the market.
They only come to the Posts and Tele-
graphs Department. Ordinarily, the
very fact that 'such wires are not
available elsewhere would have at once
given rise to the presumption that any-
body who is found in possession of
them had stolen them, but the trouble
has arisen because during and after the
war the Disposals sold away certain
quantities of these wires. On account
of this, another source has come into
existence.

My hon. friend Mr. Chaudhuri said
that the Postal Department have ‘got no
registers. For lakhs and lakhs of miles
of these wires running all over the
country, it is impossible for the Postal
Department to prove that a particular
piece of wire has come from the postal
stock or from elsewhere. The only
trouble, as I said, has arisen on ac-
count of the fact that Disposals sold
these wires and therefore that defence
is open to the accused. It is only to
provide for that that provision has been
made in the Bill that anybody who has
got a stock of such wires may decliare
such stock within six months and a
further time of six months has been
given to him within which he. may
either convert them into ingots or sell
them back to the Postal Department.
It is only after these provisions are
complied with—it is then and then
alone—that no excuse is left for any-
body to have these wires. These wires
not being available in the market, a
person may then be presumed to have
stolen them from the Postal Depart-
ment, and in such a case I submit that
it is right and proper that the burden of
proof should be laid on the accused.
An assurance was wanted from me that
during the course of these six months
nobody vould be prosecuted. I thought
that this was apparent from the begin-
ning. It was only for this purpose that
a proviso has been incorporated in this
Bill that no prosecution can be laun-
ched without the sanction of the
Central Government or any officer
authorised in this behalf. We shall
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[Shri Khurshed Lal]

certainly see that within these six
months there are né prosecutions laun-
ched. The proviso was made to help
all innocent people.

I must confess that I have not been
able to see the force of the criticism
of my hon. friend Pandit Bhargava.
Of course, we have incorporated that
proviso, because if a man declareg his
stocks we do not want the burden to
be put on him of proving that he came
by that stock lawfully. In that case,
if the prosecution wants to prosecute
him, the prosecution will have to prove
that he came by those stocks unlaw-
fully. That is why the proviso is there.
That proviso is a safeguard to the ac-
cused person and not otherwise.

I submit that this Bill should - be
taken into consideration.

Mr. Speaker: The question is:

“That the Bill to regulate the
possession of telegraph wires and
to provide for the punishment of
the offence of unlawful possession
:her?’of, be taken into considera-
ion.

The motion was adopted.

o\ WA feg R S g
g fF aw a% gfeay W =w
(Indian Penal Code) % wanfaw
frad @Ry 3% St FRdn@E A
W 7 F JY I aR w1
gdag 39 frg s ¥ AW
F@ &7

[Babu Ramnarayan Singh (Bihar):

I want to know how many cases insti-
tuted so far under the Indian Penal
Code have not been successful;

seccndly, what use these people make
of the wire they steal?]

il q¥it oW« frad AFEy 9%
g IR W A A W A &,
TR a8 o1 I8 ¢ 5 fage ek
AT H N AHIA A AG GE T |
ag o frg ®W TAMT & 39 &
RF A o 9g § fraga &
A & FTEH IF IR Y I°
®E
[Shri Khurshed Lal: At present I
do not possess the number of cases

which were instituted, but I have the
information that the accused in cases

R v
which were -instituted in Bihar angd
Assam were let off. As for the use
made of this w1re, my information is
that several utensil making factories
are running because of those stolen
wires.]

st Ao ARo HIT: TT AW
Tt TRy a8 Sae™ AT FA FGT
& @ e &1 e =7 it o
feege  fewizdiz (Disposals
Department) & qix %3 § ?
ae afe § @ feamr s ¥ =
Id F yqA fFar sr @ § &
s feaidawe (Postal Depart-
ment) I JALTF F F AT T
¥ W AT IT F TS F T

(ingots) # =@® 2 ?

[Shri J. R. Kapoor (Uttar Pradesh):
Will the hon. Minister be pleased to
state whether the Disposals Depart-
ment is in possession of any more of
such wire? And if so, how much?
Whether efforts are being made that
the Postal Department should take
that wire in its possession and use
that for its own purpose or after melt-
ing it change it into ingots?]

it g 1% @ STl 9% W4 eIaT
g AT F3 W R I F 9 TG
g AR wFx § A dfeowm § A

fear sEeT

[Shri Khurshed Lal: So far my
mformatlon goes, at present they are
not in possession of any wire, and
even if they possess some it will not be
given to the public.]

Clauses 2 to 8 were added to the
Bill.

Clause 1 was added to the Bili

The Title and the Enacting Formula
were added to the Bill.

Shri Khurshed Lal: I beg to move:
“That the Bill be passed.”
Mr.A Speaker: The question is:
“That the Bill be passed.”
The motion was adopted.

i
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KHADDAR (PROTECTION OF
NAME) BILI.

st st gwT: § we@E F@r §
fF 3 gu Tt ¥ w F &
T g w ofomw g faw
(Bill) «x fe= fFar oma
[MR. DEPUTY-SPEAKER in the Chair]

Tmoag Enma § fFoAR @
fas #1 wog ¥ gme Sefewq #TA
# A fae @ § o ard @R "l
F AW DT & FF JW F AT
forarlt & g afqat @y ot &
AR et §f grRITd A AW
T E | fw a¥ gy W F Few
T FT AR @l g W ¥ FW
T @M d wEewwr ey o &
AqE § @UST T AR AN
fFr ) SE @@ q® @ §
W ag FE ag s ogwar ar fF
w 39 §F o @8 @ W
I F T A OF a9 yEartad
FE | '

g fqam § oF ST €@ FgET
g W g & R Il A §9
feouer wEW 931 WHE 1’
# g wgrarer Aar dfeq wi-
¥% dge 4 W g A w fao-
F1 seara frar v fa| & 3947 F Ty
a1 f§5 sgx R @&y ) afomr
T nF ey feaw wd=rw
wg @7 (Indian Merchandise
Marks Act)# @ 1 ¥wiaw &
TR ¢ ffeq Ao St ¥ ara SR
s fear &, AT & I WrgITSR
aefml & g o fFeT & T
WA IH , q| IR o N
o TR gt @ &
¥ 99 I HAg AW W@ W E
fagid 37 AN AN F T WA

¥ [AT g GAT 41, 9 9T
T AR o aer §f S @wm
AN IR I 7 T A
T I I gET AEA AT 9t
I AT qU A gC @ FT qT &
ST HT ATHT G BT |

St Heg F fram § 97 F SR
X g@rd fast &1 gaR qme
F oame AN F S g ST W
T/ @ T gk genfa
st war wER fag 4 @ FH A
9 R3¢ § I3MT | I F A W
T IFTE 18T I} T anfax A &
3% 4wz (ballot) 7 Faray &fx. . |

off @it G gred § T A9
o ¥ fod 3 fegr smar |

=t ofi 9T SRR AT 1R3IF F
39 faw #1 a5t ) Suleaa frar) S|
F Iz qog F FAQ F qAOfAF W
fas ®1 @FSaw (circulation) #
W femr At R faew wwE
(Select Committee) & @t
3 fas smr R IR TR 99
fas & Sgol 9v @ daEg A
a1 3t #fgg, qY saaEIfeET aaT &
T84 g% | 99 7 faa<or agr fewae §
TR e far st @to v ¥
T ST AT AR IAX TRA X
T ol g WIS § 99§ agt
It T@TE™ gt |

=t N w1 Ag FEr w1 fr &R
IR G & wE qftawr T
S wifs faet (Mills) & v w31
QY F AW q F9Q@T § AT N ANA
YT FE OF AWM E AT @
A & wmwm wf@ ) 3w
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[t =it wwr)
@ F AR wED @7 Ry F
g fae g § 9w gem) =Y
g &1 & ag fas &wr fFa
o Iw ¥R U s fae
N e X oIy R @ WifE
et Amfiere St sk ST & ag
st T YaR A G g I"y 7 fF
€3, ¥ ar @w R s wwr @
T FFONT F T A T @,
¥ 9 7g gfaneT sa1 § ) o v
¥ foo =0Fa g 9w A faw @@

N sEimNsam I aEd O

gt Wl (Governments)
" M FW IR R fenoaw fF
99 AR I§ B SR F | T
Aqeq qg g1 fF R ag «
N ;

W FifaT fFr ST o@dary I9

gg #ft IEEerEd A UF 9
oY T was fag wY foar faw &1
I T IfHT B |

IMTA F A AN A IS @E:

“The Bill should not be left to
the sweet will and pleasure of the
local executive authority to apply
or not to apply the law. Such
power will leag to a great
difference in law between province
and province in a matter of
commerce. It would complicate
the situation and render the law
practically of no effect, and en-
courage fraud. Commercial laws
should be universal and of uni-
form application. Indeed the
trend is towards internationalisa-
tion.. The idea of an all-India
trade like that of revived hand-
spinning being governed by a law
that has effect in one province and
not in another is absurd.”

Tt oft g e A A T e
fag = ag four w1 fr ag st

=y TaAdd & gl § T S
aifgd wifs @ § fF @& T
§ 0F FEA T AW AR @
M # qET FEE ST A Y
M g AW § AHATE
g W) T ¥ aga @ admbar
Y &% gt § 1

(Government of India) # s
AR ¥ @R are Efear fed
g&fauza (All India  Spinners
Association) afew wdw =i
¥9—y @ Wi S=iR e fF
T Ag AT § fF Q@1 W amEr
I fF A Fer @ awEn 9@
st fr wwl &9 ¥ swfna & ? A
g q9a § fF Qa1 w1 T ai
5 aft @w @ a9 @F W
w5l ¥93 srzda (Licence) q1¥ ?
a2 § f5 W @ § g Tga
@t oty AR ¥ FE W R
Teft 9 # FJFe d1e AT qErg

~

A I far 1 dne m A freg

a1 A Wi F fear fFogAR agt
Tal v & afafem @k S @
[ Y TN @ F g WY
@ FT FT FE FE@wAr @G )

qm&gm%
& @@ frer?



1975 Khaddar (Protection 19 DECEMBER 1950 of Name) Bill 1976

= 5t wE™ ;. §0e I & faeg
qr1 &M g 9gar a1 5 Q@
N FEA W AR wEw J fear
f& e ag R Sw A g@
TR F@ E I OFRT gwR O
FAA A P gE@ g E
fr waf de a1 & 17 sfer 2
faar ara f5 ag &ty  sifrg &%
gr 9 |

&t &9 & st oY IO o
farse & s fear & o€y
FH FT FW A W BT W AR
§ | amfog & 1 FW IR
Iq W EETd  TE¥ R
Y EeaT R g @Nl # AR
faix AT 93T, SfFw ag FEAT
AR fou Jiams § 5 @i 9 7
g WY Fgr a7 fF ;e ¥ g9 9
T AT g ¥ T W, FA &R
g9 ¥ FIe S 3 A |
St yedg R § A T R
oF @ @I A @Ry AN T TR
¢ I % ofoner @ms aR F
N w@ fyg § fF feqy a@Ew
e QR § 99 FT GEIET @ I |
 Sfegm wiEERT A U A ug
g1 T § 5 9w et O awg
fog &1 f& =R QAT ESE ]
afeaer T & 9=y g, ar afk
3 ofcmr & faoda fefr agg
® I AW T GFR AT F AL
Fuar ¢ A SE AT T g ogwA
gqma s 7@ § @R d @@
AR WA AR IA F T F HA
AT F G S FA A AH |
@9 g g Ak gg F o I,
g3 @ wwE fedy g ¥
T g § famw @ @ ag A

2
£l

E)

g q9AT 913 | A afy faedr aer
AqG g &, 8 WA, 1@ A

f— @ A wF Y ok

A g, —3 ar I N ;g AET AW |

g e swmEe fa fed
BN W AN 9 F FEFER
@ fm #r f5 ewdw T faer
& ar fFET U q@ eEE @
weaer T fear mar @) S
ST 78 § % TRy 1EAadel # qg
sfarr faor s f& ag @ &
N e § a1 ¥ fou aqfaa s
TE I T A g oA
ifemr feamd wefadam oty wat
9 59 ¥ g0 @& w7 9T =t
AR fawa e @R W § g
g SE A wEwan @ i 99 i
THRX FT ST 3T FT FEFEGFAT
T g A g § w ag fedr
Fd # oy 5§ 5 oag
[T Y@ @R q9ar § @ SN A
TIHE ¥ FTEEE I AT E@T Q|

T IFN AR TEIE & A}
faarr &1 &> o X famr § gy
@ # afome WA aw fow
¥ f¥ $fegm WIS AFE R F
ATES A o IE, AR AT T
g AT A § ug Wamer @
WF A g FFT ARG A
@ AR I R W F FIL 5T
A T F A TEEEe ¥ § T
T N AT FT G I FERA
&) @ @ a9 75 § Fr afawrd
fafea feg 9@ oY srgEw @
g R arq & g O gegrel Ay
T A 7 e ond g fe eTeda
¥ AT qE@T A AR @
qEY F faR & daw 7 SfaT s
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[=A =fr )
AT I | o7 Hag R W oo
N &FR = SN a9 g o fae
# fog &1 af@erdac &, Tt &
R 9g, gt & A9 & i
¥ ag Fgh fFag 3@ F wafes
AT Fo)  EEaTfEr @A
& T 59 ¥ fF 9g W s
I B @ SR FEEF I FTAR
g # ol w1 W ol § I
&F Tw@ T = |

S AERAT Y § q9AT @ET F
A=A Ao fear ar iR gw #
Yaga I 9 & a9 & g o,
I ¥ g B ™ fF oawT Faw
T 9T G F IR Q@ E
& aRAY g 2w & ar §
TR ATH AH R/ QN A@
g g wwoid g w® N fe
TR [WH 918 FAT FT a7 JaT
g, ¥ T gT ¥ 9ger Wl W
T AN IR A @ ITA TR
qey T fr awfex st g W A
S & d Naex §a1 Qa1 & S@
w7 4T R, A HERAT ST ¥ A
g fear arfegnam g@ @ N

Fagf ¥ fou fnlk <@ 9@ )

ET 4T 9 A9 g9 A9AYT ATET F qTAF
WR I AT A MY T
R safam & W ga Fel
i v &1 afk dEag F @I
AT gAR &9 Wi AR T, 0
WH I AR o gy § O
feot & ag dFe7 3T ¥ & @@
9 FFI GLAR T F T7 gUE I3
AT @ g st &1 & afuw
Yafgraey gw AT W qHA |
WY AW S gA swI AR & few
F fof ARE IR AT smama
ak faata & fgge @@ w9 §
AT ag AfTwFA & F oam ¥
W ¥gAR WA s @AW FA
AT AT X IEIF  J|W A
FaF FHE T, qZ g9 T D
Ffod g0 @ 9@d 1 3™ EFK
AT qefaE @aerr sae
Fifas w@aeral § AT X HST &
fod wgg s &) '

(English translation of the above
speech)

The Minister of Tommerce (Shri
Sri Prakasa): 1 beg to move: -
“That the Bill to regulate the
use of the words ‘Khaddar’ and
‘Khadr’ when applied as a trade
description of woven materials,
be taken into consideration”.

[MR. DEPUTY-SPEAKER in the Chair]

I regard myself to be fortunate to
have to move this Bill here in the

Parliament.  With the name of

Khaddar and Khadi is associated the
memory of many a personage and
lovely tradition of times gone by.
Thirty years ago, clad in Khadi and
with Charkha in our hands we had
begun our struggle for freedom under
the leadership of Mahatma Gandhi.
At that time by stretch of imagina-
tion T could visudlize that a day will
come when I will have to move here a
legislation on this subject. There is
a little story behind this legislation
which may probably be of some
interest to the hon. Members. It was
in March 1929 that our most respect-
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able leader late Pandit Motilal Nehru
tabled a Bill seeking to regulate the
use of words Khaddar and Khadi so
as to have it included in the Indian
Merchandise Marks Act. Thnse of us,
and I am fortunately one of them, who
had been co-workers of late Pandit
Motilal can never wipe out his
memory. There is now hardly an hon.
Member or two here in this Parlia-
ment who had heard this Chamber
resounding with his voice, yet his
name will ever be memocable to us
all. He is no longer 1n our midst to-
day but his soul must have surely felt
satisfied to see the task initiated by
him nearing completion.

In the scheme of thihgs it is
generally somewhat difficult to move
non-official Bills in the Parliament.
This being so, before that Bill could
have been brought up, death snatched
him away from us. Subsequently our
respected friend Shri Gaya Prasad
Singh, who also is no more with us.
took up that work and it was only in
1933 that he could secure ballot and...

Shri Tyagi (Uttar Pradesh): Under
the circumstances, I may have been
asked to pilot the same.

Shri Sri Prakasa: Ile was able to
introduce that Bill in 1933 and after-
wards, in accordance with- the rules
‘of the then Legislative Assembly, it
was sent for circulation. Subsequently
It was referred to a Select Com-
mittee and then time and again its
principles were discussed in the then
Legislative Assembly. The account of
that discussion is a very interesting
one. Many hot words were exchanged
between our hon. friend Shri B. Das
and Shri Homi Mody, the present
Governor of Uttar Pradesh.

The stand taken by Shri Mody was
that the use of the words of Khaddar
and Khadi should not be regulated as
he was of the view that the cloth pro-
duced by the mills and which is called
Khadi or which is imported from
Japan as such should also be treated
as Khadi. After some further dis-
cussion, in 1934 that Bill was passed.
But ihere was a world of difference
between the original Bill and the final
form in which it was passed. Both
Pandit Motilal and after him Shri
Gaya Prasadji had wished that hand
spun and hand woven cloth of all
descriptions—cotton, woollen or silk,
should be included in the definition of
Khadi. But the Bill as passed, referred
to coiton clothes only. At the same
time the Provincial Governments were
given a free hand fo enforce the Act
‘whenever they liked to do so which
implied that they were not bound to
enforce it at all should they so desired.
Ultimately the result was that no

19 DECEMBER 1950

others also were engaged in
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action was taken on the matter as the
Provincial Governments made no-
arrangements whatsoever to enforce.
this Act. It would not be out cf place
if I quote a passage from a letter
addressed by Shri Rajagopalachari to:
Shri Gaya Prasadji at that time.

propose to read the original
Enghsh text of the iettar in question:

“The Bill should no! be left to
the sweet will and pleasure of the
local executive authorily to apply
or not to apply the law. Such
power will lead to a great
difference in law pelween province
and province in a matter of com-
merce. It would complicate the:
situation and render the law
practically of no effect, and en-
courage fraud. Commercial laws.
should be universal and of uni-
form application. Indeed the
trend is towards internationalisa-
tion. The idea of an all-India:
trade like that of revived hand-
spinning being governed by a law
that has edect in one province
and not in another is absurd.”

That is Shri Rajagopalachari had
written to Shri Gaya Prasadji that it
was undesirable to leave this matter to
the Provincial Governments as there
was a possibility of its leading to a
great difference in iaw between pro-
vince and province which is improper
in matters of Commerce and may give
rise to many a dishonest practice.

Whatever the case, the law in
question was never given effect and
in a way confusion continued tn pre-
vail. Cloth manufactured in the mills
and elsewhere from many types . of
thread began to be termed as Khadi
and -the same state of atiairs continues
to exist till date. Tn 1948 the Govern-
ment of India had invited opinions
from: the Provincial Governments as
also from the All India Spinners”
Association otherwise known as
Akhil  Bhartiya Charkha  Sangh.
They had asked whether it was possi-
ble to enact a legislation by which
the name of Khadi couid have been
made applicable to only such cloth
which bore the certificate from the:
Charkha Sangh to that effect and’
whether by any such legislation cnly-
the licensees of the Charkha Sangh
could be entrusted with the sale of
Khadi. I regret to say that most of
our State Governments did not evince*
any interest in the matter. Replies
were received from Bergal and Madras-
only. Bengal was altngether opposed
to the idea while Madras did not feel -
any necessity of the law because
apart from Charkha Sangh many
C produc-
ing pure Khadi in that State.
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Babu Ramnarayan Singh (Bihar):
What reply was received from Bengal?

Shri Sri Prakasa: Bengal was cppos-
ed to any enactment in this respect.
.Madras, on the other hand, had
written that many private persons
also were producing pure Khadi in the
State. They had, as such, opposed
the idea of any legislation which might
seek to vest the Charkha Sangh with
g:: cf‘OIe right of certifying pure

adi.

The reply received from Charkha
Sangh indicated that while they were
prepared to grant licences. they could
not undertake the task of certifying
‘the genuineness of Khadi and the con-
sequent responsibility, Under the
circumstances we had to give further
thought to the issue. I must add that
the Charkha Sangh had also express-
ed itself in favour of the inclusion in
Khadi of all hand spun and hand
woven cloth, irrespective of its being
‘made from silk, wool or cotton. We
propose, therefore, firstly to give a
-clear definition t¢ the words Khaddar
or Khadi, thus bringing it within the
purview of the Indian Merchandise
Marks Act.
‘that Act that once any article of trade
has been given a definition. then the
trade under that latel of any other
-article not covered by that definition
is a punishable offence.. Our second
‘proposal is that all hand spun and
‘han? woven -co*ton, silk or woollen
-cloth should be included in the cefi-
niticn of Khadi as also should be the
case with any hand woven cloth which
may contain mixed silk, woollen or
‘cotton threads. It means that any
cloth containing some threads of cotton
or those of sitk or wool or all the three
together or only two of them should
be regarded as Khadi. Our third pro-
posal is that no such person, who
does not hold a licence or from whom
a licence has been withdrawn due to
some reason, should be authorised to
sell Khadi. Fourthly we propcse to
‘give powers to the State Governments
to enact necessary measures to enforce
this legislation within their respective
{erritories. It is certainly our desire
that the All India Spinners Assoria-
tion known otherwise as the Charkha
Sangh, which has been responsible for
so systematic and wide popularization
of Khadi in our couatrv should be
exempled from acquiring a licence
from the Government and we also
wish that the same should apply in
case of any trader who may be
approved by the Sangh for the sale of
pure Khadi.

Thus the propusals may be divided
into four parts. The first two parts,
namely the definition of-Khaddar so
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as to bring it within the purview of
the Indian Merchandise Marks Act and -
to give a detailed description of
Khaddar so as to extend the scope of
the term to include all hand spun and
hand woven cotton, silr or waolien
cloth are the concerns of the Central
Government while the remaining two
are those of the State Governments.
The States on their part are reqiired
to set up compet2nt authorities for
the purpose of graniing these licences
and simultaneously are empowered t{o
exempt such of the organisations from
the requirements of hclding a licence
in case of which it is not deemed
necessary. They will elso frame suit-
able rules for ‘he sale of Khadi.
After this Bill is passed in the Parlia-
ment, we shall circulate to the $tatgs
a specimen Bill the draft of which is
ready with us. We shall ask them to
bring forward legislations in their
respective Legislative Assemblies on
the lines indica‘ed therein and to take
such steps whereby the graglt of
licences and the sale of Khadi on
proper lines may be started at the
earliest.

When Mahatma Gandhi had started
the campaign of Khaddar, many people
who were apprehensive of the move,
went {o enquire the regson for laying
stress on Khaddar alone while so
many other articles were also being
imported in the country. .He had
then told us that cloth worth sixty
crores of rupees was being imported
in our country and naturaliy our first
campaign must be launched against.
this import of clcth. When asked
what will become of our miil-made
cloth, he had told us that the entire
mill-made cleth will be exported to
other countries. A% that fime none of
us could have believad that a time may
come when there may be a demand of
our mill cloth in the fcreign cruntries.
The reason was that we had hoped to

remain ever dependent on other
countries for our requirements cof
cloth.

Today. capable as he was to see so
far in the future, the words of
Mahatma Gandhi are coming true and
we are witnessing the things then said
by him happening before our own
eyes. Now we are reeivinz demands
for our cloth from countries like
England and America also. If the
hon. Memhers of this Parliamen* and
millions of our brethren populating
the four corners of this country would
resolve to wear only the hand-spun
and hand woven cloth then we will be
in a position to export our mill cloth
in largest possible quantities. This
will permanently svlve our problems
of the Dollar and Sterling hardships,
remove our day in and day out anxiety



1983 Khaddar (Protection

in regard to our imports and exports
and bring success to cur efforts in re-
gard to minimum imports and maxi-
mum exports. Thus shall we be able
to make our political freedom secure
on the firm foundations of economic
freedom.

Shri Ramalingam Chettiar (Madras):
May we have a transiation of this
speech?

Mr. Deputy-Speaker: The hon. Mem-
ber wants a translation of the speech.

Shri Sri Prakasa: I can put in a
few words, Sir, all that I said. If you,
Sir, had been ‘n the Chair when I
started, I would have spoken in
English; but as I found the Speaker in
the Chair, I ventured to speak in
Hindi. I could not change my langu-
age afterwards.

Mr. Deputy-Speaker: I do not think
it is so much for me as it is for hon.
Members of this House.

Shri Sri Prakasa: I address you, Sir,
and if other hon. Members also listen,
it is only due to their courtesy and
kindness.

I gave, Sir, a ghort history of this
Bill and told the House that as far
back as 1929 Pandit Motilal Nebru
nad moved a Bill in this House to the
effect that Khadi and Khaddar should
be deemed to be trade descriptions
within the meaning of the Indian Mer-
chandise Marks Act. He passed
away before the ballot box would
yield him any prec2dence. Then cur
hon. friend, Shri Gaya Prasad Singh,
who also unfortunately is no more,
took up the story in 193. and at last
the ballot was kind to him in 1933
when this Bill was at last presentied
before the then Central Legislative
Assembly, as it then was.

There were heated discussions in
this House and Mr. B. Das, the father
of this House, took a leading part in
the discussions of those days. When
the Bill was finally passed, it was
mutilated beyond recognition. First
of all they confined Khaddar to cotton
and excluded silk and wonl. Then they
left to the Provincial Governments to
enforce the law. Therefore, naturally,
it remained a dead letter. A: last, Sir,
in 1948, the Government of India
consulted the State CGovernments as
also the All India Spinners’ Associa-
tion; and their proposals then were
that Khaddar should be only such
cloth as could he certified by the All
India Spinners’ Association and snld
by dealers certified by them. Un-
fortunately, -the Provinces took liitle
interest. Only two Provinces replied,
namely, Bengal and Madras. Bengal
was against the proposals altogether;
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and Madras said tha. as many insti-
tutions in Madras produced- pure
Khadi and that the production of pure
Khadi was not confined only to the All
india Spinners’ Association, they did
not want any .aw n ths behalf. ‘The
All India Spinners’ Association, while
insistent that Khaddar should inciude
hand-spun and aand-woven silk and
wonllen cloth also besides cotton, were
not prepared to ke the responsivility
ol certifying that all cloth so sold was.
red Khaddar, but they agreed to
license shops that may be reasonably
expected to sell Khaddar.

Our proposals, Sir. are four-fold.
Firstly, that Khadda7- should be a
trade description within the meaning
of the Indian Merchandise Morks
Act, 1889; secondiy, that Khaddar
§hould mean cloth that is hand-woven
in India out of cottun, silk or wor llen
varn hand-spun in India, and should
inciude cloth hand-woven with- a
mixture of hand-spun cloth, silk and
wooilen yarn. 7This stress on tbe
word “India” is worth noting, be-
cause a large number of persons
started thinking that if we got hand-
woven and hand-spun cloth of foreign
lands also and used them, we fulfilled
our mission. That is not so. If
people abroad also produce hand-
spun and hand-woven cloth, then that
cloth will not be regarded as Khaddar
within the meanwg of the word
Khaddar as proposed in this Bill. But
if forcigners in India spun and wuve:
cloth, then that would become
Khaddar. Therefore if Mahatma.
Gandhi’s ‘great 1isciple, Mira Ben, pro-
duced Khaddar herself, it would still
be Khaddar even though she is not
an Indian. But if 1 produce that in
England, then the thing that I pro-
duce would not be Khaddar because
it is definitely said that Khaddar
means cloth hand-wuven in India out
of cotton, silk ur wooller yarn hacd-
spun in India. Ths is a little snag
worth keeping in memory. N

These two matters, namely the
definition of Khaddar and bringing in
of Khaddar within the meaning of the
Indian Merchandise Marks Act, are
matlers that pertain to the Central
Government. Then there are two
other matters, namely. the implement~
ing of our desires by licensing indi-
viduals and institutions, where
Khaddar can be sold, and then making
rules in this behalf, are matters that
pertain to the Provincial Governments.
We have 3 model Bill ready which
would be circulated to the Provincial
Governments as soon as this Bill is
passed by this House so that they may
take in hand the necessary legislation
and our wishes may thus be imple-
mented. I have no doubt that they -~
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(Shri Sri Prakasa]
would do so as soon as this House has
put its seal of approval on this Bill
and thus make it possible for our
political liberty to be broad-based on
economic self-sufficiency.

&t &0 Tao fawdy : § ag I
AN F T ag R & iy ¥
wTeT 9 § 7

fShri R. S. Tewari (Vindhya
Pradesh): I want to know whether he

has sp'fken more in English than in
Hindi?

Mr. Deputy-Speaker. 5@ | Be a
‘little_ patient. Let me first put the
motion.

Motion moved:

“That the Bill to regulate the
use of the words ‘Khaddar’ and
‘Khadi’ when applied as a trade
desctiption of woven materials, be
taken into consideration.”

off R0 o wqw: W fax J
it TF g gBr °@1, ;W sww
T qg) e o

[Shri J. R. Kapoor (Uttar Pradesh):

My friend had just asked a question, it
has not yet been replied.]

fecdt wftwe : R AR

[Mr. Deputy Speaker: Let it be one
by one.]

Shri R. K. Chaudhuri (Assam): Sir,
it is a proud occasion, as the hon.
Minister rightly said, that we should
come forward with such a Bill from
the Government Benches.

4 PM.

I would have very much liked on
this occasion that my hon. friend the
Minister had made some reference to
the Assam silk which is pure khaddar.
I would have liked him to have made
the notable speech that he .dehvered to
this House clad in Endi or Mogha
achkan.

Shri Sri Prakasa: I shail do so when
the amendment about that is moved.

Mr. Deputy-Speaker: Or when some
.cloth is presented.

Shri R. K. Chaudhuri: Very pro-
bably, having come from Assam a
few months ago, he has partially for-

Shri Sri Prakasa: Never, never.

Shri R. K. Chaudhuri: Or very pro-
bably he is afraid that a competition
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may be set up by Assam silk against
Banaras silk.

In our province, there are three
kinds of silk: Endi, Mogha and Patti.
As regards Mogha, our great leader
and Father of the Nation Mahatma
Gandhi used to say that it was the
best silk in India. I regret very much
that although we have attained inde-
pendence over three years ago, no
one in this House except one or two
wears or patronises that silk which is
khaddar. So far as that Khaddar is
concerned, there was no trouble from
the British Governmeat. The British
Government looked askance at the
production of Endi or Mogha silk. But,
as soon as cotton khaddar was intro-
duced, it was taken as an insignia of
rebellion. In those days, in 1920 and
1921, I remember those persons who
had put on khaddar were very much
looked down upon by the Government
of India and were reverend by the
people of the country. Much has
happened since then. Today it is
said that black-marketeers put on the
Gandhi cap as a sort of guise in crder
to gain favour with the Congress
Ministries in the States as well as in
the Government of India. They are
putting on that uniform so that they
may have easy access. We have also
found that today those who put on a
khadder cap and khaddar dress are
also very much looked down upon by
a section of the public which is against
Congress Government. While from
1921 to 1945, if you put on khaddar
cap and khaddar dress the Govern-
ment of the day looked upon such
action with suspicion, when we can
now put on Khaddar as freely as
possible, the price of khaddar has
gone up so much, spinning and weav-
ing of khaddar has gone so low, that
wearing of khaddar is now left
only to an exclusive section of
the people. Members of Parliament
have got to put that on; Members
of the legislatures of the States have
to put that on; Members of the Congress
have to put that on. As regards the
ordinary people and common public, I
most regretfully observe that cotton
khaddar has been practically abandon-
ed by the common people. The reason
for this is that khaddar has become so
costly that the ordinary person cannot
afford to purchase it and put it on.
For ordinary persons who have other
avocations to attend to, the economic
difficulties are so great that it is
impossible for them to find time to spin
and weave khaddar. I would beseech
the hon. Minister to give his attention
to this problem, as to how we can
cheapen khaddar, and how we can
make it possible for anybody who
likes to put on khaddar, to have

.
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khaddar. That is a problem which the
Congress Governments in the States
as well as in the Centre ought to take
up.

I would like to point out another
thing. It is very easy to weave. In
our province, only the women weave.
Every woman in an Assamese house-
hold weaves...

Shri Munavalli (Bombay): Weaves
or spins?

Shri R. K. Chaudhuri: Weaves,
generally. She spins silk. The wornen
do not spin cotton. Even women of
the lower middle class will put on
silk; they do not put on anything but
silk because they spin and weave silk.
I am not tired of saying that the best
qualification for a girl for making her
eligible is the art of spinning and
weaving. Now, of course women
generally are adopting other methods
to make themselves attractive by a
clever and dexterous use of lipsticks,
silk and georgette saris, and make
themselves eligible for a suitable
match. In our part of the country, if
a girl is not able lo spin...

Shri Syamnandan Sahaya (Bihar):
If she is not a spinning girl.

Shri R. K. Chaudhuri:... and weave,
she would not be considered ordinarily
eligible for a suitable match. If there
is anyone in this House who is still
to be married, he may take this hint
from me.

I do not want to take the time of
the House; but I would only like to say
this much that if in our province at
least, we were allowed to use mill-
spun cotton yarn to inix it with cctton
khaddar, a part of the problem in our
province would be solved. Because it
is very difficult and it takes so much
time to spin cotton. It our women-
folk spin silk during that tiine, they
could produce more silk than ' they
could produce cotton. For silk they
get a higher price. Therefore, if our
women spin, they spin silk. They
purchase mill yarn for the purposes of
their cotton cloth. They do not want
to spin cotton because it is less econo-
mical. They purchase yarn and
weave their cotton cloth. The cloth
is woven at home, but the yarn is
mill-spun.

Pandit Thakur Das Bhargava
(Punjab): Is mill-spun yarn not
cheaper than hand-spun yarn?

Shri R. K. Chaudhuri: No; it is not
cheaper. It takes & lot of time. Our
womenfolk do not want to spin cottcn
khaddar; they weave. They weave all
their cloth wusing mill-yarn for the
length side, warp, and pure khaddar
for the breadth side.
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Shri Sri Prakasa: If they spin, they
remain spinsters; if they weave they
get married.

Skhri R. K. Chaudhuri: That is all I
have to say, Sir.

Shri Raj Bahadur (Rajasthan): The

hon. Member is spinning too ﬁne and
too long.

ot M § TG g9, faa’r i
g fear s
[Shri Oraon (Bihar): I could not

understand, it should be explained to
me in Hmd.l.]

fedt-wiiet . AL W a@
[Mr. Deputy-Speaker: Wait a little.]

'@ cwaraw fag ;o el
ARIRY, AW IS § ATIH qgA -
g A g fF a7 59 faw qx
qoT & fod aga oed saER fam
TN A, § WA d @A ¥
q§ T qOFR F IGd iFE A
F14 O auTE 3] 7 9T W AT
frer § 1 fFw s M wRE TR
FE T AR AR fax Ak aERY
= F S g frd T F, st
TSI & 1% § A IR @y
feo st 9 e, swa ok &
A T AR IJTF GW GERE A
T G giew auf JE 1 @
aF AR WY g AW S @ fE
TaAEft of agaFw faerd fe
FE 7 A AR §g ¥ e
feax (Hear , hear) fosd | 3fw
Fe A T A & T fF afe
TR [ F Tl ) A 78 g5
<A @AY g AT @AW
# ot fet ¥ Fqer AT § Sawr @
AT AT AR IEH FOEET AR
¥ A s F oo g =fer
(sterling) stz =@ (Dollar) #¥
e @ gt g | g & WA,
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[ g g fag]

Tg g7 F qH 9T AR gAT AR
Iq 9T 77 fead f A vy @ @
T & o SH S ¥ FFT AR FAF
FRI AT THR F N wgw e 2w
F AT @ A FWE, WA
FHoq FT S I QAN A7HFRL GFeT
FT S fr oY s9ar 9 T #T AE
§9 o qQ- W IEH @A F
TR | STET | guEfa ARRE @
wwd § fs tAdt (Embassy)
T § T W NI GE (Grow
More Food) & #qdi =@ &<
o] ¥ am u%fw’.ﬁmﬁ’r
TR AT Y TAF 5 @ 4
FrC A, T@ Tidy &7 da1 A g€ TER
3, From d@r @Y F ERE WS
fomr ) & TR B W EwRR
gawar s FCN Afgd @@ w
TR | & @ v § of s
ot deeg <& f& 9w o &
g g% A TW@E AG QN NI AT
TG AT Y Y WA T IE ARA
wed | T A ¥F S § e
FATH GTETT A T AT G T
ywE fa TR @ TG @
1 AR W AT AT s g
ag ¥ a@ ¥ 0w R e w N
afr w Wy amR A oA
§fiF oMY Y oIkl T FT TR
§ & afew 7@ S g, e &
off THTT AT FT AT ITH T THFR
W gea ¥ awd ¥ § AN W
mat ¥ ¥ aw Fw@rg A
qg it ot ® wrd g s g
& T EETHF 4§ FW g {5 g
W H AR ARTA A g
w2
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(English translation of the above
speech)

Babu Ramnarayan Singh: Sir, first
of all my thanks are due to you for
giving me an opportunity to speak.
Sir, I have been a MNember of this
House for a long time but I had very
few occasions to felicitate the Govern-
ment for its any achievement what-
ever. But today o Minister of the
Government of India and my friend
and neighbour, Shri Sri Prakasa has
delivered his speech in beautiful Hindi,
which is our national language and has
presented the Khadi Bill in Hindi.
For that I offer my heartfeit congratu-
lations to him &and through him
the government also. The members
may have also noted that I had
few occasions to utter the woids
‘Hear’, ‘Hear’, whenever a Minister
was speaking. But [ was overjoyed to
hear Shri Sri Prakasa who said that if
all the men and women of India re-
solve to wear Khadi only and export
the mill made cloth of our country the
result of that would be that the Dollar
and Sterling problems will be solved,
and on this I had expressed my joy.
Now I urge upon Shri Sri Prakasa and
through him the government also ihat
there is no doubt that the people of our
country would resolve to do so but he
and our government also should re-
solve to utilise the huge sums, that are
spent extravagantly elsewhere, for
propagating the use of Khadi. Sir, I
think millions of rupees are being
spent for the establishment of
embassies in foreign countries and in
the ‘Grow More Food Campaign’. To-
day let my friend Shri Sri Prakasa
state on behalf of the Government,
which is the creation of Gandhiji’s
eflorts, as to how much our govern-
ment has spent to propagate the use
ot Khadi. 1 submit that we should
pay homage to him by popularizing
Khadi. I would ask Shri Sri Prakasa
to resolve that no one will be appoint-
ed in his Department who does not
wear his own hand spun and woven
Khadi. So I wish ani request our
government, which from our point of
view is perhaps doing little in the
interest of the country, to act in such
a way so as to delight persons like
me. As it is the intention to expedite
the business of the Huouse so I would
not like to speak any more, but I
heartily congratulate Shri Sri Prakasa
and the government through him and
earnestly request that if this govern-
ment is the creation of Gandhiji, it is
the duty of this government to make
India Khadi mmded within a year.

sft areo gwo faard : i FE
TR fF I W Wm } @
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T fit & ww fam § @R s®
a3 arrafer # 1 E fF v st
#@m afgd | g @ | AW
g B Fid st gnd ag
WY § SGHT ITGWT ST AIfRTA | gH
@ g § frSy wTwor ST § g
ST Jear feg=dy & fooar o | ag MR
T FEE |

[Shri R. S. Tewari (Vindhya Pra-
desh): I want to say that our Minister
has only once delivered his speech
in Hindi and even then objections are
being raised that the speech should be
in English. We have been hoping that

Hindi, which is our national language,

should be the medium of expression

here. We want Englisn speeches to be
translated in Hindi.]

st Wi gw A FAST AG
Y| W A § A # aer
o foed g Maaw aF | @l T
IR AT 7 9 Wi A fF et #
At arfed @ gW SRS T AT NS
W g W ew & fe faet § g
o™ 9 fF o @17 @ g

[Shri Oraon (Bihar): I do not know
English. I want that the speeches
should be delivered in Hindi so that I
may also understand them. Those
who do not know Hindi have demand-
ed that the speeches should be made
in English, similarly we, who do not
know_ English, also demand that what-
ever is spoken here should be explain-
ed to us in Hindi.]

Prof. K. K. Bhattacharya (Uttar
Pradesh): 1 must avail myself of this
opportunity to express my sincere
thanks and congratulations to the Gov-

_ernment for bringing this measure.
Such a measure was long over-due and
I congratulate the Government on
bringing it up at least now.

I would however like to warn the
Government against spurious khaddar.
I know that in the U.P. there are many
places where spurious khaddar is
available and I do hope that sufficient
measures will be taken to safeguard
against the sales of such spurious
khaddar.

I would like to mention one other
point. I do not know if Assam silk
would come within the ambit of
khaddar. I it does, then I submit

262 P.S.Deb.
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that Berhampur silk also should come
in. Even to-day Berhampur silk of
West Bengal is regarded as indigenous
product, being homespun. Therefore
it should be included in the word
khaddar.

At the same time, I would like to
state that the fight for freedom was
waged by cladding oneself in khaddar
and therefore silk as a whole should
be excluded. Only wooliten and cotten
cloth should be included. Silk which
is a sign of gaiety shoulc be excluded.
The badge of the freedom’s struggle
has always been simple khaddar and
therefore only cotton khaddar and
woollen khaddar should be included,
nothing else than that.

Shri Sri Prakasa: Orthodox people
need silk at the time of their meals
and worship.

Prof. K. K. Bhattacharya: My bon.
friend Shri Chaudhuri castigated con-
gressmen in khadi who indulge in
black-marketing. I may tell all those
critics who agree with him that there
are even greater black-marketeers whe
do not put on khaddar. But if any
congressman indulges in black-market-
ing, then he should be handed over to
the authorities and hz should be
hounded out of society. I can tell
Mr. Chaudhuri that he owes it as a
duty, as an old senator it is his plain
duty to the country to find out suck
congressmen, and hand over their
names to the Congress President for
immediate punishment to be meted
out to them.

I would only like to add one thing.
khaddar should be encouraged by all
means and I wholeheartedly support
the suggestion made by Babu Ram-
narayan Singh in this respect. Where-
as Government spends lot of money on
some measures of doubtful utility it
should not leave o the enccurage-
ment of khaddar. In fact it is a thing
that requires great encouragement. 1
want that khadi sales should go up
and we should have it in all the
villages and towns and everyone, the
upper class, the middle-class people
and those in the lcwer class also should
all take to khaddar. Perhaps it is not
known to some hon. Members that
because of the manufacture of
khaddar, a large number of widows
and destitute women are enabled to
earn their livelihood, and it is indeed,
a great bcon conferced upon society. 1
once more congratulate the Govern-
ment on the measure they have
brought forward.

st Wt : AT e WE)-
W, A ] a® v g fw
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(English translation of the above
speech.)

Shri Jangde (Madhya Pradesh):
Sir, today I was giad to hear the hon.
Minister speaking in Hindi about
khaddar. Perhaps he might have
been inspired by the devotion and
sacrifice of the Congress which is
associated with khaddar, therefore, I
heartily congratulate him.

On many occasions, I had sent a
question for oral answer in this House
suggesting that the Government
employees specially of the police
department and peons should be pro-
vided with khaddar uniforms. But
that question was not allowed by the
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hon. Speaker. Therefore, taking this
opportunity today, 1 am speaking on
this subject. The Government should
not only protect khaddar from
spurious khaddar but also encourage
its employees to wear khaddar uni-
forms. Perhaps the Central and the
Provincial Governments may raise the
question that khaddar is costly and
they have not got enough finances at
present, and, more expenditure will
have to be incurred -in providing
khaddar uniforms. But if we really
want to encourage khaddar pro-
ductlion, if we want that people should
make greater use of it, then our
Government will also have to place an
ideal before the public by providing
its employees, specially of the police
department and peons with khaddar
uniforms. I want that the Govern-
ment should place an ideal like that.

I am pained to see that ghee and
milk are adulterated and unow
spurious khaddar is also being pro-
duced. We obtained independence
due to khaddar. Khaddar, truth and
non-violence were the tenets of
Gandhiji. It is really very sad that
our traders and other people are pre
ducing spurious khaddar in order tu
wipe out genuine khaddar. They
advertise it in the name of Charkha
Sangh, Shuddha Khadi Bhandar
(genuine khaddar store), etc. By
doing this kind of false propaganda
they make the Congressmen like us
doubtful regarding khaddar and
millions of people are cheated in this
way. Therefore, I congratulate the
Government on bringing this Bill at
the appropriate time.

Generally  spurious
cheaper than the genuine one. Being
doubtful, we purchase spurious khaddar
because it is cheaper. The result is
that a large quantity of genuine
khaddar remains unsold. Today the
position is that most of the genuine
khaddar remains unsold in many ot
our khaddar bhandars. It is said that
khad_dar is costly, it is costly because
spyrious khaddar is being produced.
There are few Members in this House
and few people in the country who
wear khaddar spun and woven by
themselves. This is a difficult job.
Therefore we need some proof to show
that the khaddar we purchase is
genuine and has bean prepared in the
khaddar production centres. It is
very difficult for us to distinguish
between genuine and spurious khaddar.
Therefpre there must be some proof
regarding genuine khaddar specially
the silk one so that we may not be
deceived. I cannot resist the tempta-
tion of congratulating the Government
Ortle l;gzx:gmg this Bill at the appropri-
& e.

material is
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Now the problem may arise whether
the Provincial Governments or a
Commission should be authorised to
certify the genuineness of khaddar.
But I am against this. There is no
Provincial Government or Com-
mission so expert as to be able to
differentiate between genuine and
spurious khaddar and traders will take
undue advantage of this lack of
experience. Therefore I submit that
this power of certifying should be
given only to the All-India Charkha
Sangh and to no other institution.
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(English translation of the above
speech.)

Bhri Sidhva (Madhya Pradesh): I
give my earnest support to the Bill
that has been presented before the
House. Mahatma Gandhi launched the
khadi movement in 1920 and propagat-
ed it as the first symbol of India’s
independence.  Thus khadi began to
gain popularity but in the meantime
spurious khadi also started coming in.
As soon as he made the declaration in
favour of khadi at Amritsar mill-
owners started turning out spurious
khadi and people started using the
same. This grieved him. It.was often
said that khadi is dear and soon wears
out. That is correct. Khadi used to
be dear and was soon worn out too.
But, Sir, let me tell you that before
1920 I too used foreign cloth, I too
used to wear a fine suit made out of
foreign cloth with a coat, a tie and a
collar. Later on, however, when I
started using that dear and non-du-
rable khadi I discovered that,
everything considered, it was less
expensive. That is to say, I found the
khadi dress cheaper than the suit that
I was accustomed to wear. Of course,
we cannot consider the question of
khadi in such a way as to compare it
with long cloth and say that it is
dearer than long cloth. Such a com-
parison would not be proper.
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khadi was an idea which Gandhiji put
before the country. He was, however,
grieved to find that there was poor
response from the country and the
people to the propnsition he had plac-
ed before them, for during the
war when cloth could not be imported
from foreign countries and it was not
properly available in India either, we
could have attained self-suﬂicxency in
the matter of cloth if there had been
adequate propagation of khadi.

Now what is the position today?
Even after the attainment of inde-
pendence we do not find khadi
being propagated. I regret to have to
say that the Government have not en-
couraged the production of khadi to
the extent they were expected to do.
The Government buys cloth worth
lakhs of rupees from the mills. We
had suggested to them thal they might
buy cloth made in the jails for even
that would bring us some saving but
the Government did not even consider
that suggestion. Gandhiji gave us an
ideology which helped us to achieve
our freedom but now that we have
come to hold the reins of Government
we have become oblivious of that
economic condition and are not doing
anything in that direction. This
grieves me. Now it no longer involves
financial considerations. Very good
quality of khadi is available these
days. The khadi displayed at the ex-
hibitions is fine, durable and of varie-
gated designs. Hence I am no longer
prepared to concede the argument
that khadi is easily worn out, or
that its colour fades away or that good
khadi is not available. It is, therefore,
a matter of much gratification that the
Government has brought forth this
Bill. It is good to le-uslate against
spurious khadi but they must also
pursue the ideal ot propagation of
khadi. The provision in the Bill re-
garding the certification of khadi by
the All India Spinners’ Association is
a good one. A certificate must be
given for genuine khadi. But I must
say that even the All India Spinners’
Association  sometimes brings out
such rigid schemes as cause hardship
even to the genuine wearers of khadi.
For instance, they have their fixed
circles and it is only through these
circles that they purchase their khadi
with the result that such khadi is ex-
pensive. I have seen many a type of
khadi which is quite genume but is
nnt considered as such owing to the
absence of a certificate from the All
India Spinners’ Assaciation. I can say
quite confidently that I am a wearer of
pure khadi but I am not permitted to
wear that other khadi which is not
certified by the All India Spinners’
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Association, although it is both pure
and cheap. In Bombay, for instance,
pure but uncertified khadi is sold at a
15 to 20 per cent. lower rate.

Shri Chattopadhyay (West Bengal):
But they are paid less than the living
wages.

Shri Sidhva: I do not know whether
or not living wages are paid to them,
for that is a different matter. How-
ever, what I mean to say is that when,
considering that aspect, we talk about
spurious khadi it is also encumbent
upon us to do some propaganda
against it. Let the country know
about our activities. Since ous Gov-
ernment has brought forth a Bill to
bain spurious khadi they should also
make efforts to expand the field of
production of genuine khadi. My
friend, Babu Ramnarayan Singh, has
remarked that Gandhiji had till his
death been laying emphasis on the full
propagation of khadi in the country
within a year. I do not agree with
him. I do concede, however, that a
good deal can be done in the direction
of such propagation even now. What
has the Government done, I ask? Three
years have passed since we got our
freedom. If our Governinent had any
love for khadi what have they done
about it during this period? I concede
they have love for khadi but I should
like to know what have they done for
it as -also what do they intend doing
in future. I also want to say explicitly
that I am in favour of silk khadi, we
should have silk khadi. My own
daughter uses sarees made of Assam
silk and they are so nice that I am un-
able to give them enough praise. 1t
is not proper, therefore, to decry
Assam silk. I am not against that
silk. The All India Spinners’ Associa-
tion have also inciuded the silken
saree of Assam under the term ‘khadi’.
It is not proper !o say that no silk
should be included under khaddar.
The modern man is fond of wearing
silk. There are aristocrats too who
should be provided with cotton khadi
or silken khadi or woollen khadi.
There should be no bar. In case there
be any bar of that kind it should be
removed. Silken khadi which is made
out of hand-spun yarn and is hand-
woven should be recognised as pure
khadi. Gandhiji’s interpretation on
that point is the right one. All khadi
is equally good whether it be made of
silk, wool or cotton. With these wcrds,
1 gladly support this Bill. I hope that
alongside with the step the Govern-
ment have taken by the introduction
of this Bill they wonld also take steps
to propagate khaddar and extend its
domain of influence in this country so
that its intentions to do a great deal
in that behalf might become kncwn.
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(English translation of the above.
speech.)

Shri T. Husain (Bihar)* Sir, my hon.
Minister has reccived congratulations
for two things. First he was con-
gratulated by our friend Shri Rohini
Kumar for the fact that he never
expected that tne Guvernment would
bring forth such a nice Bill. Secondly
he was congratulated by my able
friend Babu Ramnarayan Singh for his
speaking in Hindi, which too was not
expected. I congratulate him for a
third thing and that is he is the first
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man in the Government who has
presented a Bill in Hindi. None has
done it before except Maulana Sahib,
and that too because he never speaks
English.

Some  Hon. Members:
Jawaharlal has spoken.

Shri T. Husain: I am making
mention of the time when a bill is
moved; or in other words at the time
when a Bill is intraduced. So far no
Minister has introduced his bill in
Hindi. He is the first to do so and I
congratulate him for this. It is very
essential that we should speak today
on this Khadi Bill in a language which
400 should be in conformity with
Khadi. Therefore the speech which he
has delivered today is unique thing of
its kind.

Regarding this Rill I have to say
that the Khaddar Act of 1934 was an
incomplete one. Sir, its objective was—
and I know that you understand it
better than me,—ihat the misuse of
words ‘Khaddar’ and ‘Khadi’ which
was so prevalent, shcvld be checked.
But it had a defect in it and the defect
was that it could not check the
fraudulent sale of spurious khaddar
or khadi which was being sold as pure
khaddar or khadi. The second defect
in that Bill' was that it did not include
silken or woollen fabrics. The
meaning of Khaddar is that it should
be hand-woven and hand-spun, may it
be wocllen or siiken. These fabrics
did not come under the sphere of this
Act at that time. The bill which has
been introduced to-day removes both
these defects, and therefore there is no
doubt that the douse fully supports
it. This Bill brings both woollen and
silken” fabrics within its fold. I have
cnly one suggestion to give. Qur hon.

Pandit

Minister is well familiar with Bihar -

because he comes from a place which
is quite adjacent to Bihar and some
time ago it was =xpectad that Banaras
would become a part of Bihar. - The
expectation is still there that perhaps
it may materialize.

Shri Sri Prakasa: I have been
married in Bihar.

Shri T. Husain: Yes, Sir. In #he
same manner I also have been married
in UP. My father-in-law belongs to
Lucknow, while yours belongs to
Bihar, and thus an exchange has been
made. I want to submit that in Bihar
there is the industry of ‘Tussore’
(coarse silk). You must be definitely
knowing about it because you are the
Commerce Minister. ‘Tussore’ is a
fabric similar to that of silk. It is
doubtful whether it comes under the
category of silk or not. It would be
kind of you if you pl2ase satisfy us,
all the Members of Bihar, in this
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connection. You have one Minister
from Bihar Shri Jagjivan Ram sitting
by your side and you can ask from
him. This ‘Tussore’ is made especially
in Bhagalpur. 1 hdpe that the hon.
Minister might be knowing the fact
as his father-in-law belongs to Bihar.
I therefore want that an assurance
should at least be given that hand
woven and hand spun tussore would be
included in this category.
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Shri T. Husain: On a point of per-
sonal explanation, Sir
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Mr. Deputy-Speaker: The subject
matter of this Bill is not Hindi.
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(English translation of the above
speech.)

Shrimati Uma Nehru  (Uttar
Pradesh): Sir, we all are really very
happy today that such a nice bill has
been presented in the House on Khadi
after a very long tiine. We were told
and we have also read in history that
first step to freedom is the use of
one’s own language. 1 congratuiate
the Government for the hon. Minister
delivering his speech in Hindi. I do
not say that he is the firsl Minister {o
speak in Hindi because we daily find
Maulana Azad speaking here only in
Hindi and in no other language.

Shri T. Husain: On a point of per-
sonal explanation, Sir. I did not say
that nobody speaks in Hindi. He, who
for the first time presents a bill in
Hindi, certainly deserves our con-
gratulations just as 2 person, who has
never worn khaddar begins to use it,
deserves congratulations.

Shrimati Durgabai (Madras): None
of the Ministers had ever moved a bill
in Hindi. -

Mr. Deputy-Speaker: The subject
matter of this Bill is not Hindi.

Shrimati Uma Nehru: 1 am glad that
this Bill has been presented in Hindi
and I hope that in future more bills
will be moved in Hindi.

Regarding Khadi, which is being
discussed here, I have to submit_ that
everywhere we hear that khadi is
scarce and therefore dear. I will like
to tell the House that Khadi is dear
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because both men and women do not
spin. If both men and women will not
take to spinning it will not be possitle
to provide khadi to each and every
person. It is not women alecne who are
{0 spin, men should also do it.

I also say, as my friend Shrt
Chaudhuri has said, that Assam silk
should be included in the category of
‘Khaddar’. When I go to Khaddar
Bhandars, I find that ladies are very
fond of purchasing ‘moonga’ of Assam
and that is the real ‘Khaddar’. Khadi
is that which is both hand spun and
hand woven.

I have only to say that if the Gov-
ermmaent wants that all Government
employees, Secretariat staff and
Ministers and everybody else should
wear Khaddar, then there is only one
way of achieving this object and it is
that all of us should take to spinning.
I have just heard that in Assam o
women spin and wourg on handlooms.
This is right because women have
always been doing constructive things
and not destructive. But men should
also do this work along with them.
The uvse of Khadi is prevalent in our
country since ancient times. When a
marriage is celebrated in Punjab, a
piece of Khadi is always given in the
dowry. Khadi is considered to be a
very sacred and nice thing in our
country. I urge the hon. Members
that they should also start putting on
Khadi and specially when they talk so
much about it.

In the end, I again congraiulate the
Government and this House that such
a nice bill is being passed.
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6 agar rar, @ FAT FT A,
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FAT FT AT, IfFT T I¥E¥R
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JET Y S FIST AWT AT IF wY
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T gy g 5 =9 #r AR
g ST @ &1 afk g ;@
T MR W A g FOAT T
FL1 ATZL  FAM AT TG L gt |
The Deputy Minister of Commerce
(Shri Karmarkar): Sir, on a point of
information: did the hon. Member say
that the imports of foreign cloth were
increasing? If that is so, I may tell
him that we are now importing only
umbrella cloth and satin—no ordinary
wearing cloth is imported.

Shri Tyagi: Since when?

Shri Karmarkar: For 1950.

Shri J. R. Kapoor: Cotton cloth
imports during 194849 were for Rs. 9
crores 27 1 5

Shri Tyagi: May I know why umb-
rella cloth particularly is imported—
is it because the hon. Minister uses
umbrellas?
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Shri Goenka (Madras): Because
umbrella cloth is not manufactured in.
this country.
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(English translation of the above

speech)

Shri J. R. Kapoor: Sir, I heartily
welcome this sacred Bill. I call it
sacred because it relates to Khadi
which is sacred and pure and also be-
cause of the fact that the Bill seeks
to maintain its sanctity. Sir, as the
hon. Minister has said, behind Khadi
lies the history of the struggle for the
freedom of our motherland. "It has
.always been a symbol of the fighters
of freedom and therefore it is a sacred
symbol. But I regret to say that in
spite of the fact that Khadi was our
holy symbol and that it was held in
high esteem prior to our independence,
we did not pay as much attention to-
wards the development and propaga-
tion of Khadi as it should have been
after the country’s freedom and when
we possess full powers. The Central
Government ought to have given more
attention towards it as soon as freedom
was won. The hon. Minister has com-
plained that some of the provinces did
not pay as much attention as they
should have paid. But it was for the
Central Government to put a better
example before them. His complaint
would have been justiied had the
Centre done so. The pity is that even
the Central Government has made no
efforts in this direction and I would
like to know those efforts, it any, that
have been made towards it.

I am aware that a Cottage Industries
Board has been set up here. 'Thic
Board was set up in August 1948 and
a Khadi Committee was also form
under il. So far that Committee has
not done anything worth mentioning.
I have been for the last so
many days to find out what has so far
been achieved by this Committee and
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also to get hold ¢f an account of their
activities but what I couid gather is
that that they have only" collected
certain statistics regarding the pro-
duction of Khadi in-this year in the
various provinces of the country. Their
statistics reveal that only about 72
lakh yards of Khadi was produced in
the various provinces in one year.
But there is no mention in the
statistics about  the Centrally
Ad i ed Areas such as Ajmer,
Coorg, Delhi, Bhopal etc. I infer from
this that the production in these
areas, if at all, is almost negligible and
therefore their figures have not been
given. If we look to the activities of
this Cottage Industries Board, we find
that it has not accomplished anything
as yet. In the course of these two and
a half years, it has only called two
meetings. They have, no doubt,
passed a number of resolutions in
those meetings but nothing con-
structive has been done and there is
no mention of it in that account. Sir,
not only this, complaints are made that
the provinces have not done anything
but I say that one province, viz., the
province of Madras paid a definite
attention towards it and the former
Premier of Madras, Shri Prakasam had
specially made efforts to safeguard and
develop the handloom industry and
Khadi. He went to the extent of de-
ciding that all spindles and machines
used for the manufacture of cloth,
that had been allotted to his province,
should not be brought to Madras. He
was laughed at on this decision of his,
only because he wantied to pro-
pagate the use of Khadi, which has
always been a dec'ared policy of the
Congress. Ultimately he had to re-
sign the premiership when his action
was so much condemned. So instead
of complaining against Madras, I will
say that it was the province of Madras
that had during the premiership of
Shri Prakasam specially made efforts
to propagate the use of Khadi there.
But it was his misfortune, the mis-
fortune of Madras and along with it
the misfortune of our country as a
whole that he had to quit office in
spite of his nice policy. Sir, what I
mean is that none, neither the Central
Government nor the State Government,
is putting in as much efforts as should
have been undertaken to propagate
and develop Khadi. When the former
Finance Minister, Dr. John Matthai
had presented his budget, he had told
us that he was allotting two crores of
rupees in order to give protection and
encouragement {oc the handloom
industry. T cannot say how much
amount has been spent out of that sc
far. I will be thankful to the hon.
Minister if he gives us an account of
that. It will show whether the sum of
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two crores was set apart only in name
or 1t was a real effort to spend it in
the prupagation and development of
Khadi and the handloom industry.

In addition to that I find that the
Committee set up under the Cottage
Industries Board has recomimended
that the Central Government should
spend one crore for the development
of Khadi provided that the Provincial
Governments also contribute a similar
amount. I would like to know how
much amount has been spent by the
Central Government out of these two
crore rupees in this direction, how far
they have accepted the recommenda-
tion of the Committee and what steps
t&e{) have taken in accordance with

at’

Sir, you will be sorry and a little
unhappy if I give a few figures. These
figures show that still we are import-
ing cloth worth large sums of money
from foreign countries and that last
Yyear cotton cloth worth about nine or
ten crore rupees was imported in our
country. I find that the quantity of
foreign cloth, that is being imported
for the last so many _years in our
country, seems to be increasing. 1
could get the figures of 1941-42 only
which show that cotton cloth worth
about four and a half crore rupees was
imported in that year. After that it
was worth seven crores, then two
crores and then about four crores but

* these figures show that during 1948-49
cotton cloth worth nine crore and
twenty-seven lakh rupees was imported.
Instead that the imports of foreign
cloth should have been decreasing
after country’s independence, we are
surprised to find that they are in-
creasing. If we had encouraged
Khadi we would not have felt the
necessity of importing cloth from
abroad.

Shri Karmarkar: Sir, on a point of
information: did the hoa. Member say
that the imports of foreign cloth were
increasing? If that is so. I may tell
him that we are now importing only
umbrella cloth and satin—-no ordinary
wearing cloth is imported.

Shri Tyagi: Since when?

Shri Karmarkar: For 1950.

Shri J. R. Kapoor: Cotton cloth
irnports during 194849 were for Rs. 9
crores 27 lakhs.

Shri Tyagi: May I know why
umbrella cloth particulacly is import-
ed—is it because the hon. Minister
uses umbrellas?

Shri Goenka: Because umbrella
cloth is not manufactured in this
country.

Shri J. R. Kapoor: It is gratifying to
note that the quantity of cloth that is
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manufactured here and which is ex-
ported is increasing. It is really a
matter of great pleasure. But if our
production of Khadi had been more
than what it is, the quantity of cloth
that we are exporting, and which
was worth thirty-six crure rupees
during 1948-49, would have been much
larger. Therefore if we want to have
more dollars and sterling, it is
necessary for us to give particular
attention towards the production of
Khadi. There must be a defined policy
and a clear programme for the develop-
ment of Khadi. It will not serve any
purpose to speak something in a mere
emotional outburst. That definite pro-
gramme is yet to come. Mere setting
up of a Cottage Industries Board ard
ca}lmg meetings in one or two years
will not lead us to much success.
Therefore a definite and clear pro-
gramme is a necessity. We will neither
be Dbenefited nor succeed in this
direction only by passing this Bill.

I wish to say a few words more.
This Bill seems to require a minor
amendment. I have tabled two
amendments in this connection. I
hope and believe that the hon. Minister
will accept them. It is a very small
amendment that the definition of
Khadi should not only include hand
spun and hand woven cotton, woollen
and silk cloth but it should also in-
clude jute and “Akua” cotton cloth if
it is hand spun and hand woven. It is
not necessary to give a list of these
kinds of fabrics but it will suffice to
mention that all cloth that is hand

spun and hand w i
as Khadi. oven will be defined
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(English translation of the above
speech)

Shri B. K. P. Sinha (Bihar): Sir,
welcome this Bill. The hon. Minister
for presenting this Bill and present-
ing it in the national I age,
deserves the thanks of this _Parlia-
ment, of the Congress Party and of
the country as a whole. I hope that
other Ministers will follow the lead
given by him and they will also try
to speak in Hindi.

5 P.M.

There is a long story behind the
Bil. Today we are pleased to see the
Bill in its present form. But I do not
quite understand the basis on_ which
the word ‘Khadi’ has been defined.
The definition is based on hew it
should be spun and woven. I would
like to draw the attention of the hon.
Minister to another point also. Many
people have said that a number of
shops selling spurious Khadi have
been opened, which has led to a sort
of dull Khadi market, and at some
places reputation of the business is

262 P.S.
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also suffering. The words as they are
put in the Bill, no doubt, provide for
the production of Khadi, but as
Mahatma Gandhi used to say, Khadi
does not merely mean as to how it
should be spun and woven but there
are many important economic princi-
ples behind it. According to him,
Khadi is that by which people can
earn living wages, sufficient wages to
maintain their families. It was there-
fore that he had once asked the people
to wear only certified Khadi. It has
been seen, particularly in the Madhu-
bani District of Bihar where Khaddar
is produced on a large scale, that
weavers borrow money from money
lenders and so are compelled to sell
their Khadi to them at prices lower
than the wusual ones. Then these
traders sell that Khadi through such
shops that are unrecognised by the
Spinners’ Association, thus jeopardiz-
ing the sale of certified Khadi. The
words in the Bill are, no doubt, suit-
able but what I feel is that they are
not so comprehensive. It should not
only include as to how Khadi is spun
and woven but also that a living wage
must be paid to the labourers and
that it should be sold in the market
only through recognised institutions.
Only such a cloth should be called
Khadi. If the scope of the present
Bill cannot be extended, the Govern-
ment should bring another bill that
includes this economic consideration.
If this consideration is ignored, the
very principle behind the use of Khadi,
in spite of its huge production and
sales, will be nullified. In my opinion,
Centre should suggest to the State
Governments to bring forward such
bills if possible and to try to lay stress
upon this important economic con-
sideration behind Khadi.

There are some other minor points
to which I may refer. I would like to
inform the hon. Minister that in a
place called Manpur in Gaya District
silk-like jute Khadi is produced which
is so beautiful that people use it for
silk. That cloth should also be includ-
ed in the scope of this Bill.

As far as the propagation of Khadi
is concerned, I think it enjoys -a
unanimous support. It is not proper
to say that the . Government cannet
co-operate in its propagation. One of
my hon. friends has just said that:
the Government of Madras had en-
couraged Khadi. Sir, Madras did this
only after the independence, but
twenty years agoI had gone to Mysore
when it was a slave state and even
the word of independence was not
known. There I saw huge buildings
which were, on enquiry, found to be
centres of Khadi. They were centres
of cottage industries. Even twenty
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[Shri B. K. P. Sinha]
years back the Mysore Government
was encouraging Khadi and I had seen
Government peons wearing Khadi in
those days. If our Government follows
the example by Mysore. Khadi can
have an important and permanent
place in our country. It is the duty of
this Parliament to spread and encour-
age the message of Mahatma Gandhi.

The Minister of State for Parlia-
mentary Affairs (Shri Satya Narayan
Sinha): Sir, the question be now put—

isMr. Deputy-Speaker: The question

“That the question be now put.”
The motion was adopted.
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(Cottage Industries Board) &
1O F A € awET g T8 g | &
oY qg AWAT § | AR EAEE 39 T
oM smgwas W o fae &
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O FT @ ©F 39 AT §
e d ag aow @m g fF g
W F AN BT T gy §, TG
SEaF A 99 BT ggEaT A8 [
a9 % T fewra A

=t fagan: TadHe & wefoi ¥
fow #ar fear s @r & ?

=it oft T : A F qewifaw
M A I FAefe § s @
o § fF a8 g 19 A« T |

AT are =i st fre fag
T M@ @ waR R fr g
W Aady FTWM A TGgE I a7
foF @ & N 7=t § + N fre H oy
F et WA GE T AT
o & fF o HwEr aw agm
M AT 9 & T R FAmy
FRIFNFIIR A ga §
Lokl

T § 7 AT w1 9_E
g 5 ST Ty I @rE
e sl aE Thamn § fs e sr &
%9 79 fao F1 Sufeqa fear & S@
1IN T F EAFC FG

(English translation of the above
speech)

Shri Sri Prakasa: Sir, I convey my
heartfelt thanks to you and all the
hon. Members for speaking so nicely
of me. When I moved the Bill regard-
ing Khadi, my heart was suddenly
overwhelmed with old memories. For
this reason I have spoken in Hindi.
Neither I feel any necessity of being
praised for it, nor do I consider my-
self worthy of the same.

My friend, Shri Rohini Kumar
Chaudhuri, doubts that perhaps I
have forgotten Assam. I assure
and other friends from Assam that I
can never forget it. I shall be ever
grateful to them for their kind and
polite feelings for me, and whatever
service I will be able to render to
that province I will render. I also
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wish to assure them and all other
hon. Members that this Bill covers all
kinds of silk incluyding Tasar, aendi,
etc. and there should not be any doubt
regarding that. Some hon. Members
wanted that jute should also be in-
cluded. I find myself unable to accept

-this amendment because the names of

many- other fabrics will also be
mentioned in this connection. As I do
not wish to extend the scope of this
Bill and so I like it to be restricted
to its present form only so that it may
include only silken, cotton and woollen
cloth. Jute cloth, which has been"
referred to by Shri Brij Kishore, may
be sold under that very name. He
wants it to be included in Khadi but
I do not find any necessity of doing
so. Shri Bhattacharya mentioned that
silk should not be considered as Khadi
as it is a symbol of prosperity and is
used by only a handful of wealthy
persons. But things are not like this,
for in our country orthodox persons
wear silk clothes while taking meals
or while worshipping. It is, therefore,
necessary to consider silk as Khadi.
He has expressed a doubt that pro-
bably the silk produced in Murshida-
bad and the cloth manufactured there
are not included in Khadi. I wish to
assure him that ‘it includes all such
kinds of silk. When the West Bengal
Government will make regulations
regarding this, they will make it clear
that Khadi does include such silk. My
friend Shri Jangde said that a good
deal of fraud was being perpetrated
in the name of Khadi. It is with the
idea of stopping this fraud that the
present Bill has been moved. The
sellers of spurious Khadi mentioning
it to be genuine one will be punished.
All the same, I admit that mere pro-
visions for ' punishment would not
serve the purpose. It is necessary
that such a public opinion should be
created in our country that it may
not allow dishonesty to exist in any
form. Today we find dishonesty pre-
vailing in this country in various
forms and that is why we are faced
with all calamities. It is particularly
regretted that now we have also begun
to deceive others in the name of
Khadi. He also proposed to empower
All India Spinners’ Association to
decide as to which of the cloth was
Khadi and who could sell it. As I had
said in my initial speech the Spinners’
Association themselves refused to take
this responsibility. They said that they
were prepared to grant license to the
shop-keepers but they were not pre-
pared to certify that the cloth that
was sold there was genuine Khadi.

Therefore we had to extend the
scope of the Bill and had to empower
the States Governments themselves to
prepare a list of licensing authorities.
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[Shri Sri Prakasa]

My friend Shri Sidhva has very
rightly said that although Khadt
appears to be costly but in ‘reality it
is cheaper, for even a small quantity
of Khadi clothes can serve our pur-
pose. I wish to place before the House
one interesting experience of my own.
When I was sent to Assam as Gover-
nor of that State and when I reached
the palatial building of the Govern-
ment House, all of my clothes filled
only one single almirah. The old em-
ployees of the Government House
said that the clothes of the previous
Governors used to fill all the almirahs,
which were about twenty in number.
To this I remarked that I had not so
many clothes as might fully occupy
even one almirah. Hence whatever
Shri Sidhva said was quite true that
in the long run Khadi proves to be
<cheaper.

Shri Sidhva had also said that the
price of Khadi sold by the Spinners’
Association was much higher. The
higher rate is due to the fact as has
also been stated by other Members,
that the employees there are given
living wages. They do not want hon.
Shri Jagjivan Ram to enact law for
fixing minimum wages for the
labourers as every employee there is
properly rewarded. The Spinners’
Association gives higher wages to its
spinners and as such charge higher
rates for the cloth. But if the Govern-
ment make any legislation, it will not
be proper to certify and call only
such cloth as Khaddar that sells at
higher rates. That is why we have
extended its scope. The hon. Shri
Tajamul Hussain had expressed a
doubt that probably Tasar silk might
not be included in Khaddar. I wish
to assure him that it is not correct.
Hand-spun and hand-woven Tasar is
certainly Khadi.

The hon. Shrimati Uma Nehru too
has put up a problem. A woman when
she comes to deliver some speech can-
not help creating new problems. She
said that men too would have to spin
and weave. There is no reason why
this work should be considered as of
women _only as it is considered in
Assam. I wish to submit that men
and women both have arranged a fair
distribution of work amongst them-
selves. But there is a slight difference
between the conditions prevailing in
Assam and in other parts of India.
‘Women have got a dominating roll in
Assam. This has reached to such an
extent that among Khasi tribe it is
not the daughter-in-law who goes to
"her father-in-law’s house, but the
_son-in-law goes to his father-in-law’s
house. Things are so arranged there
that men spin and women weave, but
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in my province they do otherwise,
that is to say, women spin and men
weave. In case such a distribution of
work be arranged, such problems will
be solved for good. Shri Jaspat Rai,
who remains doubtful of every issue,
has expressed a doubt here also, and
he quoted some old figures showmg
the fact that we were still importing
foreign cloth in a fairly good quantity.
This import is simply due to the fact
that when any agreement is reached
between us and any foreign country
for buying certain commodities they
lay down a condition to the effect that
besides other commodities we will
have to take a certain amount of
cloth also. Then we are faced with
the question that if we do not accept
to import cloth, other commodities
will also not be sent to us, then we
are forced to accept the condition.

Shri J. R. Kapoor: From which
country this cloth is being imported?

Shri Sri Prakasa: We have got to
import wheat, rice and sugar. The
countries that we approach for these
foodstuffs, ask us to take cloth also
along with these commodities. On
account of these exigencies we have
no way out from importing cloth. He
also mentioned that the mere establish-
ment of the Cottage Industries Board
would not ease the situation. 1 agree
to it. These problems will be solved
only if we firmly resolve in our heart
of hearts that we will use only this
particular cloth, will spend less
and will love and serve our country.
Mere legislation without public co-
operation behind it would do nothing
to improve the prevailing conditions.
Law is nothing but a sort of hint that
goes to show what the sensible people
of our country desire. Unless co-
operation is forthcoming from - all
sides, difficulties will not be removed.

Shri Sidhva: What is being done
with regard to the Government em-
ployees?

Shri Sri Prakasa: The Government
employees are also citizens of this
country and it is also their duty to
spin and weave Khaddar.

Shri Brij Kishore had also mention-
ed that in our country a good amount
of spurious Khadi is being sold as
genuine one. The aim of the present
Bill is to stop such dishonesty and to
see that only such cloth be called
Khadi that is hand-spun and hand-
woven.

In the end I thank the hon. Mem-
bers for supporting this Bill and I
have every hope that they will accept
i: in the form in which I have moved
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Shri R. K. Chaudhurl: Before the
hon. Minister closes, may I correct one
statement which he has made. He
seems to be under the impression that
in Assam, if I understood his Hindi
correctly, the sons-in-law go to the
father-in-law’s place. It is not the
case in the whole of Assam. I, for
my part never went to my father-in-
law’s place at all.

Shri Sri Prakasa: I mentioned about
the Khasis.

‘sMr. Deputy-Speaker: The question

“That the Bill to regulate the
use of the words “Khaddar” and
“Khadi” when applied as a trade
description of woven matenals,
be taken into consideration.”

The motion was adopted.
Clause 2.~ The words ‘Khaddar' and
Khadi etc.

ft @AoFo o fagr: # ¥ &

T AR FEr A 5 &l Fv afomar
N faga Y T 5 e & fofaw

a7 (living wage) faa s&t 1 &

AT I |

Shri B. K. P. Sinha (Bihar): I had
also stated that the definition of Khadi
should be made so comprehensive that

only that thing should be called Khadi
as may give a living wage.]

Mr. Deputy-Speaker: What is the
iiving wage has to be determined.

= F o AL FYT : S /I FIET
égaqg%ﬁs
s [Shri J. R. Kapoor: My amendment

that......]

,  Mr. Deputy-Speaker: What does it
Eatée;' whether it is in English or in
indi

Shri J. R. Kapoor: All that it
matters is that Hindi be given the
most prominent position.

Mr. Deputy-Speaker: Very good, he
can move his amendment.

Shri J. R. Kapoor: g% fg=y #1 &)
SoTaT 24T ITfEd | (We should giva
prominence to Hindi alone.)

I beg to move:

In clause 2, for the words
“whether in English or in any
Indian language”, substitute the
words “whether in Hindi or any
other language”.

The clause as amended, would read
as follows:
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‘The words “Khaddar” and
“Khadi” whether in Hindi or any
other language, when applied to
any woven material, shall be
deemed to be a trade description...

Shri Sri Prakasa: I shall speak in
English because I want your assistance
in this matter. If we accept my hon.
friend’s suggestion, it would mean that
we shall have to recognize all the
languages of the world. German,
French and all the languages will
come in which will cause a lot of con-
fusion. So we cannot have “Hindi or
any other language”, which means all
the languages of the world. Surely,
that will not be acceptable.

Shri J. R. Kapoor: If that is the
only difficulty in accepting my amend-
ment, let it be further amended. It
may be “in Hmd1 or in English or any -
Indian language.”

Mr. Deputy-Speaker: Why do you
put our Hindi as against any other
language. Hindi is the official langu-
age of India. What the hon. Minister
says is that English is the only toreign
language that is recognized. All th
others are Indian languages.

a3 Mfe @ gafE, g9
75 fs st a1 TR @ ag AT g
g fF g a9 w1 gaar 39 § AR
qTEHT ATHTRAT Y AT T T 1 @R
I T ST FYL FT FASHE (amend
ment)#T 9 75 § fF gw 9w =Ry
FY AT TCATT AT T & AV & B
1gs e @ onfed Wk e famw
@0 WA A &Y Wk 99 & 9’
FAFT & 1A A A W F qgT T
I I AT A qgl B @ §
R 3F w9 0T fget A 0g@ @
H1 & arar Fxar § f A WY
S FY a8 A SfFR RN I FT AT
e & felr & g g

[Seth Govind Das (Madhya Pradesh):
Sir, the point is this that if we let
English remain in its present position,
it appears as though we give pro-
minence to English and relegate of
languages to back places. The pur-
pose of the amendment of Shri Jaspat
Rai Kapoor is that when we have
recognised Hindi as our national
language, we should give first place
to Hindi then there should be other
Indian languages along with Hindi,
and English should come in the end.
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[Seth Govind Das]

It does make a lot of difference in
giving Hindi prominence in place of

lish. I haope this will be acceptable
%o the hon. Minister as he has deliver-
ed his entire speech in Hindi.]

Shri Sri Prakasa: I can accept the
amendment if any hon. Member
would move it, that for the words
“whether in English or in any Indian
language”, the words ‘“whether in
Hindi or in any other Indian langu-
age or in English”, be substituted.

Shri Tyagi: Let it-be accepted.

Shri 8. C. Samanta (West Bengal):
I have an amendment, Sir. I beg to
move:

In clause 2, for the words
“whether in English or in any
Indian language” substitute the
words “whether in English or in
Hindi in Devnagri Script or in
any Indian language”.

Mr. Deputy-Speaker: He does not
want the word ‘English’ first. Why
not Mr. Kapoor move the amendment
in the form in which it was suggested
by the hon. Minister?

. e iferae: 7 foge dw
21 fer oge < fed

[Seth Govind Das: It is quite right.
Hindi should have first pldce.]

Shri J. R. Kapoor: I beg to move
the amendment in the form it has
been suggested by the hon. Minister.

Mr. Deputy-Speaker: I will put the
amendment. Amendment moved:

In clause 2, for the ~words
“whether in English or in any
Indian language” substitute the
words “whether in Hindi or in
English or in any other Indian
language”.

Shri Sri Prakasa: I would not accept
that. If you say, “Hindi, or English
or in any other Indian language”,
English will become an Indian langu-
-age, which is not a fact. The amend-
ment should be, “Hindi or in any
‘other Indian language or in English”.

Shri J. R. Kapoor: It is better still
that English is relegated to the last
position.

Mr. Deputy-Speaker: The

question
is:

In clause 2, for the words
“whether in English or in any
Indian language” substitute the
words “whether in Hindi or in
any other Indian language or in
English”.

‘The motion was adopted.
Mr. Deputy-Speaker: The other
amendment is blocked.

Shri S. C. Samanta: I have another
smendment, Sir. I move: -

. In clause 2, for the words’

tﬁﬂk boll'-ds woolllllt:n yarn” substitute
e WO “silk or woollen or

other yarn”. .

Mr. Deputy-Speaker: Including jute?

Shri S. C. Samanta: I have not in-
cluded jute as the hon. Minister is
not willing to accept it.

Mr. Deputy-Speaker: What is other
yarn?

. Shri S. C. Samanta: It may include
jute, etc.

Mr. Deputy-Speaker: Jute is good
for gunny bags, not for wearing.

st WeE : FTEEl § fear o
g1
[Shri Bhatt (Bombay): Jute is given
for wearing in the prisons.)

Shri S C. Samanta: I have another
amendment: In clause 2, for the
words “silk or woollen yarn” substi-
tute the words “silk or woollen or
endi or tasar or any other yarn”. [
am not pressing the former amend-
ment. But, I want to press this amend-
ment that for the words “silk or
woollen yarn” the words “silk, or
woollen or any other yarn” be substi~
tuted. I hope it will be convenient for
the hon. Minister to accept this.

_Shri Sri Prakasa: I should like to
pin down the law to definite subjects.
Otherwise all sorts of things may
come in which the people may like
to pass off as yarn. It must be definite.

Mr. Deputy-Speaker: Is it neces~
sary to put this amendment to this
House?

The question is:

“That clause 2, as
stand part of the Bill.”

The motion was adopted.

Clause 2, as amended, was added
to the Bill.

Clause 3 was added to the Bill.
Clause 1 was added to the Bill.

The Title and the Enacting Formula
were added to the Bill. -

Shri Sri Prakasa: I beg to move.

“That the Bill, as amended, be
passed.”

. Mr. Deputy-Speaker: The question
is:

amended,

“That the Bill, as amended, be
passed.”

The motion was adopted.
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COAL MINES PROVIDENT FUND
AND BONUS SCHEMES
(AMENDMENT) BILL

The Minister of Labour (Shri Jagji-
van Ram): Sir, I move: agit

“That the Bill further to amend
the Coal Mines Provident Fund
and Bonus Schemes Act. 1948,
be taken into consideration.”

The Bill is very simple as is clear
from the Statement of Objects and
Reasons.

Shri Sondhi (Punjab): On a point
of information, Sii, has he got any
Bill which is difficult and not simple?

Shri Jagjivan Ram: That I will
leave to the Bon. Member to decide.

Some difficulty has arisen about the
definition of the term ‘employee’ as
it is in the existing Act, and oppor-
tunity is taken to rectify that defici-
ency, by this Bill. This is just a
formal thing. Therefore, no speech is
necessary. I have given notice_of an
amendment which is only an indem-
nity clause. With these words, Sir, I
move.

[PanprT THAKUR Das BHARGAVA in the
Chair.]

Mr. Chairman: Motion moved:

“That the Bill further to amend
the Coal Mines Provident Fund
and Bonus Schemes Act, 1948,
be taken into consideration.”

The question is:

“That the Bill further to amend
the Coal Mines Provident Fund
and Bonus Schemes Act, 1948, be
taken into consideration.”

The motion was adopted.
Mr. Chairman: We will unow take
the Bill clause by clause.

Clauses 2, 3 and 4 were added to
the Bill.

New Clause 4A

Shri Jagjivan Ram: 1 have an
amendment to add clause 4A. I beg
to move:

After Clause 4, add the following
new clause:

“4A. Insertion of mew section
11A in Act XLVI of 1948.—After
section' 11 of the said Act, the
following section shall be inserted,
namely:

*11A. Protection for acts done
in good faith—No suit or other
legal proceeding shall lie against
any person in respect of anything
which is in good faith done or

intended to be done under this Act

(Amendment) Bill

or under any scheme framed there-
under”.”.

This is just an indemnity clause to
safeguard our officers who are carry-
ing out the Act or implementing the
schemes under the Act.

Mr. Chairman: Amendment moved:

After clause 4, add the following
new clause:

“4A. Insertion of mew section
114 in Act XLVI of 1948.—After
section 11 of the said Act, the
following section shall be inserted,
namely:

‘11A. Protection for acts done in
good faith.—No suit or other legal
proceedinge shall lie against any
person in respect of anything
which is in good faith done or
intended to be done wunder this
Act or under any scheme framed
thereunder’.”

Shri T. Husain (Bihar): I rise to
oppose this amendment. The Bill as
it stands is excellent and I have noth-
ing to say against it. But with regard
to this amendment, my objection is
this. There is an Act called the Coal
Mines Provident Fund and Bonus
Schemes Act, 1948, and this Bill is
only an amending Bill to that Act.
That Act of 1948 did not contain this
provision, this amendment which has
been moved just now. Why?
amendment is meant to protect some-
one doing something in good faith.
WMy did not the Ministry or the
Department think of this in 1948?
Was it because it was not found neces-
sary then? And also, when the Bill
was introduced in the House, no
mention of this was made and no
amendment at all appeared. Why? Do
I take it that this Department is in-
efficient? Or is it that it was not
thought necessary at all? I think it
is better that I should think that it
was not thought necessary. And if
that is so, what is the reason for mov-
ing this amendment now? This does
not appear in the original Act and
also in the present Bill when it was
introduced. this amendment was not
moved. But it is now moved. Why is
it thought necessary now?

Shri Jagjivan Ram: I need only
say, Sir, that this is a necessary pro-
vision and it appears in sc many Acts,
and I do not think that it is any in-
novation brought into this Bill. It
might have been an omission, and I
have no hesitation in admitting it. If
that is a mistake, we have come now
to correct it.

Shri R. K. Chaudhuri (Assam): This
Bill is only an amending Bill and it.
cannot introduce anything that does
not appear in the original Act.
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Shri Hussain Imam (Bihar): Sir, it
is a point of order that Mr. Chaudhuri
‘has raised. In an amending Bill you
cannot introduce a measure which
does not strictly concern the provi-
-sions of the original amending Bill.
This amendment now introduces some-
thing new which does not appear in
the original ‘Bill. Therefore,
amendment is inadmissible, unless it
had formed part of the Bill as it was
introduced.

Dr. R. U. Singh (Uttar Pradesh):
Sir, it can be out of order .only in
-case it enlarges the scope of the
original Bill. But this amendment
does not appear to enlarge the scope
of the Bill and therefore it is not
clear how it can be out of order. In
my view it does not enlarge the scope
of the Bill. If it does, then, of course,
it is out of order.

Shri Sondhi: Let us know how it
‘becomes out of order.

Mr. Chairman: The amendment
was placed before the House and
‘Mr. Chaudhuri did not then raise any
point of order. His interpreter says
that it is a point of order.

Shri T. Husain: Sir, if it is a mis-
take and if the Minister says so,
then I accept it.

Mr. Chairman: The point is whether
the amendment comes within the
scope of the Bill or whether it:en-
larges the scope of the Bill, and it has
taken the House by surprise with
‘something that is extraneous to the
Bill. This amendment is not of that
nature and this sort of provision
appears almost in every Bill. I hold
that it is not out of order.

The question is:

After clause 4, add the following
new clause:

“4A.- Insertion of nmew section
11A in Act XLVI of 1948.—After
section 11 of the said Act, the
following section shall be inserted,
namely:

‘11A. Protection for acts dome
in good faith—No suit or other
legal proceeding shall lie against
any person in respect of
which is in good faith done or
intended to be done under
Act or under any scheme framed
thereunder'.”

The motion was adopted.

New Clause 4A was added to
the Bill

Clause 5 was added to the Bill.
Clause 1 was added to the Bill.

“The Title and the Enacting For-
mula were added to the Bill.

Employers’ 2042
Liability (Amendment)
Bill

Shri Jagjivan Ram: I beg to move:

“That the Bill, as amended, be
passed.”

Mr. Chairman: The question is:

“That the Bill, as amended, be
passed.’

The motion was adopted.

EMPLOYERS' LIABILITY
(AMENDMENT) BILL

The Minister of Labour (Shri Jag-
jivan Ram): I beg to move:

“That the Bill further to amend
the Employers’ Liability Act,
1938, be taken into consideration.”
This Bill also is a very simple one

and the necessity for this amending
Bill has arisen because of a judge-
ment of the Privy Council on the
judgment of the Lahore High Court
The question was about common em-
ployment about which some word
occurs in sub-clause (d) of clause 3
and that created some ambiguity. In
case this matter of common employ-
ment is pressed, the workers may be
deprived of the benefit that was the
intention of the then legislature to
confer upon the workers. So this
amending Bill has been brought in to
do away with that deficiency so that
no_confusion might arise and ambi-
guity, if any, may be removed. With
these few words, Sir, I move.

Mr. Chairman: Motion moved:

“That the Bill further to
amend the Employers’ Liability
gct, "1938, be taken into considera-

on.

Shri T. Husain (Bihar): The langu-
age in section 3, sub-clause (d) is
somewhat ambiguous and so the Privy
Council held that the employer could
plead the doctrine of ‘“common em-
ployment” and that is the .reason for
this Bill being brought now. It has
been brought in to remove that ambi-
guity. But my only point is this.
Suppose there is a sort of agreement
between the employer and the em-
ployees that the employer will not be
responsible for any damage done or
some such thing. If there is such an
agreement, this Bill does not seem
to protect the employee against fit.
What generally happens in our coun-
try is the employees are generally,
especially the labourers, ignorant and
illiterate and they enter into any sort
of agreement without knowing its
contents.

Shri Syamnandan Sahaya (Bihar):
And there are aristocratic zamindars
like Mr. Tajamul Husain.
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Shri T. Husain: And there may be
even bigger zamindars like my hon.
friend Mr. Sahaya who may take
.thumb impressions on blank papers
from the labourers. I have never
.done that. I am indeed a good -
-dar, though in spite of that, my zamin-
.dari is being taken away. But all that
is beside the point and I do not wish
to discuss any irrelevant matter here.
I have not been able to put in any
.amendment to this Bill, because I did
not know that this Bill would be
taken up to-day.

Shri Jagjivan Ram: There are some
f}\;nendments and I am going to accept
Ahem.

Shri T. Husain: You must protect
the employees. That is my only sug-
.gestion. The employers should not take
advantage of agreement if there is
.any between them and the employees
and as you are going to accept the
ag:lendments, I have nothing more to
.add.

Shri Syamnandan Sahaya: I am in
complete sympathy with the object
.of the measure which the hon. Labour
Minister has placed before the House

Jate this evening. While, therefore,
agreeing with what he desires to
achieve. I would like to draw the

attention of the hon. Minister to this
that I do not see where is the differ-
ence between the amending Bill and
‘the original Act. I have tried care-
fully to read the wording of clause (d)
as it obtains in the Employers’
Liability Act and as it is now pro-
posed to be amended. I will draw
‘your attention to the brochure which
has been ciraulated to us and you
-will find that (d) as in the Act enume-
rates the same points, although in one
sentence and in this Bill an attempt
‘has been made to put these different
items under separate sub-clauses.

Shri Jagjivan Ram: It is drafting
only.

Shri Syamnandan Sahaya: I know
the expert. whoever he may be, has
the advantage of saying “Well, this
is my line” but I have always felt
that the layman is able to find things
which even an expert fails to do. I
agree with the hon. Minister but I
.shall be happy if the hon. Minister
explains to us what was the real
difficulty found in the language as it
-obtained in the Act and what is the
improvement which he thinks, would
be effected if his = amending Bill is
passed. Sir, if you refer to clause (d)
as it obtains in the Act you will find
the words are:

“by reason of any act or omis-
sion of any person in the service of
the employer done or made”.

If you go to the amending Bill, you
will find the same words:
“by reason of the act or omis-
sion of any person in the service
of the employer done or made”.

Then I will take you to the last
sentence in the Act which is:

“or in the normal performance
of his duties;”

The two words are in the last but one
sentence and others are in the last
sentence. This is the first sub-clause
in the Amending Bill and reads thus:

“in the normal performance of
the duties of that person”.

Shri J. R. Kapoor (Uttar Pradesh):
Only if a comma were there in the
original draft, it would have been
alright.

Shri Syamnandan Sahaya: In the
Act you will find another item as
follows:

“in obedience to any rule or
bye-law of the employer (not
being a rule or bye-law which is
required by or under any law for
the time being in force "to be
approved has been approved”).

If you come to the Amending Bill,
you will find the very same wording.

Then there is another clause:

“or in obedience to particular
instructions given by any person
to whom the employer has dele-
gated authority in that behalf”,

and you will find the same wording
here in the amending Bill. I there-
fore fail to see any difference so far
as drafting is concerned except that
the amending Bill gives ~them
separate sub-clauses whereas the
original Act had them all in one
clause. Therefore I fail to understand
how the drafting expert of the Labour
Minister will help matters when it
goes to Court. It is not understand-
able unless it is pointed out, that by
the use of a certain word in the old
Act this anomaly was created and it
is to remove that anomaly, to clear
that ambiguity that the words are
being omitted. or new words added.
As it is I do not think the present Bill
as drafted will save the position or
will in any way help to achieve the
objective which the hon. Minister has,
although I agree with his objective.
I think the matter needs careful
consideration. .

Shri Hussain Imam (Bihar): I do
not wish to intervene on the facts. I
only wish to submit that according to
a ruling of the Chair it had been
provided that the relevant portions
of the Acts which are sought to be
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amended should be included in the
papers circulated. That has been of
great help to us. I would like to draw
your attention that a further ruling
i3 required that whenever a judicial
decision is sought to be amplified,
clarified or amended we should like
relevant extracts from those judicial
pronouncements to be incorporated
in the papers that are circulated to
us. As my hon. friend Mr. Sahaya
has pointed out we do not find much
of a difference and the hon. Minister
was very economical in the use of
the powers of argument and avoided
giving details as to when this judge-
ment of the Privy Council was passed.
Now, if it was passed after Partition,
my argument is that it is inoperative
as far as India of to-day is concerned
because any judgment which con-
cerns a judgment of post-1947 Lahore
High Court, is not binding on our
High Courts now and there is ng need
of having this amendment, but if this
judgment was passed before August
1947, I would like to know why this
Department was sleeping all these
Yyears. So, both ways the Government
has got to give some more explana-
tion than the short speech and the
simple Bill that he has brought before
us. I would like this matter to be
considered that in future the refer-
ence to judicial pronouncements
should be more elaborate than hit-
herto, so that we may be guided and
we may be able to give some help.
Here I find there is one change only.
In the first line of clause (d) the
fourth word ‘any’ has been changed
into ‘the’. This is the only change
except the rearrangement. Otherwise
there is no change. We fail t6 under-
> stand how this is going to affect and
we should like to know about the
judgment as to when it was pro-
nounced.
~
Shri J. R. Kapoor: To me it appears
that the necessity for bringing this
amending Bill is clear and obvious.
No doubt that the same letters and
words have been used in the proposed
amendment as were used in sub-
clause (d) of clause 3 of the existing
Act. But then the different setting of
those words and letters make all the
difference. The setting now is entirely
different and in the different setting
those words convey different meaning,
as will be clear from the existing
clause (d) of section 3 the last lines
of which are as follows:

“in obedience to particular
instructions given by any person
to whom the employer has dele-
gated authority in that behalf or
in the normal performance of his
duties”.

Now there is no comma between
the words ‘behalf’ and ‘or’. Because of
the absence of a comma it is likely
to be taken that the authority has
been either specifically delegated or the
delegated authority is there in the
normal performance of his duties.
The words “in the normal performance

of the duties” do not qualify the
action of the co-worker but they
qualify the delegated authority

whether it was expressly given or it
was delegated authority vested in him
in the normal course of business.

That is what it would normally
mean. But if these words are removed
from this place and put as a separate
part of the sub-clause, they give an
entirely different meaning. Of course,
the purpose could very well have been
achieved by inserting a comma after
“behalf”, which would have made it
clear that the words, “or in the normal
performance of his duties”, meant ‘in
the normal performance of the duties
of the co-worker”. But to make this
point clear it is very necessary that
this amendment should be brought
forward. Otherwise there would be
ambiguity and the present interpreta-
tion would remain which was not
the intention of the Legislature.

Shri R. K. Chaudhuri (Assam): I
only wanted to say that the Bill
before us which seeks to amend the
original Act is not so simple as the
hon. Minister wants to make out. I
think it has been made fairly com-
plex by the speeches which have been
delivered by the hon. Members pre-
ceding me. Sir, I believe the Act
which we are seeking to amend now
was also passed in the haste and
under the circumstances in which
this Bill is going to be passed. Today,
for instance, the Bill have been taken
out of their serial order. The hon.
Speaker had mentioned that only
certain Bills should be taken into
consideration. The House was pre-
pared to take up those Bill, but now
suddenly the hon. Minister has moved
this Bill. The resylt is that some
Members who would have liked to
take part in the discussion are not
here because they did not know that
this Bill would come up at this stage.
And some others who _would have
liked to take part in the discussion are
unable to do so because they are not
sufficiently prepared for it. I am one
of them. So, 1 would respectfully sul?-
mit that in view of the fact that this
amending Bill is the outcome of
certain dictum of the Privy Council,
we should have more time to consider
it and more time to discuss it. 1
would therefore suggest that the
further progress of this Bill may be
stopped at this stage.
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Dr. R. U. Singh (Uttar Pradesh):
There is a little confusion in the
minds of some of the Members of the
House who have chosen to speak on
this measure. As stated in the State-
ment of Objects and Reasons, it was
hitherto assumed that the defence of
“common employment” was barred
under section 3(d) of the Act of 1938.
In a case, however the Privy Council
held that as the main purpose of the
Act of 1938 was not to abolish the
doctrine of “common employment”,
the words as used in section 3, namely
“in the normal performance of his
duties” were held as qualifying the
?calx;lier part of Section 3, sub-section

Now, Sir, a word about this doctrine
of “common employment”. As stated
in the Statement of Objects and
Reasons, an employer could plead that
he was not liable to pay damages to
a fellow servant if there was negligence
of a fellow servant. This defence of
“common employment” was almost
abolished in England as early as
1880. In this country we tried to get
rid of that in 1938 by passing the
Employers’ Liability Act of 1938, but
there were the words in section 3.
The phraseology to which the hon.
Member from Bihar has objected,
namely, “in the normal performance
of his duties”, was so used that it was
possible for the Privy Council to say
that the defence of ‘‘common employ-
ment” was not abolished. In England
it was abolished as early as 1948 by
statute. In the Bill it is laid down
that the defence of “common employ-
ment” should no more be a defence
to the employer. In fact, the Act of
1938 itself was intended to lay down
that the defence of “common employ-
ment” or “assumed risk” will, not be
a defence any further. Because certain
doubts arose in a case from Lahore,
the amending Bill has been brought.
The decisions of the Privy Council,
after partition, are not binding on
this country, but those of us who are
familiar with the doctrine of judicial
decisions know that the decisions of
the Privy Council always have had
great wei ht and will continue to have
great weigh The decisions of the
Privy Councll on appeals from other
parts of the Commonwealth where
similar enactments are in force as in
this country, are actually not binding
on us, but they have been followed by
the superior courts in this country.
The same Employers’ Liability Act is
in force in Pakistan as in India
Therefore, it is not unlikely—it is
most likely on the other hand—that
a similar view would be taken in this
country also.

This Bill has therefore: been brought

forward. The purpose, as given in the
Statement of Objects and Reasons, is

to abol.ish the defence of ‘“‘common
employment”."As there was doubt
about it, namely as to whether the
defence of ‘common employment” is
sought to be absolutely abolished, I
have tabled certain amend,ments
following the English Act on the basis
of which, really speaking, the amend-
ing Bill should have been brought
forward. Any way, the position has
been made fairly clear by the amend-
ing Bill and I have tried to make it
more clear by putting in certain
amendmepts, particularly covering
the point of Mr. Tajumul Hussain
about certain contracts being rendered
void. There should be no difficulty in
accepting the rearrangement of the
provisions of section 3 and I believe
the hon. Minister for Labour will
deem it fit to accept the amendments
that I have proposed so that the
defence of “common employment” may
not be a defence available to the em-
ployer any further. The doctrine is
exploded in England and I have no
doubt tha® it ought not to hold good
in this country too.

Shri Jagjivan Ram: I must take
notice of my hon. friend, Mr. Rohini
Kumar Chaudhuri and must sym-
pathise with him. This item was on
the Order Paper for the last one week
or more, and when Mr. Chaudhuri
makes a grievance that he has been
taken by surprise, I must say that he
has little interest in this type of mea-
sures. So, whether it is taken up just
now or postponed is immaterial for
hlm but all the same I sympathise
with him.

Shri R. K. Chaudhuri: I am very
much interested in it.

Shri Jagjivan Ram: The difference
between the two drafts is quite clear.
As has been explained by my friend,
Mr. Kapoor, the intention was this.
There are three acts or omissions.
The Lahore High Court held that the
section covered three categories of
acts or commissions of a fellow worker,
namely those done or made in obedi-
ence to any rule or bye-laws of the
employer, in obedience to particular
instructions given by a person to whom
the employer has delegated authority
in that behalf, and those done in the

6p M° normal performance of his

: duties. As far as these
three substantive grounds are con-
cerned, it has not been sought to
make any difference or change in
them. The three categories of acts or
commissions remain as they are in
the existing Act. The confusion was
created for want of a comma
“behalf” and before ‘“or” in the last
line of sub-clause (d) of section 3. On
appeal, the Privy Council has held
that this section covers only two cate-
gories of acts or omissions of a fellow-



2049 Employers’ Liability 19 DECEMBER 1950 (Amendment) Bill 20505

[Shri Jagjivan Ram]

workman, namely, those done or made
in obedience to any rule or law of the
employer. and in obedience to parti-
cular instructions which were either
given by a person to whom the em-
ployer has delegated authority in that
behalf or given in the normal per-
formance of his, i.e. the fellow-work-
man’s duties. That was the confusion.
What we are seeking to remove by
this Bill is this confusion. In order
to make it more clear, we not only
insert the comma, but we also say “in
the normal performance of the duties
of that” person”. So, I do not think
that there is any difficulty in following
the difference between the two drafts.
It is quite clear. With these words, I
move that the Bill be taken into
consideration. -

Mr. Chairman: The question is:

“That the Bill further to amend
the Employers’ Liability Act, 1938,
be taken into consideration.”

The motion was adopted.

~ Pandit Kungru (Uttar Pradesh): It
is past six o’clock.

Mr. Chairman: It is a short Bill.
We may finish it. We shall now take
the Bill clause by clause.

Clause 2.— (Amendment of Section
8, Act XXIV of 1938)

Mr. Chairman: There are three
amendments. 1 would like to know
whether the hon. Minister is going to
accept any of them. The first one
relates to marginal notes and there-
fore I declare it out of order. The hon.
Minister may state the position in
respect of the other two.

Shri Jagjivan Ram: I am going to
accept Nos. 2 and 3.

Dr. R. U. Singh: Sir, I suggest that
you may take my amendments Nos. 2
and 3 first and then come to amend-
ment No. 1. If we pass Nos. 2 and 3,
it will defeat the whole purpose if
you rule my amendment No. 1 out of
order, because the words “defence of
common employment barred in certain
cases”"—will continue which means
that in certain cases it may still be
argued that the defence is still avail-
able even now, whereas the whole
purpose of- the Act is to bar the
defence of common employment.

Mr. Chairman: So far as amend-
ment No. 1 is concerned, it will come
after Nos. 2 and 3. But I may just
point out that thert need be no formal
amendment in regard to marginal
notes. It will be left to the Draftsman.
It is not accepted formally because
this is not the plece to accept it

Dr. R. U. Singh: So I shall move
my second amendment first. I beg to
move:

In clause 2, in sub-clause (ii)
of the proposed clause (d) of
section 3 of the Employers’
Liability Act, 1938. amit the brac-
kets and words “(not being a rule
or bye-law which is required by
or under any law for the time
being in force to be approved by
any authority and which has been
so approved)”.

Mr. Chairman: Amendment moved:

In clause 2, in sub-clause (ii)
of the proposed clause (d) of
section 3 of the Employers’
Liability Act, 1938, omit the brac-
kets and words “(not being a rule
or bye-law which is required by
or under any law for the time
being in force to be approved by
any authority and which has bee
s0 approved)”. :

Shri Jagjivan Ram: I accept it, Sir.

Shri Syamnandan Sahaya: Before
you put it to the House, I would like
to understand the position. After all,
those words were introduced in the
original Act with some purpose. There
are circumstances laid down under
which a suit for damages instituted by
the workman shall not fail. Naturally.
when an act of commission or omis-
sion is committed in obedience to any
rule or bye-law of the employer (not
being a rule or byelaw which is
required by or under any law for
the time being in force to be approved
by any authority and which has been
so approved) that act is different from
the act which is committed in
obedience to any rule approved by the
authority as contemplated by the words
in brackets. The law as it is differen-
tiates between an act of commission
or omission committed in obedience
to any rule or bye-law of the em-
ployer and between a rule or a bye-
law made under and approved by any
authority—that is to say, there is a
distinction drawn between a rule or
bye-law made by an employer himself
and a rule or bye-law made and
accepted under an authority. That
distinction had been drawn after due
consideration and it is necessary to
maintain it. The hon. Minister of
T.abour knows that there are several
rules, bye-laws and standing orders
which are now made and are approv-
ed by the proper authority, wviz. the
Governments concerned. In my opinion,
therefore there is no need to allow
this amendment for omitting the
words under bracket. I would lke
Government to consider this matter
and discuss it tomorrow.
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The other amendment No. 3 is also
contentious. It is not so simple.

Dr. R. U. Singh: You may kindly
let me have an opportunity to have
my say, as I will not be here to-
Morrow.

Some Hon. Members: Adjourn now.

Mr. Chairman: I understand that
the House is anxious to adjourn. It
is past six now. So I adjourn the House
till 1045 A.M. tomorrow.

The House then adjourned till a
Quarter to Eleven of the Clock on
Wednesday the 20th December, 1950.





